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LOK SABHA

Monday, August 5, 1874/Sravana 14,
1896 (Saka)

The Lok Sabha met ai Eleven of the
Clock

[MR. SPEARER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER, Hon. members, I
have to inform the House of the sad
demise of Shrli Gopal Narain who
passed away on the 28th July, 1874, at
the age of 77.

Shr1 Gopal Narain was a Member of
the Constituenty Assembly during the
Yyears 1946 to 1950 At the time of hus
death, he was a Member of the UP.
Vidhan Parishad.

We deeply mourn the losg of this
friend and I am sure that the House
will join me 1n conveying our condol-
ences to the bereaved family.

The House may stand in silence for
a short while to express its sorrow

The House then stood in silence for a
short while,

——————

feeelt ¥ fllw ww o U WY W
gt &t i
*201. sft wrew fay wigwr W
oftegw site ey wreft T TETH F T E

W i
(w) o feesft & oralt & ag wivw
o § fis fawafaarey @i et &

TR e (T W) gt ot e
411 L.8.~2.

Tow w1 ¥ ford fdiw o dd e
W, W)

(=) afz g, & T o< TTHC
wyfafear g ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE). (a) Yes, Sir

(b) A number of new bus services
have been started this year, which
have substantially benefited the
students,

st W< forg W @ qg a8 @ wY
am ¥ fn wifes, o aar givafed
o ar faenfaat & fod aw) & gfear
Ty § ) oY aw wiEw ww W g e
fosger freefy A Gvc & | &
Tafer fiprnd ff v & Afww
At gfaer s & fed e =g,
| T g 1 F o wew g
w1 faanfaat & fodr gfrafedy oar
wifeer o & fed wewr & @k
sraeqr ot forw ¥ § wnw qT
Y ¥ T I F AW 9T oY
T 6 wEaw § a8 3R Y
& ?

SHRI PRANAB KUMAR MU-
KHERJEE It 18 not correct to
say that there 1s no special arrange-
ment for the students of the Universi-
ties and colleges In fact, 85 Uni-

versity Specials, both buses and route
specials, are available to the students
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ag 1t was 1 the last year In addi-
tion to the 85 University Specials, 2
Greenline Services have been ntro-
duced—Nos 210 and 430—only for the
students to take them to their campus
and the colleges Apart from these
two Greenlme Services, some feeder
services, Nos. 611, 511, 512, 711, 811
and shuttle 60 have alreadv been in-
troduced to cover various points and
ip take the siudents tg the university
campus angd the colleges In addition,
was aie gomng to introduced some
more additional feeder services and
Sugam Services No 41 and 51, for the
studenis As a result of these mea-
sures and privileges which evisted
and are continuing since last year and
the additional advantages which have
been created for the students, it
would be possible to take care of the
<tudents and take them to the campus
and bung them back

7§ T9 F) G wAE 97 B T
for & dewr gfivafedy aged &
¥ 20 fomr Ay &1 3E A

# Pesar d St wEwE w1 ey
guater § 7 fewrfga) & femar
ot A afaw F v F sl
s gE 2 ) W9 ¥ wAF am
gframit & T fr fer §
¥fer O farare 5l g faar-
faal F g wifgt—aw frd =4
T &1 & v waT gy sw gy
& Fenfedt ¥ o w8 o3,
w1 AT A 9 0 wgfogde faare
*T & ITA wme w7 3 oy
faoee & 7
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RO o B
At & 9§ 97 Jeey vy frav s
wR m fem s @ e
Fwr el w7 fowwe 7
& afr s e g T
® N g A g e
A TFEE wA T IwE S
fowar s & & sy g7 77 2 forw w
ATE IF BOWAT 7 FFT QAT FAT
it

st Wogo frrdt #m wewrr i
HYE THAT e (v=az) e & i
frad @i =¥vew ¢ frnd g e
a3, fyad afrfadt srvad ervey
BfF i qwr w wwr Gy ay
39 % afvar & @ 7 wamRgar &
WfF ag <1 fdfobr 703 & a1 A
TR ggag? CECE BT
™ & faa v Al vt ® e grg
REA T T AR 07 wrdver v
IO T g dw g g
ar 7gr ?

st wawhr fnd o gfex
YT or g d 1w wr e
anT o gfer ¥ forar o
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st do o fowrdt : wRNAw
wr &7

t ewemfe  faodt o T @
& @ aEw T AT wwAT | 9@ OF
far Afew oifgg | Afe § ag wowar
g fr o5 sfowe WX o0 whme =gw
T RS §Y e gw HiE w7 @

g1

sft wew fard o : w17 TE
g fir o fremd? wgrer & favafaar-
wq g WA weY 5 % fau s
wg IqEen TE § Wi I a9 qgoHT
qedt &7 war g W ww § fie S
R fagaft Mg Aoy oar fFw
F fewr v & 7y it ) ame O
= By 3T & A% T@t ¥ o daw
gfrafedl aF wwT TR R 7 wv
ag IR TFA oA 7 W7 7w & faw
warg BT Ar wrg !

st wwewfa Pt o Gar A
¥ T8 d79 AnEw a% 9y 1@ g
¥ el & s A @ ek gt ww
faw arefr 1\ 9w ¥ fog o7 #Y Gy
ot wfs 7Y AT gEar | St SN
w A a1 o & ey ghmar
gk & FfeT o AE dr oy
& Y WA TR qATE TN T I W
Ao "G |

st wEw fagrdt it ;. wer
Taorg dnfh sw i 3

st wwemfe fret & A
T @ E ) e Wi fre we wer
T A T T w9 AR

it il ww :  frewy
wg Y et ¥ owyr gwogww
o vt & fraw ¥ ot § Y B

Oral Answers 6

enisag s gugnifesm ¥
Fodto & sl ¥ wror forar & v ¥ Fereely

¥t wEl § agw g gur € | 9y A9
o EHE ¥ wfEw e A
w1 ! g § fF aw soees W =g
TR T W Gawd ¥ g 3

¢ wr Wgaw gt wfgg ) @
£ & qg s et § e wrertaee
WY ATt GRS ¥ WY O
are frenfus ¥ fag Wk a@ & ¥r d

aagt ? afe wf v o gl @
¥ fu & arg 57 & fag w1 I9w ST

wg !

SHR1 PRANAB KUMAR MUKHER-
JEE: The first question is about be-
haviour of conductors, and others, It
is true that somectimes we receive the
complaintg about the malbehaviour of
the conductors, drivers, etc. and these
are being looked into, Attempts are
being made in the direction of imp-
proving their training and regarding
giving incentives etc. so that these
types of offences are reduced. About
Malaviyanagar, I have no such infor-
mation. What we do is this? Before
introducing service for students we
take them into confidence and discuss
with them and arrangements have
already been made for having stu-
dents’ representation in the DTC
advisory council. It is mot true that
the DTC authorilies without consult-
ing them introduce certain services.
As my senior colleague has pointed
oul, in respect of further suggestions
to improve the services if they make
concrete suggestions in this regard,
those will be considered.

SHRIMATI SAVITRI SHYAM: I
have written two letters to the hon.
Minister Shri Kamlapathi Tripathi.

&t TwEE wmelt T
Ry feai Fgurgm g Hag
w9y e ¥ vy @ § fie R o fer
arer wwT 7w o wefter F o qur

. e
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ofre e oft faefy | oY ag ot s ool
agock ... . (smwEwm)
fod wiww fraw Wt ¥ W
wTeT gt oy e & o oy woff
a%aT 9T |

& ag stra s § i owa ot
e Wy @y g o ¥ fg et
WET  ® WrrEwaT § 98 WY ¥ W
qar somrat § 7 wmr oY ww ¥ 1@
s &7 yarw fear  fe gfafedy o
Ao & g oY fafew wwrT ¥ om-
Wt § o dreAl ¥ e fmwd
W ? afgew ¥ foaare famst vy Y
wifmw aff #Y & @t fec o7 & fawie
famet ¢ & o datwems g frerer
AT T qE T BE Aqw Wy "
® &7

SHRI PRANAB KUMAR MUKHER-
JEE. Sir, so far as services are con-
cerned, this question relateg to the
special bug gervices provided to the
students and so I can only answer to
that, It is a fact—I have already
mentioned that—that these services
were introduced after opening up the
colleges and universities and after
they were consulted. It is not possi-
ble to consult each and every student
union,

SHRI ATAL BIHAR] VAJPAYEE:
Did you consult the Delhi Students’
Union?

SHRI PRANAB KUMAR MUKHER-
JEE: We consulted the university and
college authoriliess I have already
mentioned {hat an arrangement has
becn made to have the students’ re-
presentation in the D.T.C. Advisory

Council ...
MR. SPEAKER: Mr . Mukherjee,
why to circumvent it? He is asking

you whether you consulted any stu-

dents’ organisation or not? You can

T AUGUST 5, 1074

Ot anwsers

say ‘Yes' or ‘No' to thig because his
question is very categarical.

sft wew @7 wTeT : g ¥
Wi Ffaer ¥y o gwer w@ o &
g ST g f i o g amer o Y
t v faafuat #Y ghred @t faelt
TR W ghred wwieg s g
qreft & fi5 wor SrofrodtodT 30 wfower
oW W A adr ! e
Fw@ 30 whawy A 2 gEA ¥
faq wr sww fog § anfs wfes «F
faanfqgi & fog sic §fa wam @
amize & fog gTwen g @F ?

st wwemafy et © o,
T v &% § 5 w0 400 aF o ¥
St aga gOAT § W wEE 9 wEA
wraw A &1 9nw 3¢ fear mv
Rrpd feamaiz ) sa-
F 400 T TH 9 W @l qX §
T s e & fag 590 & w07 7§
& gl avaa | av At ad g
I @ E MR ES TUIT T Wr o
1 w0 oW o I F g e
fear mT &1 fedw T R g afe
WY ¥ T qF AT AT g  F "I
TF A WA G A F AT g it
aw o g et § o ookl ¥ I Wy
wowa g wrq X & w17 ¥ wy oy,
Ie ¥fag e R E | oiw fedd
& ¥ arer WX W arer o oy faqt
T ST Eaw & 1 & wwwn § O
@iz WX AR w7 5 oY aag
& qrdr A< gh & e o arer dier W
T ATEH W W [T WY T AOR b
W ST Ay vl oft § adw o oF
Tw g ST RE 7€ ¥ ¥ o< gl wet
o 7 w1 wver feaw v § fae
¥ wiow «F Forer a%
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Proposal by Punjab Government for
Allowing Natives of Himachal
Pradesh to take Wheat

*207. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Punjab Govern-
mment have proposed tp the Central
Government for allowing one guintal
of wheat to be taken by the people of
Himachal Pradesh working in Punjab
as a special meagure; and

{b) if so whether the Central Gov-
ernment have approved thus proposal?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) No,
Sir.

(b) Does not arise,

SHRI JAGANNATHRAO JOSHI:
Sir, the term ‘Natives' was during the
PBritish Rule in a derogatory sense.

MR, SPEAKER: Somehow it is
very unfortunate, During British
Times it was used in that psense,
There is nothing wrong in this. What
ig its dictionary meaning?

SHRI INDRAJIT GUPTA: The
dictionary meaning is ‘local inhabi-
tants’ but it is uged in bad conno-
tation,

PROF. NARAIN CHAND PARA-
BHAR: May I know is the Minister
abpolutely sure that no such proposal
has come from the Punjab Govern-
ment because the Punjab Government
is announcing that they have for-
warded this case to the Central Gov-
ernment?

SHRI C, BUBRAMANIAM: As

SRAVANA 14, 1888 (SAKA)
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already said ‘no’. There was a pro-
posal by the Himachal Pradesh Gov-
ernment to the Central Government
for making some such arrangement
which has been turned down.

Production of Vanaspati below instai-
led capacity by Hindustap Lever
Limited

+

*208, SHRI RAM CHANDRA
VIKAL:

SHRI CHAND;
PRASAD:

Wil the Minister of AGRICULTURE
be pleaseg to state:

(a) whethey the issue of production
of Vanaspati substantially below the
installed capacity was taken up with
Hindustan Lever Limited, the manu.
facturers of Dalda;

(b) whether the diversion of scarce
raw materials of Vanaspati toward
production of Golden, Seal Margarine
was investigated; and

(c) if so, with what results?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA): (a) to (c).
A statement is laid on the Table of
the House.

Statement

Messrs, Hindustan Lever Limited
have explained that, as was the case
with other factories in the vanaspati
industry, the fall in the production of
vanaspati in their four units since
1973 was due to low avallability of
imported oils for current use and also
due to the uneconomically high cost
of indigenous oils,

The raw material used {n manu-
facture of vanaspati are imported ofls
allotted by the Government and indi-
genous oils purchased by the factories
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in the market. There 15 no evidence
of the Company having diverted the
imperted ol allotted to it for manu-
facture of ‘Golden Seal’ margarine As
regards use of indigenoug oils in the
production of margarine, there are no
restriclions
ot wwer faww T Aot oft
1 g ARTCHT = Freft § B fegrgeana
#raT fego F1 7 awfa AR F TR T
qEA aTH ¥ geeE w7
T WY GH WIHE FqwEAq (6 fraan
AT T TFAT H FTQ AAT ¥ YA
faar v aar Fprr aeaeafs e R 7

sf afto fto Wi i, fgrgmam
e faf s aga @ 95 qam s7 579
wAt &, Fweafy & arg-mw ggw
7 aga o€t wraT ¥ A § ) og fadet
¥ d« T 97 A IT FY AT 09 F
fory faear a1, Af9 7 wg 9w & w4
& T g AN BT ZWWIT FX & 99
o W T WE 1 TR Wl ¥
779 T, B W 1151 &7, w14 A
990 4 ZA, WHW ¥ 703 379, WE N
961 6 T, 9 ¥ 870°5 A, WA
fH=T WT 4419°9 X AW ®W FA
n geaaTe AT gg 9w &7 s
waEr A fed g

THE A FATARTI80 329, FFLy
¥ 1599 3TT, AN Y 2395 7 ZA,
T {1919 72, wE N 2085 8z,
AFH 1971 19, W W U Are
oreT €~  10751'9 =W &% TN
Al HARFI@T F, AT A
G F AT T & T g
T FEFar ¥ faw ¥ mres
Ay R e gruramt w fow &
wTHE §7 &S ¥ o § | oy e qud
STFTEAI TR TR
w1 ¥R 7Y TR, AT @ Ty
Eré-wmT B TR vt ot &

AUGUST b5, 1874
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sff cwew foww . T wAT o
wyean fi5 1971 & ww o% averia
I TATaEY AT wary & Pead srwar
% wred T fed oy 1 oy 97 o Pt
AAGT OF q¢ @ AW AT AT 9r
R afg ywda & ar ot §
99 furkra &1 3T # & fad wmo #ar
T HCG 7

sft fodto W 1971 ¥ wxdw
W ERAT17 " 61 qr@ T dY, 1972 g
AHATHEHT17 31 A ITEITE, 1973
7 A @ 17 31w
T 19717 IWTT HITET 11° 48
AMREA, 1972 11 82FTE A, 1973
¥ 12° 04 9@ =7 4t 97 F 3w #Y wr-
IEF 1971 ¥ 5 90 AW A,
1972% 6 02 @& =7, 1973 ¥
6 SO0TMATTAY | Ww AT Feafy daT
guT—1971% 5 oM@ e, 1972 ¥
6 T 7, 1973 W 4°66 A& &7 |

st quwx faww g @ wiw &
wHE Fqard § FfeT gw w4 A
FAFTFmrITR R G §7

sff Yo dYo Wi ﬁal'wma'tlxq.
ST & ¥ FT Z0 TEANTT Frar g ar,
wfer s ameafa &1 sarar dar w<x #
T.fe & wreree arae ¥ e wy
AT feaT ST BT g, T H Y 200 @y
TT ¥ 250 TIX IT IF 47 qEETSY
A ASTIA N F wemar whw
AT & A WY ot @ faar o wgr g,
= % {2 807 100 597 z7 57 zqA
7 we & aar § 1 < o wifw &7 w0
@ & v oty =t % &t Ferrser st
& 9w ® 7@ W 1 g Ffare ot @y
W& 5 T aw X v ofeaer srrger
®1 A ST IEAT Y, I Y w@Ad
aﬂkmﬂrnﬁﬁw{t‘m-m
{ WP AT AT a9 7 Wy ofy
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oy ot § 1% &9 wror-q@ A QR AN AN
§ fom ¥ A Frrr wpar 8, S o i &
forsrar @@

SHRI DINEN BHATTACHARYYA
May I know from the Muuster actual-
ly what 18 the mechamism that has
been set-up to see whether the 1m-
ported hard oil 1s not used for Golden
Seal Margarine Ag far as I have
got a personal knowledge ot a factory
m Calcutta named Kusum Producis
which has stopped pioduction of
Vanaspat:i and all these indigenous
and imported edible oils are being
used for thig Margammne May I know
what steps Government are gomng to
take to see that no hard oil which 1s
imported is used for this margarine
which has not yet been tested by
Government?

S8HRI B P MAURYA This 1s
correct mn its place that the produc-
t1on of margarine 1n this factory has
increased, but it 18 not being brought
to our knowledge that the imported
oil 19 being msused for i1ts manufac-
ture

SHRI INDRAJIT GUPTA Who
will bnng 1t to his knowledge? That
is the question

SHRI B P MAURYA We shall
inquire into 1t But it does not appea:
to be correct on the face of it

SHR] DINEN BHATTACHARYYA
Why not?

SHRI ATAL BIHARI VAJPAYEE
He saya that 1t does not appear to be
correct on the face of it What are
we to infer from this reply”?

SHRI B P MAURYA  Becausc
the import 18 banned atter the ist
June

THE MINISTER OF INDUSTRIAL

TURE (SHRI C SUBRAMANIAM)
The question is whether there 1s

Oral Answers 14

diversion of either mmported ol or
indigenous o1l for producing mar-
ganne, and 1f there 1s a diversion,
wnat the extent vt the diversion 1s

The total production itsels 1s not
very much as far as margarine
1s concerned, because 1t varies from
1200 tonnes to about 3000 tonnes, and
therefore if at all diversion takes
place 1t would be only margmal
But the difficulty as hon Members
have been pointing out 1z that the
production of vanaspat: has consider-
ably decreased and there 1s shortage
and scarcity with regard to it I had
answered this question once before
here 1I{ is mamnly because the price
of raw oil 15 at a very high level and
the processed vanaspat: price 18 at a
ower level that anybody producing
vanaspat1 and selling 1t in the proper
market 15 bound to mncur Joss That is
why there 1s disincentive for the pro-
duction of vanapasti The only way
in which we can improve the situa-
tion as was pointed out by my collea-
gue 1s to increase the cotton-seed olil
production and rice bran ofl produc-
tion which are also being processed
for vanaspati but which are not being
used for edible purposes just now
That 1s the only way in which we can
do it and we are taking all steps to
dp 1t but m the meanwhile I do agree
that there 1s a shortage

oft ay o wiigeare WA REET A
FaroT ¢ v 3w ¥ weofer w1 S@mEw
gz g7 ¥ | WA Tty & Wiy a7 feg
Tq & 1 Afiew g 9w i 9% faear adr
2| vareT FYAE X 9T AW Fogar TF
Feafa ¥ wwa § 1 § s wear g R
THET FqT FTO07 & WV AT TH S 97
gereafa FeT A AT AT § 7

WY WU & A F ¥ Fawrerar
e &) S o g7 FaT &



15 TG ATSWETS

F At w47 Ty Forsk $TCH, TreragTET
TX w7 WY wr wrer W€ Y7o W AT
wﬁmhﬁ!&mﬁﬂ‘fz

s o o Wi : By dareT wr
Wt aw gy § ag daw Arwd Frfara
wear & ) a8 A2 wow & s -
<t ureft &, fs & firw a<g & wawt
eyt vt § fis Fraffior Sl ox
Feqla fad |

WET OF W "I T BaTE
W G §, TR daTATY Y wygrar o
wr W Freragd s aeafy ¥ wrer
e IO @ § W W TRy
F¥ T I (R gH O |

=it onr wve aid : B¥ v gineeAx
fafreft o5 wgr = fafrsdt 4
T Y F wga ¥¢ fafreec },
Hifra fafreet &)1 w7 ot o 7y
Fafaedt femiv g gort o s §
WOHTT E WA WY ST F T wT A=A
&t wft § F el & wrnfrer da @
WTT ¥F §5a &, €Y wwar & f g7 war
7 %, § gva § i aereafa & o &
W are ¥ o &Y g W g o
Tw w1 S § W@ F A gt sypaeqy
& AT w1iRg Fr aeeaf o v TEw
A | §Y Feata waet & F v @
& W faerar WY 7€ 1 AT waer &
wgr % quT syraT ¥ €AY faw g
et Tt et et iy 8, w
¥ xed oF ¢ € pwed §, oF W@ o

AUGUBT 5, 1074
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fifcier whr § ot ¥ay vy § v o
¥ grv ag¥ oy S Y wr f @
war ¢ i gaet wiit €Y sy, Sawher
T/ WY, ATT AF W, g9TY & WY,
«dw wifee ¥ fad, wa wiiee ¥ w42
¥ HTE WRTIT 6 W w7 Al o o
W & w aET H ot o wrg ?

www W ;7T W § W ?

it T v o : o 9g & e
wrowT gadr wf fafrelt % W Qar
& § o wo ¥ @ A v XA
Wi wew g, el wfr ghl,
iy wifwe  wr 78 37 §, Tt
T ¥ fogqr o ‘wfgd e Qe
waeqr wX ft st wifg arfe
wfrag?

st afto fto Wi :  pfe Hamw
T T AT %) DE T FLET W&
§ afew wit v oY go o vz
forar o E Ay gET IRT P omar &)
god wrr 7 & FF x@ ot o orgt AT
&1 ywry § gt faorelt ar qrag & oY
Tt § WX gg Wy WY woE oMy @
g moylvRw gy
sTA T aw faorelt sy wE QU
wr ¥ sruqggu ) P oy
AT ST & A wgr § W ¥ IF I
T W saver femr e

oft wy femld: w7 5ot wErew
W MAqw AP yfrar s
¥et ¥ frel oY WA ¥ el sy
atfeew mit § werforg wreafiy dur ok
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it Y weafrat § g fdw faar
oy e dfr @ & wewRc d oY
faat @iy amdr q § S AR
wTH YAT T AT FE RIAAT
frar wrvgy & 5 g9 a9t & o~
g BUY T JA T AW A A
§? wav @ T@ HTHE QT @6
& fewredlr &7

sft sfte dro Wi - {d!‘?ﬁ'
Faar @y ¥ AWT W7 gAY AFar ad g
qrgelt fr & g@ S6hr £ "t ® Q@
FTEH | qg WY AW § 9% Y vgw
wy e ag aqr aam & fag aad
€Y e § WX IEwr < A wifinr
frragds gt waefa wY W
sfews T gdlew wEE ¥ T
fiv wr e, free wiasy & oy
gy save gy far &

SHRI DINESH CHANDRA GO-

SWAMI. The hon. Minister said a
few days ago that increase in the
price of vanagpati would lead to in-
<rease 1 the production of vanaspat
What 15 the position so far as the fac-
. torles are concerned? After the price
had been increased, has there been
increage in the installed capacity”

SHRI B. P. MAURYA: The price
Tise was given on 15th June In the
period 1-7 June production was 2311
tonnes. In the period 8-18 June, pro-
duction went down fo 1716 tonnes.
After the price rise, production ghot
up to 6026 tonnes. In the period 23-30
June again, production went up to
7580 tonnes. No doubt the monthly
demand is something like 50,000
tonnes The total production in June
was only 17,638 tons, For July I de
not have the figures, but it will be in
thet neighbourhood.

e e
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SHRI INDRAJIT GUPTA In view
of the fact that Government 1g from
tune te Ume allowing vanaspal
manutacturer to increase the prices,
i order to (ompensate them, I pre-
sume, for the high cost of their raw
matenals, what prevents the Govein-
ment from finding out the total pro-
duction every month of all the rngs-
tered producers including Lever Bro-
thers, paying them the sanctioned
priced which Government itself has
fixed as a fair price—I presume 1t
leaves them some margin of profit—
and taking over those stocks from
them and distributing them through
the public distribution system, go that
the black market can be stopped?

SHRI B P MAURYA 1 wish ;t
could be posmble But 1 18 not feas:-
ble because production of the edible
oil 18 m such a way that we have no
control on that The prices are based
on a formula which has got a direct
limk with the edible 01l Since the
price of edible ofl fluctuates in the
market, the price of wvanaspati will
have to be fixed by the Governmen!
on the basis of that fluctuation The
ration card holder will not be ready
to pay that price Secondly, produc-
tion will not be steady, 1t will go up
and down because of various reasons
If the consumers are ready for thus,
Government can consider this pro-
posal But the difficulty will pe that
the ration card holder will not be able
to get vanaspafi at the same price
throughout the year

SHRI ATAL BIHARI VAJPAYEE
Even now they are not getting it

wirererr whefie gror ot i ferarfeeit e
forreaw

*210. it gwwe Wi : W
frwr, www v wite degfir waY
g TR € g w4

(%) wwmfaml & ok ¥ Qv
afufr « fewifolt @ Panfar s &
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fon  Sa% warww arq W HGATET
Lacl ol Eoic i 2

(a) sfafe ¥ sy famf
w7 5ega At @Y oty g wfar A9y
ax 9 fearfeam 7 37 & 07 F770
g, §w

(r) war wfafa & fawifear Y
foarfaa 7 <@ ¥ av 7 =1 forga
gy gEd?

firen sk WwTw wEUT™T WATEW
Wt wegfa fewwr § Swsi
(st fo dro TTX)

(%) =¥ (@) @argew 9%
fagro & fagr m@r &1

() s 7@

faaw

g gwrafagr §7 gAfar
afafe ¥ wwr fOR 31-7-1972
B FETCH ST FCA E ¥
fawifedl orgr aF g WFIRIAAT § A5
¢ A alv o freafafas & oot &
wwaia w2, waf (i) wvefmar
FTaEA Wi (ii) sl 1 wranw
dare w7 )

@A T wETRiAgT & 78T
¥ geafrag fewifar o7 swar gfesim
fraffg o+ fer 21 swrefoal &1
or gfwg W frar o =71 ¢ Wl
wg gaxr afafxar & sdmar &
W a% AEAisat ¥ wwAw § aafuq
fawrfent #1 9a8 & ag A& groETHT
Y % ifeam 737 ¥ fon 9194y g 9-aetg
It & DA qH1 gl & Ay
wt gonfen g7 fAadT & 1 g7 fawrfoy
T YT & forg srom 2 feeor fa i
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AT OF TF APHT TET §T TR AT qF
gredY QYo & oA avepfaw fewrg
JeeT ¥ @EAr Y feafy A arawrd
g &Y ol Y areg v fwre § fag
T FYT /Y SaT FT QYT GrAArny
FYuferw &7 7¢T 2 {2a7T w147 | ¥ @
T oY §B WY TG TN FTANEAT Y

ot guwe oi? Ay wEEq,
frate 1 wTT &) AT BT AA § AW aF
wwrafagr & #r¢ SfafFar srea afr
g€ & AT FewTe A 1w ween A froig
oY ¥ faay & 1 F 38 ST ATRaT g
ST AAAAHIA TF GFRiAar F afa-
forar e A4y ST &Y FAT FTHTT WA
favag Y swifaa s30T ar g
e wwrefaar sy sfafsar freises
g€ ar QeY Feafy & awwre s w0 ?

fran, ww wenw A depfe
woft (!ﬁo qHeo w W) :
wog W% S gR & age
T[T wEEfAEY & g srERgeT §
forr & ganfas 37wy 4T Awwr HIAT
Y gAY 7 rEAaz daer T w7
awdY § 1 %9 o ow a%7 g0 ST Y
WIa s e omar 5T @ §fw &
Wiger TR W QFAiwa # figfee
®1 Aredl ATET FIF §U TT RAY 9T
WA $T | FfrT s ey g
¥ ¥® 7 wReaaT gf A fET gw axw
F AT OF A1 awadlS §T A STAT G
& | o e ¥ 99 w1 AT w7 faar
ar mEA AT ¥1 TEdfEET X FT waAqTC

Iomam | A& IWR ¢ fr wrag g
T qIfEATAT & WrAA xAY W W
wT STl |

st gwreT qit s s ecasehr
T ATRET Wvar & av ST’ ¥ qr wil
¢ | aee wfafy € fiz & sy vy
t-a&R A7 wuy ot §-fr sowT oY
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aufw §4Y & 35 &7 swww 80 wfa-
¥ AFATHT H 9T AT § W IEET 10
15 5fame @A G W w@-
¥ =eT AT § 1 ®T waas 10wy
¥ ¥ wrefoar ag &9 #T q%AT ST
4% fored q¥aT 73T & 7 T avaAT w@ar
g & Frwwas-adig s W R
faq s7afw w7 F21Ed a1 Wz

sto Qo W gEA WA G370 7
aY AT Ay, & A® AT ywfaw gy
"rHET FAS A W67 w8y g {7 foraar @af
FRTRE A IR @ O W & IAAY
@y g FaT WX AF 5 w5t @m A
NRRTET A F AT T E 4 I6 & qFTaT
Tew g afFv @ g g fw
gaT ATy K fwee aaafn foe ey
& | W 7 FrEY 79T HT Y MY, v
& 3 FIW Ft AW F@N F1 wfaw
H4 |

SHR1 8 M BANERJEE Is the hon
Mimister aware that eminent musicians
are honoured by the Sangeet Natak
Akademi, that they have been per-
tornung this for many years and that
recently because of want of proper
funds or adequate funds they are un-
able to do so” I would hke to know
whether the Government will consider
increasing the fund-, slloited to them
to proiect those .nisictans who have
be me aged lke Rasoolan Bai who
are practically facing starvation m the
country?

PROF S NURUL HASAN There 18
a p.oposal for the Fifth Plan that
Government mav Lrovade asastance to
various old masters This recommenda-
twon has already been accepted But
ab the hon Members know, the Fifth
Plan allocations have not been finalised

yet

SHRI S M BANERJEE My question
is simple Amir Khan was one of the
mest famous musicians in the counfry
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and he died mn an accident What hap-
pens to hus family? What about
Rasoolan Bai? They cannot wait for
the Five Year Plan

PROF S NURUL HASAN How can
we give any commitment, much as we
would lhike to, unless we know what
the funds available to us are?

SHRI AMRIT NAHATA Is it a fact
that the hon Mimuster, Prof Nurul
Hasan was himself a member of the
Khosla Commitee and that his signa-
ture 1s affixed to the report of the
Khosla Commuttee” 1Is it not a fact
that the Sangeet Natak Akademi has
defiantly refused to implement one of
the recommendations of the Khosla
Committee for making the National
School of Drama an autonomous body?
Does the Mimster want the House to
believe that these Akademies can
refuse to bow down if the Govern-
ment were firm on implementing this
repori?

PROF S NURUL HASBAN On a
point of personal explanation, I would
like to submit that although I had the
honour to be a member of the Khosla
Committee, before the Committee
finalised 1ts recommendations, I resign-
ed from the membership of the Com-
mittee

In regard to the second point which
the hon Member raised regarding the
National School of Drama we have
already informed the Sangeet Natak
Akaderm: that the Government propose
to set up the National School of Drama
as an independent body as recom-
mended by the Khosla Committee

SHRI D N TIWARY There are
some recommendations of the Kho<la
Committee which concern the Govern-
ment May I know whether the Gov-
ernment has been able to implement
such recommendahons of the Khosla
Committee and, if net, why such
delay?

PROF 8§ NURUL HASAN Most of
the declisions which fhe Government
have to take in regard to the Khosla
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Committee involve expenditure. My
difficulty, at the moment, is that un-
less 1 know what the funds at the
disposal of the Department of Culture
are going to be, I am unable to take
a firm decision and inform the House.
As soon as the Plan proposals are
finalised, I will take such action as is
possible within the limitation of funds.

Damage to imported wheat at Bombay
Port due to heavy rains

#211. SHRI M. KATHAMUTHU:
SHRI P. K. DEO:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether thousands of bags of
imported wheat at the Bombay Port
were damaged due to heavy rains;

(b) whether this heavy damage was
due to the negligence on the part of
the Food Corporation of India staff;

(e) the total quantity of wheat da-
maged and whether Government have
made any inquiry into the matter; and

(d) if so, with what results”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) to
(d). The Food Corporation of India
has reported that on account of very
‘heavy rains in Bombay on 4th/5th
July, 1874, despite the prompt action
‘taken by the staff of the F.CI and
Port Trust about 3500 bags out of
the total 5 lakh bags of wheat lying
in the docks wpre partially_affected.
Steps were taken for salvaging the
arrected grain to the extent possible,
It is reported that there was no negli-
gence on the part of staff of the Food
Corporation of India.

SHRI M. KATHAMUTHU: From the
reply of the hon. Minister, it appears
that the F'CI authorities had not taken
any precautionary measures, Though
the hon. Minister sald that prompt
waction was taken by them, it appears
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that no precautionary measures were
taken to prevent water irom entering
the shed where the wheat was stored
and also they did not take elementary
steps to close the doors of the shed
even when the monsoon was well ad-
vanced. That is how the damaged
occurred. So, I want to know from
the hon. Minister whether any inquiry
was conducted and, if so, what action
was taken against the officers con-
zerned.

SHR' C. SUBRAMANIAM: As the
hon. Member is aware, on the 4/5th
July, we had unprecedented rains in
Bombay which had nol occurred in the
last hundred years, about 22 inches of
ramn in 24 hours. Not only in the Port
area, throughout ithe city also many
godowns submerged in water and there
was a good deal of damage. Taking
that into consideralion, that out of
5 lakh bags only 3500 bags were affect-
ed, I am sure, it goes to the credit
of the Food Corporation rather than
to find fault with them,K Ultimately,
out of 3500 bags, they tried to salvage
as much as possible. The total damage
was only ifo the tune of about 50
tonnes. Therefore, there is no ques-
tion of any inguiry being conducted.
In the context of unprecedented rains,
we cannot say that there was any
carelessness.

PROF. MADHU DANDAVATE: 1
would like to know from the hon.
Minister whether it is true that 35,000
ton American tanker “NORTH FIELD”
grounded near the Prongs Light House
of Bombay Harbour was having 25,000
tonnes of imported wheat from the USA
USA and. because of faulty arrange-
ments during the rainy geason, there
was gushing of waters inside the tan-
ker which was to the tune of 30 ft, in-
side the tanker and it is also true
whether the President of the All-India
Dock and Port Workers Federation
had issued a statement in which he had
categorically gaid.

“The grounding of the American
tanker and the delay caussed in re-
floating her due to lack of a power-
ful ocean salvage fug and other



"3§  ~Oral Answers

equipments raise some important
issues concerning salvage of ships
that may run aground or sink in the
deep sea off the Indian coasts or at
the navigational channels of our
major ports.”

In view of the fact that these com-
ments have been made by a responsible
office-bearer of the All India Port and
Dock Workers' Federation, has the
Government taken note of this, and if
s0, what concrete steps are being taken
to see that such a damage is prevented?

SHR] C SUBRAMANIAM: I would
like to know whether the responsible
Member has put a relevant question.

PROF. MADHU DANDAVATE: You
might not be able to answer it rele-
vant'y, But the question is very rele-
vant.

MR, SPEAKER. If you are going to
pronounce the judgment yourself, then
I would not come in.

PROF. MADHU DANDAVATE:
Please look at the question, Sir. It
relates to imported wheali and the
damage caused due to rains. Nothing
18 irrelevani. 1 have asked the
Minister.

MR. SPEAKER- Does the authority
of the Food Corporation of India
extend to that tanker” The question
is about the ¥ood Corporation of
India,

PROF. MADHU DANDAVATE' In
relation to your question, all that I
have to say is this. In the main ques-
tion there are three entities: the Food
Corporation of India, imported wheat
and rains. I have picked out the two
entities, namely, imported wheat and
rains. Therefore, my question is rele-
vant,

MR. SPEAKER: You should address
this question to the God Who sent the
rains,

8HARI C. SUBRAMANIAM- He has
jumped two-thirds of the well.
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Import of 2 million tons of
Soviet wheat

*212. SHRI INDRAJIT GUPTA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the 2 million tons of
Soviet wheat loaned to India has been
received; and

(b) whether despite this, internal
procurement is proving inadeqguate to
maintain the public distribution system
at even last year's level?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) and
{b). The new policy aims at improving
the open market availability of wheat
in the defleit States The public dis-
tribution system 1s being maintained
with stocks procured locally and pur-
chased from abroad. Two million
tonnes of wheat loan from ihe U.8.S.R.
have already been received.

SHRI INDRAJIT GUPTA: Last year,
in spite of the import of two million
tonnes of wheat from the USSR, Gov-
ernment was able to procure internally
only about 40 lakh tonnes of wheat,
although at that time Government had
taken over the wholesale trade n
wheat I want to know, this year,
after the change in their food policy,
whether it is not a fact that procure-
ment is running much lower than
what 1t was last year; the internal
procurement is probably not more than
about 20 lakh tonnes so far or even
less than that. I would like to know
how they propose this year, on the
basis of ihis lower procurement and
with some amount of imported wheat
perhaps which they have not yet dis-
closed to this House and to the coun-
try. to maintain the public distribu-
tion system,

SHRI C. SUBRAMANIAM: Last
year, as the hon. Member mentioned,
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ihe procurement was at the level of
nearly four million tonnes internally..

SHRI INDRAJIT GUPTA: How
much was the target last year?

SHRI C. SUBRAMANIAM: If I re-
member right—because I cannot say

offhand—it was about eight milllon
tonnes.
This year, ag the hon. Member

mentioned, the procurement of wheat
is only at the level of 17 or 18 lakh
ifonnes. In spite of that, with the im-
ported wheat and the rice available,
we are maintaining the public distri-
bution system and we hope to main-
{ain this system theroughout this year
in spile of the difficulties. Evidently,
the hon. Member wants to know why
ihis change was made when it has
dropped like this, whether this was
not a failure. We have to take the
1otal view of the situation. It is not
merely the population covered by the
public distribution sysiem which is
important but outside the public dis-
tribution system, even when you dis-
tribute 10 million tonnes, another 40
crores of people are outside the pub'ic
distribution system They should also
be enabled {o get wheat at a reasonable
price Last year. while we were able
10 maintain a certain level of public
distribution rystem, outside the public
distribution system, the prices soared
very high, particularlv, in deficit areas
like Bombay. Maharashtra, Gujarat
and other places. That is why an
analysis was made and we thought
that 1f we allowed wheat movement to
these deficit areas in addition to the
public distribution system freely, per-
haps the situation might improve That
has been substantiated to a certain
extent that in the open market of
Bomhay and other places, compared
fo last year, the prices sre lower,
But I would not make the judgment
because the lean period is yet to come,
How it ls going to behave during that
reriod, really I will not be able to
forecast mow. That can be only..

MR. SPEAKER: The question-hour
is almost over now.
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SHRI C. SUBRAMANIAM: We have
to see that we have enough stocks for
the public distribution system at least
to the level we had last year and if
there are any emergencies, we are also
trying to find out how to meet those
emergencies and I hope I would be
able to discuss with the Members and
the Leaders of the Opposition also
sometime with regard to the present
situation and what steps will have to
be taken for the purpose of improv-
ing the situation.

SHRI INDRAJIT GUPTA: Please
allow me to put my second question.

MR. SPEAKER" ] am sorry. Ques-
tion-Hour is already over.

WRITTEN ANSWERS TO QUESTIONS

Expansion work on National Highway
No. 28

®*202 SHRT R K SINHA- Will the
Minister of SHIPPING AND TRANS-
PORT le pleased to state:

(a) The extent {o which the expan-
sion work on National Highway No, 28
between Lucknow-Barabanki and
Barabanki-Faizabad has been done
upto the 31st July 1974; and

(b) when the evpansion work is
likely to be completed?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI KAMLAPATI
TRIPATHI): (a) and (b). A statement
giving the requisite information is
laid on the table of the Sabha.

Statement

(a) (i) The National Highway No. 28
between Lucknow and Barabankl,
length 22.45 Kms., is already two-lane
wide. Between Barabanki and Falz-
abad, length 82.972 Kms. the road had
single lane width in a length 92.722
Kms. at the beginning of the Fourth
Five Year Plan and two-lane width
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in the remaining length of 0.25 Km.,
Out of 92.722 Kms,, the work of widen-
ing to two lanes 1n a length of 87,722
KEms. has already been technically ap-
proved and financially sanctioned. Of
this, upte 31-7-74, work of widening
in a length of 48922 Kms. has been
combleted and was in progress in a
length of 10400 Kms., whereas
materials for widening had been col-
lected in another length of 8.200 Kms

(ii) Nine bridge works falling on
National Highway No. 28 between
Lucknow and Faizabad were included
in the Fourth Five Year Plan. Out of
these five have since been dropped
from the Plan as after detailed investi-
gation it was revealed that the re-
construction of three of them whs not
required and two fell within Municipal
limits and their reconstruction was
dropped bv the State P.W.D. Estimate
for one bridge has not so far been re
ceived from the State Government
The three bridge works at miles 20/4,
51/7 and 57/8 have been technically
approved and financially sanctioned

(b) (1) The sanctioned works are
likely to be comvleted by December,
1975, depending upon the extent of
funds available for N.H. (original)
Works The work of widening to two
lanes in the remaining length of 25
Kms between Barabanki and Faizabad
could not be considered for sanction
due to present financial stringency

(1i) Out of the three sanctioned
bridge works, work on bridge at mile
57/6 has already been completed; work
on the remaining two has not yet
started as in the case of bridge at mile
20/4 the question of sharing of cost
between the U.P. Trrigation Depart-
ment and the road authority is vet to
be settled and in the case of the other
the funds are not available during the
current financial vear due to present
financial stringency. It cannot be
stated definitely due to present finan-
cial constraints when the construction
of the three bridges including the one
et to be sanctioned, will be taken up.

Credit from LD.A. for Intensive Cattle
and Dairy Development in
Madhya Pradesh

#203. SHRI HUKAM CHAND
KACHWA]I Wil the Mumster of
AGRICULTURE be pleased to state:

(a) whether a scheme for extending
credit fiom International Development
Agency through World Bank for
Rs. 46,78 crores for taking up Inten-
sive Caltle and Dairy Development
project in nine Western Districts of
Madhya Pradesh, 1s under considera-
iion of Governmeni, and

(b) when this scheme is likely to be
sanctioned?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B P MAURYA) (a) Yes, Sir.
A proposal for extending credit from
Internafional Development Agency
through World Bank for Rs. 46.78
crores for taking up Intenwive Cattle
and Dairy Project i1n cerfamn districts
of Westeirn Madhya Pradesh has been
approved by the Government of India.

(b) The project has already been
presented bv the Government of India
to the TDA and has been appraised,
Nagotiations with IDA are exoected to
take plare before the end of the year.
The prcject 18 expected to commence
afier the loan is sanclioned by the
IDA.

Serious food situation in Kerala

“204. SHRIMAT1 BIBHA GHOSH
GOSWAMI Wil ihe Mmmster of
AGRICULTURE be pleaced to state
what steps have been taken to meet
the serious food situation in Kerala?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): Keening
in view the overall avalability of food-
grains in the Central pool, relative
needs of other deficii States, local
availability and other relevant factors,



31 Writton Answers

maximum possible quantities of food-
grains are being supplied to Kerala
for meeting the reasonable require-
ments of the public distribution in the
State. The State Government has also
been permitted to import levy free

rice and wheat from surplus States.
The food situation in Kerala is being
kept under constant review in consul-
tation with the State Government and
all possible assistance is being extend-
ed to the State Government to meet
the situation,

Imported Cargo Packages piled up in

Bombay Port Trust

*205. SHRI S. A. MURUGANAN-
THAM:

SHRI PILOO MODY:

Will the Mimister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that lakhs of imported cargo packages
valued at crores of rupees have piled
up in Bombay Port Trust areas for
several months:

(b) 1f so, the facts and reasons
therefor: and

(c) the steps being taken ta solve
the problem?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI). (2) and (b). It is
true thai about 3.50,000 packages are
lying under demurrage in the ware-
houses and transit areas of Bombay
Port, awaiting clearance for periods
ranging between less than two months
and over one year. Some of the pack-
ages have heen lying for a number of
years The value of the uncleared
packages is not known to Bombay

Port Trust. The main reasons for the
accumulation are-—

(i) Time teken in compliance with
Customs and Import Control re-
quirements and disposal by Cus-
toms of goods confiscated by
them.
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(ii) Failure of consignees to clear
the goods in time.

(¢) (i) Customs have been requested
to expedite clearance of confiscated
cargo and procedural formalities for
clearance of cargo. They have been
offered a plot of land at nominal rent
for construction of a warehouse for
storage of confiscated/seized/detained
cargo, as well as goods which canmot
be released for home consumption
within two months of landing.

(ii) A warehouse admeasuring 7480
8q. Mts. is under construction and is
expected to be ready by December,
1975, Some more warehouses are under
planning which would provide an addi-
tional warehouse area of 67,600 sq.
Mts. for import cargo and 25,000 sq.
Mts. for export cargo.

(i1i) The Port Trust have been re-
quested to consider the desirability of
making their penal rates more strin-
gent to minimise delay in clearance by
consigners/consignees.

Functioning of Raja Rammohan
Library Foundation

*206. SHRI PRIYA RANJAN DAS
MUNSI- Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL~
TURE be pleased to state:;

(a) whether the functioning of Rajs
Rammohan Library Foundation at
Calcutta has been started; and

(b) if so, whether any independent
arcommodation has been provided by
the Central Government for that instl-
tution?

TIIE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) 'The Foundation is presently
located in the Annexe to the Natiomal
Library, Calcutta. However, in view
of its expanding activities, efforts are
under way to find suiteble rented ac-
commodation for the Foundation.
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Progress of Implementation of Land
Reform

*208, SHRI RAMACHANDRAN
KADANNAPPALLI:

SHRI G. Y. KRISHNAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the progress made by different
States in implementing the land re-
form measurea; and

(b) the reasons for the abnormal
delay in its implementation by dif-
ferent States and the steps taken by
Government to persuade the States
to speed up actions in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHR' C. SUBRAMANIAM): (a) and
(b). A statement is 'aid on the Table
of the Sabha.

Statement

1 ABOLITION OF INTERMEDI-
ARIES. The abolition of intermediaries
1s practically complete in all the
States, Some mnor intermediaries
still remain in some of the Siiles and
steps are afoot to abolisn these as
well,

2 CEILING ON HOLDINGS: Revi-
gion of the ceiling laws to lower the
ceiling and to bring about broad uni-
formity is complete in the States of
Andhra Pradesh, Assam, Bihar,
Gujarat, Haryana. Himachal Pradesh,
Jammu & Kashmir, Karnataka,
Kerala, Madhya Pradesh, Punjab,
Orissa, Rajasthan, Tamil Nadu, Tri-
pura, Uttar Pradesh and West Bengal.
Revision of the ceiling laws in Msha-
rashtra and Manipur is io progress.
Meghalaya and Nagaland do not have
lmrceil!nglawsnhndinbymdhrle
communally owned in these States.

Implementation of these laws Is a
time-consuming’ process: various stages
have 40 be gone through before the
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surplug land can be actually mopped
up for distribution among the eligible
categories of persons. At different
stages the objections from the aggriev-
ed parties have to be heard and dis-
posed of. Besides, the implementation
of the law is impeded in some States
by injunctions or stay orders issued
hy the law courts.

In the States of Assam, Kerala
Tamil Nadu and West Bengal the ceil-
ing law had been revised before the
national gu.delines were issued. Some
progress has been made in these States
as is shown by the fAgures given
below. In Assam after the amenoment
in 1970, an area of 2,400 hec:ares has
heen declared surplus. In Kerala up
to the 1st January, 1874 an area of
46,585 acres of land has been indicated
as surplus. As on the 1st May, 1874
an area of 16,180 acres of land has
been ordered to be surrendered. The
State has taken over an area of 12,691
acres out of which 1,970 acres has been
distributed amongst 2,333 persons,
Since the enforcement of the reviser
ceiling laws in Tamil Nadu, an area of
15431 acres has been taken posses-
sion of by the State out of which 6,063
acres have been distributed. Under
the revised law 58,000 acres of land
has been declared surplus 1n West
Bengal out of which 15450 atres was
taken possession of by the State and
4751 acres distributed by the end of
March, 1974.

3. TENANCY: According to the
policy enunciated in the Five Year
Plan the rates of rent should not ex-
ceed 1/5th to 1/4th of the gross pro-
duce. Legislation providing for rent
within this range exists in the States
of Assam, Bihar, Gujarat, Kerala,
Madhya Pradesh, Karnataka, Orlssa,
Rajasthan, Uttar Pradesh and the
Telengana area of Andhra Pradesh.
The rates are higher in the States of
Punjab, Haryana, Tamil Nadu and the
Andhra urea of Andhra Pradesh.

To ensure security of tenure mhost
of the States have provided restric-
tions on eviction and limitations ow
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A CGHEU'U.DA'I'IEI-E o HOLDING!
j4 Stet=  oomay A Pradeih
{Telenpans  aFeE). Agsgrn, Bihee,
Temmu & Keshmit Guihrat. Baeraoa,
Himoehol Fradesh, Yarnakaka Mmeihye
Trodmih, Misborashics. Punjak. Hajsh-
(han, Ultpr Predezi and Wesl Dangzl
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aolidation of moldiags. The laws &L
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Wrikien AR3psars Jtr
Ragging bo ILT's,

#3032 BURI SANAR GUHA: Wil the
Minisier of EDUCATICN,
WELFARE AND CULTURE be pleaged
to miate:

\2) whelber kn the nawe of TEE-
ing newly wdnilied studenis in the
Gve Indian lnftituies of Technology
at Khurageus, Tanpur, Barbel.
Madrg: snd Dwlhl are subjected 1o
valgar humillation and berbarous
phrsicrl irralmpls;

(bt wheihet the petired Direclor of
¥havagpor TIT  took  disciplinaey
Hition apainsl soma students tor zuch
eyggina’ un freghessy pad fhe Chalr-
man ef Khoeratoe LLT. sqapatied
ruch  ceschplinary  acllon;  asd  The
Ggpply  unanlmously ceasitel  The
!'_'.I:Laim:.n for Bush orbitresy  moliom
=

fuy the otegs tolan by Governmenk
to stop sueh barbapous preclice nf
‘raggicg” of Fogsbers In ol e five
Ingiitutes of Technolopy?

THE MIMISTER OF FDITCA TIOMN,
S0OCIAI. WELFARE AND C1ILTUBE
[PROT. & NURUL HABANI: [a) T
gends of ragping o Dewlr Admitied
givdenl: tnhe olace In mll  the Bve
Ihdian Tmethiutea of Technology. Gemer-
allv. # 4 In fhe form of teasing, a F1 |
peenglonally conpalni: of exceies e
Tkl Rl

{41 A suabement 53 1oid on ibe Tahle
of the Hopse

[ Thne Directera nnd oiber qutb pie
tleg ol the InsHioter with the o
operation ol tha pludenla have ‘sken
meapuT=: 1o npe that ragging does oat
take amy undesireble Torm,

Hatement

(11 In the gepdemnic wear 19774, at
the Tndian IngHituta of Teehniplogy,
Khagmgpur. 11 shudents were k-
pd Lx (he Dipector ib exe=telsg of him
powers under tha oodinamoes. -Dui of
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this, (a) six students (four 2nd year
M.Sc, students and two IVth year B.
Tech. students) were not given any
marks 1n the teaching assignments in
.the first term of the Session 1873-T4.
{b) Two students of the 2nd <vyear
+«Chemucal Engineering course and
second year Naval Architecture course
were debarred from gppearing in the
mid-term examination of the first ses-
sion during 1973-74 and were also re-
sguired to change the hall ot residence.
(c¢) The remaining three students, all
belonging to the flnal year under-
graduate course, were debarred from
appearing 1n the mud-term examina-
tion of the first session and were also
required {o leave the hall of residence
<lurimg that period.

(11) These ihree sludenis made a
representation to the Director as well
o« 1o the Chairman The Direcior in
the meantime, made eftorts to cvolve
« syslem whereby students themselves
vould participate 1n taking preventive
measures against raggine When some
“H00 students made a writien appeal to
the Thrector to remove the penaliv
ww. ded o thiee of their colleagues to
vreale necesspry environment to find
«olution to imnrove the situation the
pena’ty wa, waived on 6-9-73

(1.t) On 6-9-73, the Chairman im-
mediatelv before proceeding abroad,
sent a message to the Director that the
three students should not be penalised
and the Senate musi agree that ar-
rangemenis be made for them to ap-
pear for their mid semester examina-
1ion This message also stated that if
the Senate did not accept the Chair-
men's sugeestion then he would be
forced to over-rule their decision. This
mersage was rerefved by the Director
after he had himself waived the penal-
tv. The Director aporised the Senate
on 11-0-1973 about both his actions,
but he apparently did not consider it
proper to apprise the Senate of the
views of the Chairman in the matter,
There was thus no question of the
‘Chairman over-ruling the Director

(iv) On 18th May, 1974, four mem-
bers of the Bendte moved a resclu-

PO

t

tion against the action of the Chairman
in threateming to over-rule the Senate,
Out of 66 members present at the be-
ginning of the meeiing, 25 left and the
remaimng 41 were said to have passed
a resolution, but the proceedings of
the meeting are yet to be confirmed at
the next meeting of the Senate.

Loss suffered by Paradeep Port in
Orissa

*214 SHR1 JAGADISH BHATTA-
CHARYYA* Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state

(a) what are the present activities
of the Paradeep Port in Orissa and
whether 1t 1s working at a loss at pre~
sent and

(b) if so, the extenl of the loss for
the last two years?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1 KAMLAPATI
TRIPATHI) (a) and (b) The present
activities of the Paradip Port in Ornissa
are manly handling of iron ore and
thromr ore for export through the
Mineraly and Metals Trading Corpora-
fion of India Limited The Port is work-
ne at a loss at present Its revenue
defleit during each of the years 1972-73
and 1973-73 was about Rs 3 crores

Introdaction of findings of all. India
Co-ordinated Rice Research Scheme
for high yielding varieties

*215 SHRI D, D DESAI:
SHRI P GANGADEB:

Wil] the Minister of AGRICULTURE
be pleased to state-

(a) whether Government intend to
introduce the findings of the All India
Co-ordinated Rice Research Scheme
for high yielding varieties in the
plantings in this kharif season:

(b) if =0, the facts thereof; and

(c) whether this postponement »
due te ssarcity of fertilisers?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) Yes,
Sir.

(b) The All-India Coordinated Rice
Improvement Project has released so
far 16 high yielding varieties of rice
for commercial cultivation; 12 are
1. 1der pre-release seed multiplication
stage anil 13 are under rice minikit
trials and national demonstrations on
the farmer's fields for the test of their
adaptability. The seeds of the release
and pre-released varieties of rice have
already reached the farmers along-
with improved cultivation technology.
Based on this information, the Minis-
try of Agriculture. Department of
Agriculture, in cooperation with State
Governments have proposed to plant
about 11.00 million hectares under High
Yielding Varieties of rice during
1974-75 if the environmental conditions
remain favourable,

(c) Does not arise,

Edible Oils Produceq Indigenously or
Imported during 1972-73 and 1973-74
and percentage gone to Manufacturers

*216. SHRI SAKTI KUMAR
SARKAR:

SHRI TUNA ORAON:

Wil] the Minister of AGRICULTURE
be pleased to state.

(a) what is the quantity of edible
oils like groundnut, coconut, mustard,
and soyabeen produced indigenously
or imported during 1972.73 and 1973-
74; and

(b) how much of these have been
consumed by direct users and what
percentage of the oils have gone to
the manufacturers of (i) Vanaspati,
(ii) paints and (iii) soap and for any
other purpose?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a)
Available data on production and im-
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ports of major edible oils are given
below:

(In
Producticn (estimated) thousand
tonnes
Edible oil 1972-73)
(July-Jan.]
Groundnut oil . : : 874
Mustard oil . : . X 604
Sesamum oil " : = 110
Coconut oil . 3 2 5 18c
Soyabean oil . ; : : 5
Cortonseed  oil . . . 150

Note—These esjtimates have been deri-
ved on the basis of the production of respect-
ive oils seeds and cretain assumptions ir regard
to utilisation of these oilseeds tor different
purposes, such as seed, direct human consu-
mption and the conversion ratios into oil.

Similar information for the vear 1973-74
has n¢t become available,

Imports
Oil EY, (In thousand -
1972-73 tonnes)
F.Y.
1973-74
Soyabean oil . 5 33 34
Palm oil . - s 70
Rapeseed oil . % 10 38,
Rapesced in  terms
of oil = . 25 g

(b) Available information on the con-
sumption of edible ils (indigenous and im-
ported) in the manufacture of vanaspati, soap:
and paints is given below :

Ttem Quantity
used
(Thousana’
tonnes)
1972-73  1973-74
Vanaspati April-March 005§ 488
Soap* 29-8 10" 4
Paints, ewc.. ., o 3@ a

a2 o
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“Item Quantity used
1972-73  1973-74
-Edible oils consumed Data relating to cons-
by direct users. umption of edible
oils by direct users
are not available.
It is presumed that
of the total oil avail-
ability the balance
remaining after uti-
lisation in the man-
ufacture of vanaspa-
ti, soap, ‘paints, etc.
has been utilised by

direct users as also
for inventories,

*—Relates to 88- 2%, of the total production in
-the organised sector in the calendar year 1972-
and 1973 respectively.

@—Relates to 16 units borne on the rolls of
Directorate General of Technical Develop-

ment for the year 1971; Data for later years are
not available,
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Starvation Deaths in Midnapur, West
Bengal

J218. SHRI DINESH JOARDER:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whethey the attention of Gov-
ernment has been drawn to the re-
ported statement made by the Deputy
Minister for Health and Family Plan-
ning that he had received reports of
three starvation geaths during his
visit to Midnapur and Bankura;

(b) if so, the facts thereof;

(c) whether Government have paid
any special attention to rush the food
supplies to the affecteq areas; and

(d) if so, the facts thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRT C. SUBRAMANIAM): (a) to
(d). The Deputy Minister for Health
and Family Planning made a state-
ment that he had received reports of
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some starvation deaths. These were
however unsubstantiated reports and
he had asked the State Government
to find out their authanticity. The
State Government's reply is still
awaited. A further statement will be
laid on the table of the Sabha as soon
as the State Government’s reply is
received.
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Allotment of Land to LIC by DDA

*220. SHRI SHASHI BHUSHAN:
Will the Minister of WORKS AND-
HOUSING be pleased to refer to the
reply given to Unstarred Question
No. 19 dated the 22nd July, 1974 and
state:

(a) whether the land in
has been allotted to L.IC;

question:

(b) if so. the Particulars: and

(¢) the steps Government propose
to take in the matter so that the
money meant for Delhi is not invest-
ed by LIC under some other head?

THE MINISTER OF WORKS AND
HMOUSING (SHRI BHOILA PASWAN
SHASTRI): (a) to (c). No, Sir. Formal
allotment can be finalised only after
the ferms and conditions of allotment
are agreed upon and the formalities
completed.
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Request from Andhra Pradesh for
more nitrogenous fertilizers

1484. SHRI Y ESWARA REDDY:

Will thy Minister of AGRICULTURK
be pleasged to state:

(a) whether the Andhra Pradesh
Government had requesteg for allot-
ment of mors nitrogenous fertilizare
to the State; #n¢

(b) f 80, e facts thereafy

THE MINISTER OF STATE IN
THE MINISTRY OF AGR'CULTURE
(BHRI ANNASAHEB P SHINDE):
{a) and (b). The f{fertiliser regquire-
menis for each season are discussed
and furmished in consultation with
each State Government, with reference
to their production programmes and
the levels of fertiliser application
reached in the State.

For Rabi 1974-75 the demand of
Andhrs Pradesh State Government
was for 1.B8 lakh tonnes of Nitrogenous
fertilisers, After discussions wth the
State Government in the Zonal Con-
ference, the reguirements were finalis-
ed at 165 lakh tonnes of nitrogenous
Sartilisers. The State Government
bave now asked for an additional
allotment of 21,000 tonnes of Nitrogen,
dver the assessed requirement.
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Setting mp of an inter-disciplinary
authority under command srea de-
velopment pregramme

1485. SHR! M. KATHAMUTHU:

‘Will the Minister of AGRICULTURE
be pleased to gtate:

(a) whether Government has a pre -
pouza] to estav.’sh an inter-disciplia vy
authority at the State levels under
the Command Area Development Pro-
gramme for medium and minor irri-
gation; and

(b) if so, the salient features there-
of and the steps being taken in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR' B. P. MAURYA): (a) The
Commond Area Development Pro-
gramme proposed to be taken up in
the Fifth Plan period in selected major
and medium irrigation command areas
eniisages eslablishment of inter-dis-
ciplinary Command Area Development
Authorities bv the concerned State
Governmenis {n undertake integrated
command area development pro-
grammes in the selected commands.

(b) The programme Is to include
modernisafion, maintenance and effi-
cient operation of the irrigation sys-
tem development and maintenance of
the drainage svstem, on farm develop-
ment ncluding land levelling, land
shaping, consolidation of holdings,
provision of field channels and field
drains etc. The concerned State Gov-
ernments have already been addressed
to take action in this regard. Such
authorities have already been set up
in a number of irrigation commands
hy the States concerned.

Employment createg and Allocations
made for crash programme for Rural
Employment

1488. SHRI ri. K. SANGHI:

Will the Minister of AGRICULTURE
be pleased tg state:

(a2) whether the number of man-
days of employment created under the
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crash schem2 for rural employment
has been showing progressive fall
since 1971 when the scheme was intro-
duced;

(b) the year-wise break-up since
1971 and Staie-wise allocations mazce
by the Centre s:.nd utilisation by the

St=*:5 each year;

(c) whether instances have come to
Centre’s notice that funds for this pur-
pose are being diverted by the spend-
ing authorities for other purposes;
and

(d) if so, the names of States where
1h1is has been noticed and staps oro-
posed (o be 1skhen to thoroughly over-
haul the scheme to make it more
offective?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) No, Sir.
The mandays of employment generated
increased from 789.66 lakhs in 1971-72
to 1344.07 lakhs in 1972-73, These, how-
ever, came down to 952.94 lakhs dur-
ing 1973-74. This is due partly to the
fact that complete reports have not
been received in resvect of 1973-74
and partly kecause the allocation and
expenditure during 1973-74 were less
than during 1972-73.

(b) A statement showing statewise
allocation of funds, progress of ex-
senditure incurred and employment
generated during 1971-72, 1972-73 and
1973-74 is laid on the Table of the
House. [Placed in Library. See No
2T-8118/74].

(c) No, Sir.

(d) Does not arise.

Take over of Water Snpply under-
taking from Muricipal Corporation
1487. SHRI VIRBHADRA SINGH:
SHRI M. S. SANJEEVI RAO:
SHRI BANAMATLI BABU:

Will the Minisier of WORKS AND
AOUSING

ve pleased to state:

(a) whet' er Government propose tn
ake over Water Supply Undertaking

AUGUST 5, 1974

Written Answers

from the Municipal Corporation and
set up a Board to manage water sup-

ply and sewage disposal in the Capital;
and

(b) if so, when a final decision is
likely to be taken in the matter?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARL!A-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and (b).
A proposal for the constitution of an
autonomous Board for Water Supply
and Sewerage Services for Delhi is
under consideration.

Shortage of Essential Commodities
1488. SHRI BANAMALI PATNAIK:

Will the Minister of AGRICULTURRE
be pleased to state:

(a) the steps Government have
taken to meet the shortage of essential
comrmodities and articles of daily use;

(b) the availability position of these
articles at present; and

(c) the further steps envisaged +to
ensure their regular availabilitye

THE MINISTER OF STATE IN
THE MINISTRY OF AGR'CULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). With a view to improving
the supply of essential commodities
like foodgrains and other foodstuffs
the State Governments have been ad-
vised to take the following measures:

(i) Streamlining and strengthening
of the public distribution system
through fair price shops/ration
shops to make available food-
grains and some other items of
foodstuffs at fixed prices.

(ii) To curb on
foodgrains by
the Guest

consumption of
enforcement of
Control Order and
restriction on the number of
courses to be served in hotels
and other eating Houses.
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(iii) Removal of restrictions on inter-
zonal movement of coarse grains
so as to allow free movement
of these commodities from sur-
plus States to deficit States.

{iv) The rewised procurement and
pricing policy of wheat for the
1974-75 rabi season which en-
visages improved market avail-

ability of wheat in deficit States.

{v) Strict enforcement of the vari-
ous Food Control Orders to in-
voke the provisions of the De-
fence of India Rules, 1971 for
regulating various matters re-
lating to essential commodities
including foodgrains and to use
the powers under the Mainten-
ance of Internal Security Act,
1971 against persons indulging
in  hoarding, black-marketing
and other anti-social activities
prejudicial to the maintenance
of essential supplies.

(vi) To curb speculative hoarding of
stocks of oilseeds and oils as
also to issue necessary orders
requiring traders and millers to
declare stocks of oilseeds/oils
and to display their prices.

(vii) Sustained all out efforts for
increasing agricultural produc-
tion and maximising procure-
ment of foodgrains so that the
public distribution system is
maintained at g reasonable
level.

Consumer Secieties in India

1489. SHRI P. VENKATASURB-
BAIAH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have con-
sidered the desirabih‘ty of promoting
consumer societies in the country;

(b) if so, the steps proposad to be
taken ip this direction; ang

(c) the steps envisaged to build a
‘Mmass opinion and check on rising
prices in the country?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRCULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) A comprehensive brogramme for
the development of consumer coopera-
tives during the Fifth Plan has been
formulated in consultation with the
State Governments. Apart from State
Sector Schemes, 3 Centrally Sponsored
Scheme hag been brobosed, which
envisageg the setting up of new Depart-
ment Stores and large-sized retail out-
lets and strengthening of State Con-
sumer Cooperative Federations. The
State Governments will  utilise the
State Plan resources in the task of
strengthening and rehabilitation of
existing consumer cooperatives,
through their normal programmes of
development.

(c) So far as Consumer Coopera-
tives are concerned, they are expected
to increase their membership and ex-
pand their sales ang services. so as to
provide effective measures for con-
sumer protection. Besides, Consumer
Cooperatives have also to pursue an
“active price policy”,; i.e. celling at
prices slightly lower than the market
rates. adopt fair trading practices. and
ensure equitable and fair distribsition
of consumer gonds of standard qualitv
and thus help in checking the trend of
rising prices. A Conference on Con-
Sumer Protection organised by the
National Cooperative Union of irdia
was also recently held in New Delhi,
to devise measures for consumer pro-
tection through ccoperatives, The re-
commendations and advice of this fon-
ference have been communicate? to
cnoperative institutions. State Govern-
ments and others concerned, for guid-
ance and necessary action.

Solution ef Vanaspati problem Tangle

1490. SHRI RAGHUNANDAN LAL
BHATTA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether his Ministry is prepar-
ing a scheme to solve  Vanaspati
tangle; and
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(b) if go, the broag features there-

THE M'NISTER OF S8TATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P MAURYA) (a) and (b)
Yhe present shortage of vanaspail is
the result of fall in production due
to the high prices and short avail-
sbility of indigenous edible ofls After
the last price increase with effect Jrom
I15th June, 1974 the production of
wanaspatl in the country has stavted
showing signs of improvement W is
hoped that this trend will be kept up
Vanaspati production can be improved
principally by augmenting the avail-
ability of edible oils Government's
attempts are concentrated at increas-
ing the production of traditional and
non-traditional oilseeds like sovabean
and sunflow seeds and encouraging
the industry to use more cottonseed
oll, rice brin o1 ete hv continued
grant of fiscal incentives

Meeting of the Commiitee on New
Wheat Policy
14p1 SHRI RAGHUNANDAN
BHATIA
SHRI ANADI CHARAN DAS

Will the M mster of AGRICULTURE
be pleased to state

{a) whether any meeting of the
Committee on Co ordmation of the
Implementation of the new wheat
policy was held on 14th May 1874
and

LAL

(b) if g0, the decisions taken there-
on?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(S8HRI ANNASAHEB P SHINDE)
(a) Yes, Bir

{(b) The main poinis that emerged
from the discussions at the meecting
were ag follows'—

(1) In view of the disruption of

normal movement paitern be-
cause of the rallway sirike, tw

AUGUST 5, TFia Witten Anesers o

Railway Minlstry may be aed
Brrange one or two specials
carrying wheat from Punjab

and Haryana to Delhi,

(4) The restrichons On movement
by rall alone may be relaxed in
the case of Himachal Prajesh
and road movement may be
allowed because of its peculiat
geographical position

(3) Being surplus  States, the
Madhya Pradesh and Rajasthan
Governments were expected to
procure al least enough stocks
to feed ihei: own public Alstn-
bution <vgtem

The ovublic  wholesalels  like
Punjab Civil Suop'tes Corpora-
tion and the Punjab and Har-
vana  Coonerdalive  Marketing
Federation, were expected to set
an examole for the miivate trade
bv charging reason ible price on
the basie of therr coul and a
small margin of profit

—

(4

Stoppage of Vanaspati production

1492 SHRY RAGHUNANDAN LAL
BHATIA
SHRI HUKAM CHAND
KACHWA]

SHRI D D DESAI

Will the Minister of AGRICULTURE
be pleased to state

fa) whether Vanaspati Units have
stopped production of Vanaspat, in
the country in the last week of May
this year,

(b} if so reasons therefor, and

(e) action taken by Government in
this mattery

THE MINISTER OF STATE IN
THE MIN'STRY OF AGRICULTURE
(SHRI B P MAURYA) (a) and (b).
Only four facfories had stoppeqd pro-
duction of vanaspali during the last
week of May 1974 one on account of
labour disputes and the other three
for reasons not known



B! .

N .

{c) In the case of the factory closed
on account of lmbour disputss, the
maiter is in the hands of the Labour
Commissioner, Bombay. The other
three factories have resumed produc-
tion in June, 1974.

Ressarch in Development of Nitrogen
Fixing Baocteria

1488. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of AGRI-
be plemsed to state,

(a) whether Government are aware
of the progress made in research In
developing nitrogen fixing bacteria

and its use to overcome fertilisers
scarcity; and

(b) if so, whether any steps are
taken to utilise this bacteria?

THE MINISTER OF STATE IN
THE MINISTRY OF AGR'CULTURE
(SHRI ANNASAHEB P SHINDE):
ta) Yes, Sir.

{b) Consilerable research on the
evolution of efficient ~trains of rhizohia
has been carried out. These bactermn
fix atmospheric mirogen through
nodules on the 1oots of leguminous
plants The main leguminous plants
in the country are pulses (e.g. gram,
tur or arhar, lenti], peas. guar) oil-
sceds (e.g. soyabean, groundnut
fodder crops (e.g. berseen, lucerne),
green manure crops (€g. dhaineha,
<ani) and leguminous trees and bushe:
Specific rhizobial straine have to be
evnlved for different grouns of crops
The etciency of a strain depends
upon a number of fortors. such as.
the crops. the soil conditions, competi-
tion from the native microbial pooula-
tion and the moisture conient. Pellet-
ing techmgque using calcium carbonate
rock phosphate, bentonite clay. hu-
matez and gypsum have been guccess-
fully employed In the Microbiology
Division, TLART in pot and micro-plot
. trials,

strains of these bacteria
for différent leguminous crops have

TG TURT TS AR AT WSS ARTbers
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been deve'oped by a number of Agri-
cultural Umversities and the Indian
Agricultural Research Institute and
are being sold to the farmers.

Inclusion of legumes 1n the crop
rotations and growing of leguminous
fodder crops is being recommended.
ILC.AR. has identified a number of
leguminous plants that can be growm
on bund« around the field and other
afeas where other arable crops are mot
grown,

Handing over of Fifty per cent of
Wheat by Wholesalers

1404 SHR1 BHOGENDRA JHA:
Will the Mimster of AGRICULTURE
be pleased to state

{a) whether the wholesalers have
not fulfilleq the assurance of handing
over fifty per cent of wheat purchased
by them to the Government; and

(b) if so, Government's reaction
thereto?

1HE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
(a) and (b). Wholesalers in surplus
Statec are required to give 50 per ceat
of their purchasex of wheat at the
mand' oowt to Government at Rs. 105
per yuintal This levy is being strictiy
enforced and no complaints regardirg
non-paymeni of due levy-share have
heen made to Government.
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Encrease in cost of Bread from June,
1974

1496. SHRI P GANGADEEB
SHR1 SHRIKISHAN MODI

SHRI PUKUSHOTTAM
KAKODKAR:

SHRI ANADI CHARAN DAS:
SHRI D. D. DESAL:

SHRI PHOOL CHAND
VARMA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether cost of bread was ralsed
from June, 1874;

(b) * s0, whether Government
weighed itg effect on vulnerable sec-
tions ang nutritional aspects; and

(c) measures taken to see that com-
mon man does not suffer due to high
cost of bready

THE MINISTER OF STATE IN
THE MINISTRY OF AGR'CULTURE
(SHRI ANNASAHEB P SHINDE)
(a) to (e), There is no control on price
of bread except in Delhi where prices
have been fixed under the Defence of
ndia Rules. Price of bread has fore
up consequent on increase in the price
of maia and other raw materials
Modern Bakeries, a t of
India underteking, engure that the

M'.tl
regsonable level consisten
.pﬂuotmuaﬂm,mthenum
tional content of their bread has not
been affected In any manner.

Vansspati Costing more than Contrel-
led price in Orisss

1487. SHRI P. GANGADER: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Vanaspati is costing

50 per cent more than the controlled
Price in Orissa; and

(b) if so, steps taken to make Van-
aspati available on a large scale and
to bring down the price?

TIIE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE-
(SHRI B. P MAURYA): (a) Vanes-
pat1 prices are controlled by Central
Government. When shortfalls in pro-
duction eccur from time to time, as at
present, the product commands a pre
mium at different levels in different
places, which 1s holly anauthorised.

(b) The State Governments, who ate
in charge of enforcement have been
periodically requested te take stringent
action against hoarders and black-
marketeers. Further, the Central 0v-
ernment sanctioned a sizable increase
in vanaspati prices on the 15th Jume
1974 and the production thereafter has
picked up Given favourable monsoon
in oilseeds-producing areas, the eliole:
o1l prices are expected to fall b-ing-
ing about a consequential improve-
ment ip vanaspati production and sup-
ples

Production of Soya Milk

1498. SHRI P. GANGADEB:
SHRI D. D. DESAJ-
Whll the Minister of AGRICULTURE"
be pleaseq to state-

{a) whether Government are con-
sidering the commercial production of”
soya milk for mass consumption in
the coumtry:

(b) if so, the cost of soyy milk;
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(e) whether it is likely to be at par
with regular milk so far its food value
ang other nutritive value is concerned;
~and

(d) if so, Tacts thereof?

THE MINISTER OF STATE IN
“THE MINISTRY OF AGR!CULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Government has no such propo:al,
at present UP Agricultural T
versity, Pantnagar, has shown tha
possibility of preparing a milk Itke
tbeverage from soyabean,

(b) The cost has vet to be evaluated

(c) And (d) It 1s expected that Soya
mik will be comparable in protein
-content with milk

Dropping of Education Scheme
Envisaged in Draft 5th plan
1498 SHRI P GANGADEB
SHRI SHRIKISHAN MODI

SHRI PURUSHOTTAM
KAKODKAR

SHRI ANADI CHARAN DAS:

SHRI PRASANNBHALI
MEHTA-

SHRI D D DESAI

SHRI R V SWAMINATHAN

Will the Minuster of EDUCATION,
BOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether some ambitioug educa-
tion scheme as envisaged in the draft
5th Plan are to be dropped as report-
ed in a loca] English daily dated the
28rd May, 1974;

(b) if so, broad featureg thereof;

(c) whether this will effect the
education programme of the 5th Plan;
and

(@) if so, steps taken in this re-

AUGUST 8, 1974
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THE MINISTER OF EDUCA1'ON,
SOCIAL WELFARE AND CULIRIRE
(PROF. 8, NURUL HASAN): (a) to
(d). The proposals put forward by the
Central Advisory Board of Education
for inclusion in the Fifth Five Year
Plan, formulated in September, 1872,
were submitted to the Planning Com-
mussion and the State Governme its,
In the light of the discussions end
indications given in the Approach to
the Fifth Five Year Plan as approved
by the Natolnal Development Council
the proposa's were revised and aporov-
ed by the Standing Committee cf the
Central Advisory Board of Education
in June 1973 Although the Planning
Commssion broadly accented the re-
vised proposals rooroved by the Stand-
mg Committee the total allocation
propogei for the education sector in
the Draft F fih Pive Year Plan was
reduced tn Rs 1728 ermer excluding
nutrition The Fifth Plan 1x vef to
be Anali<ed and decisions ¢an onmiy be
t iken theicafier

Progressy of Vew Milk Plant of Delhi
Milk Scheme

1500 SHRT S N MISRA Wil the
Minister of AGRICULTURE be pleas-
ed to state the progress <o far made
in <etting un a new milk plant ®n
Delhi by the Delln Milk Scheme?

THE MINISTER OF STATE IN
THE MINISIRY OF AGR'CULTURE
(SHRI B P MAURYA) The work of
construction of the New Dairy plant
at Patpurgan), Delhi has been entruet-
ed by Central Gevernment on a turn-
key basis to Indian Dairy Corporation/
National Dairy Development Board,

The civil construction work of the
New Dairy Plant constituling masfin
processing block, refrigeration, boiler
house, water softening, electri¢ power
sebtlon, garage block, godown, puashp
houses, boundary wall and internsl
roads have been completed. The fnted-
ing work is in progress.
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The bulk of the imported milk pro-
cessing machinery including 6 Nos.
large milk silos of 1,00,000 litres
capa ‘'v each, pasturizers, chillers,
recor titution and cleaning-in-place
mactinery. has arrived on the site and
is u-~'er erection, The indigenous
machinery  including refrigeration
plant. one boiler, oil tanks and oil
pipelines. water and steam pipelines
and electricals have also been received
and have been erected/under erection.

Land Commission on Implementation
of Land Reforms

1501. SHRI S. N, MISRA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government have de-
cided to set up a Land Commission to
examine the progress of land re‘orm
measures in the States:

(b) if so, the broad outlines of the
proposal: andg

(c) the time by which the Com-

mission is likely to set up?

I
s THE MINISTER OF STATE IN

o

nHE MINISTRY OF AGR'CULTURE
(SHRI ANNASAHEB P. SHINDE):
{a) No, Sir.

(b) and (c). Do not arise.
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Check of Advanoce of Sand on Coustal
Areag of Gujarat

1504. SHRI D. P. JADEJA: Will the-
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether any steps have been
taken to check the advancing of sand
on the coastal fertile land of Guja-
rat; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) and (b).
The required information has been
called for from the State Government
concerned and would be placed on the
Table of the Sabha when received.

Decline in Traffic Earningg of the
Central Road Transport Corporation

1505. SHRI D. P, JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of SHIPPING ANT
TRANSPORT
be pleased to stale:

(a) whether the traffic earnings of
the Central Road Transport Corpora-
tion Limited considerably declined dur-
ing the year 1872-73; and

(b) if so, the reasons there‘or and
the steps taken to achieve projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPFING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Traffic earnings of
this Corporation  declined from
Rs. 68.70 lakhs in 197172 to Rs. 50.08
lakhs in 1872-73.

(b) The main reasons for declive
mmzannlmmmumm—

(1) A large pumber of the Corpors-
tion's vehicles stationed in Assam
region remained idle for s long
time during the relevant year



igr about
October, 1872 following wide-
spread disturbances In the
Brghmapuira Valley, The activi-
tieg of the Silchar Branch were
also paralysed for about a month

due to al boycotting of
Govt/Quad Govt. offices all over
Cochar district;

(1) Nergundi—Pgaradip operation
had to be suspended for about
ten days in February, 1973,

following disturbances in that
area;

(iv) Labour unrest throughout the
year;

{v) About 35 per cent of the Corpor-
ation’s vehicles were over 8
years old and their operation
was uneconomic;

(v1) Shortage of tyres, tubes, flaps,
batleries, ete.

Effort< are being made by the Corpora-
tion to secure long-term contracts on
remunerative rates and its \ehicles are
glso being diverted to private custo-
mere to improve its earnings.

Orop Insurance for Colton, Grouninnut
ang Jute

1606 SHRI D. P JADEJA:
SHRI ARVIND M. PATEL:

Will the Minlister of AGRICULTURE
be pleased to state:

(a) whether Qovernment finally
dec:ded to introduce crop insurance
for cotion, groindnut and jute; and

(b) §* 50, the States in which it is
proposed to be introduced?

. THE MINISTER OF STATE IN

(BHRY ANNASBAHER P. BHINDE):
{n) and (b). The Government of India
and the General Insurance Corpora-

‘have taken up ‘'with the State
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Governments the Question of introduc-
ing Pilot Schemes for Crop Insurance
in selected areas lor selected crqps on
a voluntary basis. Schemes for
Catton are already under implementa-
tion in the States of Gujarat, Maha-
rashtra and Tamil Nadu and schemes
for Groundnut are in operation in
Gujarat and Andhra Pradesh, No
Scheme for Jute has been finalised so
far. Two mote Schemes for Cotton
are likely to be finalised, ope in Tamil
Nadu during pext winter and another
in Karnataka in Kharlf, 1975.

Minor Irrigation Prejecty in Hilly
Areas

1597. PROF. NARAIN CHAND
PARASHAR- Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Qovernment have
made any provision for minor irriga-
tion projects in the hilly areas of the
country 3o ag to help small agricul-
turists and farmers;

(b) if so, the nature of the provi-
sions made and the facilities likely to
be extended to the State concerned;
and

(c) the nameg of the States which
are likely to benefit from these pro-
visions?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] B. P. MAURYA): (a) Yes, Sir.
The normal minor Irmgation pro-
grammes taken up from within the
resources of the State Plans Include
schemes costing upto Rs. 30.00 lakhs
each in the hilly areas of the coumtry
also. so as to help small agriculturists
and farmers Besides, two projecis
under the Central Sector are being
implemented by the Ministry of Agri-
culture for agricultural development
in the hilly areas, one at Pauri Garbk-
wal district of Uttar Pradesh and the
other Mungba Sub Division of Manipur
West District, Manipur State, Minor
irrigafion forms an important item in
these pecjects.
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(b) und (c). The amounts provided
by ‘the Btate exclusively Yor minor
irrigdtion schemes in the hilly areas
under the normal plans are pot avail-
able. 'Under the Central Sector, for
the Pruri Garhwal Project, a sum of
Rs. 2.0 lakhs was provided for minor
irrigation programme in the year
1973-74 and 5 budget provision of
Rs. 3.00 lakhs has been made for the
year 1974-75. In the Nungba Project,
a sum of Rs. 1,00 lakhs wag provided
for minor irrigation programme dur-
ing 1973-74 and Rs. 2.5 lakhs is ear-
marked for the year 1974-75. The
schemes in the hilly areas generally
include construction of contour chan-
nels (kuhis), small storage tanks, and
Fife irrigation from rivers and streams.

Imoplementation of Examination Re-
forms in State and Universities

1508 PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, BOCIAL WELFARE
AND CULTURE be pleased to state:

(a) the names of the States and
the Unliversities which have agreed to
implement the examination reforms
as ruqgested by a Committee of the
UGC;

(b) whether the suggested reforms
have alsgo drawn some adverse reac-
tion from certain educational institu-
tions ang Teachers' Associations; and

(c) if so, the nature of this criti-
cism?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) to
(¢). The University Grants Commis-
sion had selected the following 12
Universities for implementing the
“Plan of Action” for Examination Re-
form:—

(1) Aligarth Muslim University.

Aligarh.
(2) Andhra University, Waltair,
(3) M. 8. University of Baroda,
Baroda.
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(4) Punjab Dniversity, Chandigirh,
(%) Gauhati University, Gauhatl.
{6) Rajusthan University, Jaipur,
(1) Jadavpur University, Jadavpur,
(8) Poona University, Poona

{9) Sagar University, Bagar.

(10) Mysore University, Mysore.
(11) Madras Universfy, Madris.
(12) Calicut University, Cslicut,

These Universities have accepted the
programme and have also set up Im-
plementation Committees.

The Commission had also circulated
in August, 1973 the document entitled
“Examination Reform—A Plan of
Action” to all the Universitles in the
couniry for implementation of the re-
commendations contained therein.
There are under examination of the
Universities. The Commission is also
sponsoring Zonal Workshops to discuss
these recommendations. The Workshop
for Universities in the Southern Re-
gion has alreadv been held. A similar
Workshop for Western Region is being
held from August 3 to 5, 1974.

The Government has not recewved
any adverse reaction from educational
institutions and Teachers' Associations
on these recommendations. According
to the University Grants Commission
the rea*tion to the ‘Plan of Action’ has
been ,!tnerally favourable.

Introduction of Mid-Day Meals
Programm, in Stateg

1509. SHRI NARAIN CHAND PA-
RASHAR'® Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the names of the Districts and
the States in which the mid-day meals
ovrogramme for primary schoo] child-
ren has been Introduced with Cen-
tral assistance in 1973-T¢ and 1974-
75;

(b) whether it is proposed to ex~
tend this programme to other areas
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of ‘these Stathy and to some areas in
thg btafes Whare it hag not been

Jaunched go far;

(c) the Wtal number of children
wha bey trom this programme
a8 on Jlst 1974; and

(d) the number likely to be bene-
fiteu during the current year?

THE DEPUTY MINISTAK IN THE
MINISTRY OF EDUCATION AND »0-
CIAL WELFARE AND IN THE De-
PAR1TMENT OF CULTURE (SHRI D.
P. YADAV). (a) and (b). The School
Mid-day Meals programme was being
implemented during the 4th Flan in the
State Sector with food assistance from
the American Organisafion CARE.
There was no separate Central assis-
tance. This programme was operative
in all States except Assam, Meghalaya
Nagaland, Manipur, Himachal Pradesh
Jammu ang Kashmir, ang Bihar, How-
ever the Central Scheme for Providing
empioyment to the Educated Unemploy-
ed Expansion of Primary Education—
started 1in 1971-72 and continued upto
1973-74 had an element of central assis-
tance towards adminustrative charges
for providing mid-day meals to the ad-
drtiong! primary school children enroll-
ed under the Scheme Here too the
food was to be supplied by CARE
Under this programme Central assis-
tance during 1973-74 was given {o the
States of Andhra Pradesh, Haryana
Himachal Pradesh, Karnataka, Orssa,
Punjab, Rajasthan, Uttar Pradesh and
‘West Bengal. During the year 1974-73
the Government of India have introdu-
ced a new scheme and have allocated
a sum of Rs. 4043 crores to the Btate
and Union Territory Govarnments for
-expanding the Mid-day Meals Program-
me as part of the Minimum Needs
Programme. This assistance is avail-
able to all the State Governments and
Unjon Territory sdministrations. Tt is
for State Governments and Union Ter-
ritory afministrations to decide which
schools should provide mild-day meals.
While all the are included In
the Programme in Eamataka
“Tamil Nadu and West Bengal, in other

Stateg the pesition from year
ta gear. The Central assistance given
under the Minimum Needs Programme
m 197435 is to be uwsed for procuring
foed erticles while the administrative
éonts ave to be met by the States/Union
Territories themselves. The CARE Or-
ganiestion is not in a position to sup-
ply food for the expansion of the pro-
gramrhe in 197475,

(c) The numker of beneficiariey dur-
ing 19873-74 under the Central Scheme
of Providing employment to the Edu-
cated Unemployed—Expangion of Pri-
mary Education is 511,758. The total
number of children covered in the mid-
day meals programme was 11.5 millions
in 1973-74

(d) About one Million more children
are expected to be added to the Pro-
gramme in 1974-75.

Implementation of 12 year School
Pattern in States

1510 PRO¥F. NARAIN CHAND PA-
RABHAR: Wil the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state

(a) the number and names of the
Statas/Union Territories which have
agreeg to Iimvlement the 12 year
school patterng from the academic
year 1974-75,

(b) whether any financial assist-
ance has been given by the Central
Government tg such Stales;

(¢) if so, whether the States con-
cerned have regarded the assistance
ag adequate for the switchover;

(d) if not, whether Goyernment are
contemplating any increase to meet
their demand; and

(e) the hkely date by which other
States/Union Territories would im-
plement this pattern?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL, WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P, YADAV)' (a) So far the 12 yéur
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pattern of school education consisting
of 10 yearg of primary/secendary edu-
cation followed by 2 years of Higher
Secondary education has been miroduc-
od in Andhra Pradesh, Kerala, Karna-
taka ang Uttar Pradesh. Assam, West
Bengal and Maharashtra have introduc-
ed the revised pattern of secondary
education and are planming to intro-
duce the two-year course at the higher
secondary stage, Bihar, Gujarat,
Himachal Pradesh, Jammu and
Kashmir, Orissa and Rajasthan have
accepted the new pattern and are
working out the details. The other
State Governments are considering
the matter. The Delhi Administration
proposes to introduce the new pattern
from May 1875 Schools in the other
Union Territories will adopt the
changes made by the respective Boards
of Education to which they are affili-
ated

(b) to (d). There 18 no prowvision for
Centra] agsistance to Stateg specifically
for the implementation of this pattern
The States will receive Central assis-
tance under the Plan as a block grant.
Ceniral assistance 1g however, proposed
for vocationalisation of higher secon-
dary education

(e) The new pattern 18 expected to
be mntroduced throughout the country
by the end of the 5th Plan period as
recommended by Central Adwisory
Board of Education.

Alleged Violation of Delhli School

Education Act by Management of

Modern Bchool, Barakhamba Road
New Detlhi

1511. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state-

(a) whether Government have re-
ceived any representation from the
Unaided Schools Teachers Association,
Delhi regarding the violations of Delhi
School Education Act and victimisa-
tion of teachers by management
of Modern School, barnba Road,
New Delhi; and

AUGUST 8, 1074
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(b) if so, the contents thereof andi
action taken by the Gavernmen?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND 8O-
CIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.

P YADAV) (a) and (b). The Unmd-
ed School Teachers Association has
made reprgsentation to the Commitlee
on Petitions T.ox Sabha, who have for-

warded a copy of it to the Munistry of
Education for comments Comments of
the Mimstry will be forwarded shortly
to the Lok Sabha Secretariat.

Withdrawal of Subsidy frem Private
Bakers in Delhi

1512 SHRI SUKHDEO PRASAD
VERMA- Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government haye with-
drawn subsidy in case of private
bakers in the Union Territory of
Delhi;

(b) whether 1n view of the above
private bakerg have threatened to
stop production of bread, and

{c) 1f so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICOLTURE (SHRT
ANNASAHEB P SHINDE) (a1 No
subsidy was being provided to private
bakers 1n Delhi

(b) No. Sir.

(¢) Does not arise.

Revitalisation of Government'
Poultry Farm

1513 SHR1 SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE be pleased to state

(a) whether a 1 to revitalise
Governmént ‘Ponliry farmy is  under
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Ahe consideration of the Government;
and

(b) if so, facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P, MAURYA): (a) Yes, Sir. Itis
proposed to strengthen and expand the
"existing three Central Poultry Breeding
Farms at Bangalore, Bombay and Bhu-
.baneshwar during the Fifth Five Year
Plan.

(b) A Scientific Poultry Breeding
Programme with a view to evolving
genetically superior egg leaving strains
.of chickens suited to the Agrochmatic
conditions of the country was taken up
during the Fourth Plan Period. This
has yielded very satisfatory results. To
intensify the breeding programme, it
is proposed to provide additional, phy-
sical facilities like breeding pens, cage
houses etc ang staff during the Fifth
Plan, at an estimated cost of Rs. 76 32
lakhs This will enable testing of more
strains of chickens at these farms and
also help to increase the selection pres-
sure resulting in faster improvement
in egg production in the strains under
selection

Proposal for a Committe, to go into
Production and Price of Bread in
Delhi

1514 SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are con-
sidering the question of appointing
an expert Committee to go into bread
production and fix g fair price of
bread in Delhi; and

(b) if so, the broad outlineg there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No,
=Sir.

(b) Daes not arise,

74

of Victoria Park,
"BShavangar, ‘Gujara;

1515. SHRI VEKARA :
SHR] ARVIND M. PATEL:

Will tue Minister of AGRICULTURE
be pleased to state:

(a) the amount incurred by the
Governnent o Gujarat for the deve-
lopment of Victoria Park on the out-

ekirt of the city of Bhavnagar in
Gu,arat State; and

(b) tle nature of improvement
made in the park?

THE MINISTER OF STATE IN THE
MINISTLY OF AGRICULTURE (SHRI
B. P, MAURYA): (a) The amount
spent upio the end of Fourth Five Year
Plan i Rupees three lakhs fiftyone

thousand four hundred ang ninety two
only.

(b) The improvement works consist
of rawising and maintenance of shade
trees and maintenance of 108 hectares
of plantations, Sundervas Bungalow,
Bhojanshala Children’s park and road

repairs and cleaming of Krishnakunj
Lake.

Biological Garden at Waghai
Gujarat

1516. SHRI VEKARIA: Will the

Minister of AGRICULTURE be pleased
to state:

(a) whether steps are being taken
by the Government of Gujarat to es-
tablish 5 biological garden at Waghai;

(b) if so, the progress made in that
direction;

(c) the expenditure incurred upto
the end of 1973-74; and

(d) the species of treeg that are
proposed to be raised ip the garden?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) to (d). Informa-

.tion is being collected and will be laid

on the Table of the Sabha in due course,
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stock provide food as wel as a means
of transportation, ind

\b) if s0, stepg taken in this regard?

THE MINISTER OF STATE IN THE
CULTURE (SHRI
(a) Yes, Sir

(b) The steps envisaged to encourage
breeaing of hvestock wnclude provision
of Artificial Insemination Centres/Sub-
Centres, Natural Breeding Centres 1in
hills of Uttar Pradesh, Distribution of
bulls Establishing expanding cattle and
sheep and pig breeding farms, Transit
Campg for migratory breeders of sheep
and Sheep and Wool Extension Centres,
mtensification of work on Yak Breeding
in Ladakh ang Arunachal Pradesh
tramning of farmerg selective breeding
and cross-breeding with exotic breeds
supported by Health Cover through
Veterinary Hospitals/Dispensaries and
augmenteq by arrangements for supply
of Feed and Fodder In addition sub-
mdiary occupation programmes are also
encouraged tHrough Small Farmers
Development Agencies ang Marginal
Farmerg and Agricultural Labourers
Agencies

Allocation for Afforestation in Ladakh
during Fiith Plan

1518 SHRI KUSHOK BAKULA-
Will the Minigter of AGRICULTURE
be pleased to stater

(a) the amount to be
spent duting the Fifth ﬁv. Year
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Plan for afforestation and planting of
treez in Ladakh, ang

(b) the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTUKE (SHRI
B P. MAURYA) (a) and (b). The
wformation is being collectéd from 1.3
State Government ang will be p
on the Table of ths Sabha in due
course.

Cenfrat Angistasite fo Juwaliarial
Nelttn, Aligarh Medthn and Beaaves
Hiida Universitiés

1519 SHRI MUKHTIAR SINGH
MALIK"

SHRI BIRENDER SINGH
RAO

SHRI HUKAM CHAND
KACHWAI

Will the Minister of EDUCATION,
SOCIAL WELTARE AND CULTURE
be pleased to state-

(a) the aid and other assistance
given bv the Central Government to
the Jawaharlal Nehru University,
Aligarh Musiim University grid Bana-
rag Hindu University separately dur-
ing the last three years, year-wise;
and

(b) whether the grants have been
fully utilised and 1f so the broad out-
lines theréof?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF 8 NURUL HAE£AN) (®) A
statement ig attached

(b) Information is being collectey and
will be 1aid on the Tabll bf fhis
The collection of information will Whw-

ever, take somg time.
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A

Total grants pald by the University Grants Commission to Aligarh Muslim

University, Banaras Hindu University and Jawabarlal Nehru University dur-
ing the years 1971-7% to 1973-74 ave as follows:—

Statement

8.
No,

1971-92 1973-74

197273

1 Aligarh MNesslim University ¥ "
2 Baoepes Hindin University
3 Jawabarlgl Nehru University

(in rupees)
3,42,82,361 3,65,16,350 3.51,80,412
4,24,68,402 5,22,69,976 5,68,37,200
1,10,42,587 1,7993,110 3,06,11,123

Finding of Substitute for Petrol by
Indiap Institute of Technology

1520, wm SINGH
SHRI BIRENDER SINGH
RAO:

Will the Minister o* EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaseq to state:

(a) whether any progress hag been
made by the Indian Institute of Tech-
nology, New Delhi in finding a sub-
stitute for petrol;

(b) whether any special aid has
been given by the Government to this
institution for the purpose; and

(c) if so, the amount spent so far
by the Institute on thig account?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8, NURUL HASAN): (a) Ex-
periments carrigg out at the Indian
Institute of Technilogy, New Delhi
have establizhed that “Ethanol” can he
uged ag a compiete substitute for Petrol
with major modifications in the exist-
ing Petrol Engines or in “Ethancl” En-
Eines espgcially designed for this pur-
pose. The results are being patented
by LLT. New Delhi. However, with-
out any major modifications in  the
existing Fefro] Engines, use of Ethanol
im the form of Efhangl-Caseline blends
ean be infroduced, Experiments sq far
earried out have shewn that up to 28

per cent saving in Petrol consumption
in vehicleg can be ahieved by switching
on to Ethanol-Gasoling blend.

(b) No 8Sir. The work is being car-
ried out 8 a part of normal research
activity of the Institute.

(c) Does not arise.
Cotton Froduction ip Gujnrat

1521. SHRI P. M. MEHTA: Wil
Minster of AGRICULTURE be pleas-
ed to state:

(a) whether different varieties of
cotton is to he grown in about 16 lakk
hectares in the Gujarat State;

(b) if so, the total production of
cotton produced in the State of
Gujarat this year;

(c) the total quantity of cotton
seeds distributed to cotton growing
farmers in the State; and

(d) the areas in the State that
were taken under-cotton cultivation
of new varieties?

THE MINISTER QF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHES P, gHINDE): (a) There
are 7 major improveg varieties of cot-
ton which are under culifvation in
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Gujarat State. The normal srea under
cotton in this State is about 17 lakh
hectares. .

{b) Final estimates of cotton produc-
tion during 1973-74 are not yet avail-
able.

(c) A quantity of 18,824 tonnes of im-
proved seeds were distributeq to far-
mers during 1973-74.

(d) Though the official estimates of
area covered by new improved varieties
are not yet available. estimated area
during 1972-73 and 1973-74 as given by
State Deptt. of Agriculture & as
under:

Area in 'ooo hectares

Veriery 1972-73  1973-74*
Hybrid-4 175 8 364'0
Sujay (3943) . 267 b
TAN-579(188) . 54 37
MCU-5 . o7 30 4

Damage Causeg to Road Transport
System in Gujarat State

1522. SHRI P. M. MEHTA: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether great damage was caus-
ed to the roads and transport system
during agitation in Gujarat State;

(b) it so, whether Union Govern-
ment has been ssked to provide suffi-
cient funds for the development of
roads and transport in the State; if
so, the reaction of the Government;

(¢) whether Government are con-
sidering to provide sufficient funds in
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the Pifth Five Year Plan for the dove-
lopment of transport in the Gujarat
State; ang

{d) what schemes are likely to be
undertaken by the Union Government
in the State in this regard during the
five year plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) ang (b). The
information required is collected
and will be laid on the Table of the
Babha, when it is received.

(¢) The draft Fifth Plan includes a
provision of Rs. 92.50 crores for the
transport sector in Gujarat as part of
the State Plan as per details given
below -

Rs. in

crores
Roads 55:00
Road transport 30 oo
Ports & Harbours . 5 75
Inland Water Transport 075
Tourism. 5 100
92 50

—— e

It is expected that the allocation for
roads will permit taking up a pro-
gramme of about 1870 Kms. of surfaced
roads and about 2000 Kms of unsurfac-
ed roads. Under the road transport
sector, it is proposed to acquire a total
of about 3772 buses including 1832 bus-
es for replacement,

(d) As the Fifth Plan hag not yet
been finalised, it is premature to give
details of the scheme; which are likely
to be taken up as pari of the Central
sector transport progra = e



Alistment of Vessapail ¢ Bikar

1523. BHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Btate of Bihar has
been facing acute shortage of Vanas-
patj during the last six months;

(b) if so, whether Government
propose to allot sdditonal quantity
of Vanaspati to the Statz to meet the
demand; and

(c) if so, the quantity being allot-
ted?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRI B P. MAURYA): (a) Shortage
of vanaspati is being felt all over the
country in varying 'degrees on account
of fall in production, particularly
after May, 1974

(b) and (c). As there is no control
on the movement and distribution of
vanaspati, the question of allotment
does not arise.

Delay in Report of the Eunguiry Offl-
cer on Delhi Teachers’ Cooperative
House Bullding Soclety Ltd, Delhi

1524. SHRI JAGANNATH MISHRA
Will the Mimster of AGRICULTURE
be pleased to state:

(a) whether there is delay in the

- finalisation of the Report by the En-

quiry Officer into the working of the
Delhi Teachers’ Cooperative House
Building Society Limited. Delh1, and

‘b) it so, the steps Deing taken by
Government to finalise the report
early and to proceed against the per-

- mons responsible for distortian of re-

B

cords of the Society thereby embez-
zling lakhg of rupees?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE)
{3) and (b), The Report of the
enquiry ordered into the constitu-
tion, working and financial position
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of the Delhi Schoo] Teachers’ Co-
operative House Bullding Society
Limited, Delhi, hes not yet heemn
main reason for
delay in completing the enquiry s
that, inspite of the repeated efforts
of the Delhi Administration, some
of the basic records necessary for
the enquiry have not yet becoms
available to the Enquiry Officer, With
& view to preparing a list of genuine
members of the soclety, affidavits
wore called, through advertisements
published in newspapers, from
persons claiming membership of the
society, and the affidavits received

so far are under scrutiny by the
Eﬂ-qu_irr_Dmcer, under the
Dethi = Cooperative Socleties  Act.

1972, is also being taken to procure
the relevant records of the society,

UP Government Netification on
Wheat Stocks with the Farmers
ang Wheat Sales by them

1525 SHRI MADHU LIMAYE Will
~tify: Mimistes of AGRICULTURE be
pleased to ptate

(a) whether the Government have
seen the notifications issued by the
UP. Government on whest stock
with the farmers and wheat sales by
them the new wheat poliecy was an«
mounced in the Budget Session of
Parliament;

(b) if so, the content of these no-
tifications;

(c) whether the substance of thesa
notifications was discussed before-
hand by the U.P. Government with
the Centre: and

(d) whether the Centre gave a
green signal to the State Government
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE)
(a) to (d). The TUttar Pradesh
Wheat (Requirement to Sell) Order,
1973, which was issued by the State
Government on the 3rd  August,



Written Answers

1973 under the powers conferred on
them by the Defence of India Rules,
stands extended upto the 31st March
1975. The Order broadly provides
that persons holding stocks of wheat
in excess of the specified quantities
may be required to sell them to the
State Gavernment at Rs. 105 per
guintal. The specified stock limit,
in the case of a producer, of wheat,
the area of whose holding does not
exceed half hectare, is five quintals,
and in the case of other producer,
fifteen quintals. The Order promul-
gated by the State Government is
within the frame work of the new
wheat policy,

Estimate of Cotton Crop and Fluctua-
tion in its Price

1526. SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE be
please dto state:

(a) what is the latest estimate of
the size nf the cotton crop in the
year 1973-74;

(b) whether there have been wide
fluctuations in the prices of major
varieties of cotton during the year
and if so, their magnitude;

(c¢) whether any attempt, was made
by the Ministry to keep a certain
balaice between the prices of cotton
and other commercial crops so as to
prevent sudden diversion from one
crop to another and maintain a steady
growth rate: and

(d) if so, the details of this policy?

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a). Fina]{xestirpateg of (production
of cotton during the’ year 1973-74
have not yet become available from
the State Governmeéents However,
from reports already available from
State Governments, the production of
cotton during 1973-74 is expected to
be higher than last year.

(b) te (d). In the current season,
(September 1973 to 13th July, 1974),

==
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the prices of major varieties of
couton have registered a rise due to
a number of factors, including the
uhcertainties in the supply of im-
ported cotton, the sprut in the sup-
ply of imported cotton, the sprut in
the international prices and the im-
pact of the shortage of crude oil
on the prices of synthetics. The
order of increase in the prices of most
of the varieties has ranged from Rs.
1,000 to 1,300 per candy except in
the case of long-staple cotton such

as Shanker-4, where the rise is
about Rs. 450—500 per candy during
the year 1973-74. The Govern-

ment have taken a number of measures
to arrest the rise in prices; these in-
clude (i) imposition of restrictions of
stocks of cotton held by cotton texti-
le mills, (ii) reducing the period of
validity of NTSD contracts from 4

montks to 1 month; and (iii) tight-
ening of credit facilities for both
industry and trade,

The Government reviews and for-

mulates every year price policy in
respect of different agricultural com-

modities after taking into account
the recommendations of Agricultu-
ral Prices Commission. While

recommending the price policy and
the relative price structure for dif-
ferent crops, the Commission is
expected to keep in view, inter alia
the need to ensure rational utilisa-
tion of land and other production
resources,

For the 1973-74 agricultural sea-
son, procurement prices were raised
in the case of major foodgrains, and
minimum support prices were raised
in the case of raw-jute.

Sugar Production and Concession
given to Manufacturers during
1973-74

1527. SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE be
pieased to state:

(a) whether the Government have
made anv estimate of the production
of sugar in the year 1973-74;
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(k) what were the concessions
given to the sugar manufacturers to
increase production of sugar during
this year; and

‘¢c) whether the manufacturers
responded to these gestures on the
part of Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Ac-
cording to the revised estimates, the
sugar production during the current
season 13 expocted tg be around 40

lakhs tonnes.

(b) and (c). As in the past
years, a scheme of incentives in
the form of rebates in excise duty
on additional gquantities of sugar
prcduced operated during the cur-

rent year. The policy of partial
decontrol has also been  continued
during the current year, enabling the
industry to pay the cane growers
remunerative prices, higher than
the nctified minimum prices, so
that diversion of sugarcane towards
the manufacture of gur and khand-

sari may be restrained. @The pro-
duction of sugar has consequently
shcwn an increase from 38.73 lakh

tonnes during 1972-73 to an estimat-
ed 40 lakh tonnes during the cur-
rent season, The increase would
have been more but for pyrilla sea-
sen, The increase would have been
more but for pyrilla infectation of
cane, lack of winter rains and pro-
longed frost, particularly in U. P.
and Bihar.

Fall in Jute Cultivation

1528, SHRI MADHU LIMAYE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) ‘Whether there is likely to be
a fall in the acreage devoted to jute
in the eoming season because of steep
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fall in prices of jute and the failure

of the policy of import prices for

raw jute; and

(b) the remedial action proposed
in cooperation with the commerce
Ministry and Jute Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 ANNASAHEB P. SHINDE):
(a) and (b) Sowings of jute take
place between February and July.
Estimates of area sown to the 1974-
75 crop have not become availanle
fremn the State Governments,

It may, however, be mentioned
that during 1973-74 season (previous
season) the Jute Corporation of
India purchased a total quantity of
around 7 lakh bales of raw jute
and was able to maintain the prices
throcughout the season above the
minimum support level of Rs, 125
per quintal fixed for basic variety
Assam  Bottom at Calcutta, ex-
cept in certain isolated pockets in
the up country areas. The import-
ed fibre has been utilised for a
buffer stock and the imports had
hardly any effect on internal prices
of raw jute, The quantity of raw
jute exported during the preceeding
yvear was almost equivalent to the
quantity imported.

For the current season 1974-75, the
Government have fixed the statutory
minimum price for raw jute for all
the ur country markets uniformly at
Rs. 125 per quintal. During 1973-74,
a minimum statutory price of Rs. 125
per quintal for basic variety was fix-
ed for Calcutta and lower derivative
prices were fixed for the upcountry
markets, As such, the minimum
support prices for the upcountry
markets for the current season would
represent an increase over the last
season,  Further, the Jute Corpora-
tion of Irdia is planning to purchase
about 25 lakh bales of raw jute in the
curren{ season.
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Jutroduction of Nyicitien
for Pre-Schodl Students in Csmtruuy

Administered Areas

1528, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the Central Govern-
ment have introduced nutrition sche-
meg for pre-school students in other
Centrally administered areas as they
have done in Delhi;

(b) if so, the financial assistance
given to each Centrally administered
areg during the last three years; and

(c) if the scheme .is not avallable
in other areas, the reasons therefor
and whether such schemes are likely
to be introduced there during the
Fifth Plan periods

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OoF CULTURE
(SHRI ARVIND NETAM)- (a) to
(¢) The informatior is being col-
lected and will be laid on the table
of the House

Special Nutrition Scheme for Pre-
Sthool Children In Delbi

1530 SHRI BISHWANATH JHUN-
JHUNWALA- Will the Mimster of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to stata

(a) whether the Central Govern-
ment fully finances special nutrition
scheme for pre-school children in
Delhi;

(b) whether at all these distribu-
tion centres, there is no place for the
children to sit and take milk and as
a result they carry it home; and

(c) whether most of the milk thus
-carried finds its way to shops angd if
so, what steps are now being taken
to ensure that the children sre sotu-
alty fell and not allowed to ocaxry
#the milk home?

AUGUST b5, 1974
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MINISTER
OF EDUCATION AND
‘SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM): (a) Yes,
Sir.

(b) Due to paucity of accomoda-
tion, particularly in the slum areas,
a number of feeding centres in
Dezlhi do not have a proper place for
spot consumpiion of milk by the
children. Some of the beneficlaries
therefore prefer to carry the milk
home and take it there.

(¢) No instances of the mild dis-
tributed finding its way -to shops
have come to the notice of the Gov-
ernment Parents of the children
are contacted frequently and im-
presred on the importance of nutrilion
for children and to ensure that the
milk meant for them is given to them
It nas been found that this has had
the desired effect,

Scheme of General Insurance Corpo-
ration on Crop Insurance

1531. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the General Insurance
Corporation of India was asked to
work out details of the scheme for
crop Insurance in the country;

(b) if so, whether the schemg has
since been worked out and if so, the
facts thereof particularly the mni-
mum requisites for the introduction
of the scheme; and

(c) the States where the scheme
will be introduced and the reasons
for not introducing the same in other
States?

THE MINIST ar TE IN
THE MINIS QF AGRICULTURE
(§HRT ANNASAHEB P. SHINDE):
(a) Yes, Sir.
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(b) and (c). At present it is
only o pilot scheme covering select-
ed crope in selected areas operated
on a voluntary basis. Amang *he im-
portant considerations which are
kept in view in making the selection
are: the existence of certain infras-
truciural facilities; the availability
of a rehable agency for providing in
time the necessary inputs and ser-
vices; arrangements for supervision
of {be agricultura] operations dore
according to modern methods; and
arrangements for proper assesament
of yiela The G.IC. has also decid-
ed in introduce pilot schem=2s 1n
sclecled areas covered by Instentive
Ag~icultural Development Projects
spon<ored by Government of India
or the State Governments,

Pilot crop immsurance schemes are
olready in operation in the Siates of
Gujarat, Maharashtra and Tamuil
Nacdu for cotton, and 1n Gujarat and
Ancihra Pradesh for groundnut Two
more schemes for cotton are expect-
ed to be taken up, one in Tamil
Nadu during the next winter and
suother in Karnataka 1n Khanif 1975
The GIC. are in correspondence
with some other State Governments
alsn and more pilot schemes may
be taken up as and when found
feosihle In view of the financial
implications involved, the GIC
can operate only a lmited number of
pilot schemes.
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Take over of m.m Uuifls In

1533. SHR1 M. KATH-AM
Will the Minister of Aanrcmm?nt
be pleased to state:

(a) whether one of the two Govern-
ment run Venaspati Units is being
closed In the capital:

fb) if s0. the reasans therefor; and

(c) whether Government are taking
eteps to take over the closed Vanas-
pat: unita?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B, P. MAURYA): (a) There
is unly one vanaspat:t umit in the
capital, whose management hes b&en
taken over and entrusted to an Au-
thorised Controller. It has been
astertn'ned that there is no intention
of closing the umt,

(b) Does not arise

(c) Proposals received from the
State QGovernments concerned for
taking over under the provisions of
the Industries (Development and
Regulation) Act, the managemcent of
twc mills, which have remained closed
for about a vear, are under considera-
ticn,

Lease Money charged by D.D.A, from
Low Income Group and Janta Gromp

1534 SHRI ISHAQUE SAMBHALI:
Will the Minmter of WORKS AND
HOUSING be pleased to state:

(a) whether the Jlease money
charged by D.D.A from Low Income
Grouo and Janta Group is higher as
compared to lemse money charged
frecm the refugee colonies’ sllottees;

(b) whether ; these days of gallop-
ing prices it 13 impossible for Low
Income Group an§l Janta Group aliot-
‘tees to pay enormous amount in the
form of lease ‘money every year; and

(¢) whether Government propone
‘to reduce the same, keeping m view
tthesr med plight?

AUGUBT 5, 197¢
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A
o mmmma?
Aﬂ'a
AND nou!lms (SHRTY
OM MEHTA): (a): The basis of

fixation of ground rent in the case of
flaty disposed of by D.D.A. and thal
in the case of refugee allottees is
given in the enclosed statement,
From this it will be seen that there
is no basis for comparison of the
ground reni c¢harged by D.D A. and by
Department of Rehabilitation,

(b) The monthly recovery of
ground rent belng charged by D.D.A
ranges between Rs. 1.50 and Rs. 2.30
in the case of Janta and between Rs,
250 und Rs. # 1n the case of T.ow
Income Group flats and this is not
considered excessive,

(c) Does not arise.

(1) The basis on which ground rent
1~ levied in the Rehabilitation leases

(i) Applicable to Government
owne: sites m the Delhi State—re-
vised terms-

Under this lease, the premium for
the land as fixed by the Department
18 charged and the lessee is required
to pay the ground rent at the rate of
Re 100 per 100 sq yds per annum
This ground rent will not be subject
to revison except uz provided in the
lease

(ii) For small plots given for re-
habilitation purposes up to 200 sq, yds

During the first year to 5th year of
the lease only ground rent is charged
at 3 per cent of the actual cost of
acquisition and development. From
6th vear to 20th year of the lease, in
addition to the ground rent, 50 ner
cent of the actual cost of acquisition.
and development of the land is also
recovered in 153 annual equal inefel
ments. In the 21st vear of the les,
the ground rent shall be revised by an
officer appointed in this behalf by the
lessor.
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‘({it) 'For plots whith are sold

Under this lease, the premium is
recovered in and the lessee
were required to pay the ground rent
on the basis of the premium paid by
them. In this case the ground rent
is mibject to vevislon in the %1st year
but the revised ground rent ‘hall not
be in exéess of the ground rent pay-
able for the 1st year by more than 50
per cent.

(2) Basis on which ground rent i+
levied In respect of land under the
flats allotted by the DDA

Ground rent @ Re. 1/- per annum
per flat is recovered for the first two
vears. Thereafter, recovery is mad.
@ 2} per cent per annum of the
premium for land under each flat.

DD A. decision on cases of House Tax
ang Water charges

1535, SHRI ISHAQUE SAMBHALI:
Wil the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether in D.D.A_ colonies like
Janakpuri and others the cases of
house tax, water charges have not
been decided for the last three years:
and

(b) if vo, when it iz proposed to be
done go that allottres may not be
burdened with huge amount 1n
lumpsum?

THE MINISTER OF STATE IN
THE DRPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SPRI OM MEHTA). (a)
Assessments of properties in DDA
colonies of Rajouri Garden and Jenak-
puri (40 and 80 square yards plot
houzes) have not been decided. As
regards water, the charges are pald
by the residents as per consumplion
where meters are flxed and at flat
rates where meters have not been
fixed,

(b) It cannot be stated as to when
a decision will be taken. However, in
cage the amount of arrears is large, it
is normally recovered in convement
instalments.

Tube-wells sunk in D.D.A, Colonies

1536. SHRI ISHAQUE SAMBHALI:
Will the Minister of WORKS ARD
HOUSING be pleaged to state:

(a) whether a number of tube-
wells sunk in D.D.A. Colonies are out
of order since their installation as
most of them are sunk with old and
obsolete engines;

(b) if so, whether any enquiry has
been made in this scandal which has
resulted 1, a loss of lakhs of rupees
to the exchequer; and

(c) if any enquiry has been made,
the action taken against the persons
founq responsible and in case no en-
quiry has been made whether Gov-
ernment propose to conduct the en-
quiry in near future?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a)
No Sir It is not a fact that any of
the tubewells sunk in DDA colonies
are out of order for the reason of
having been sunk by old and obsolete
machinery

(b) and (c). Do not arise.

Exaggerated claim; om Agricultural
Research and Unplanned Propagation
of High Yielding Mexican Wheat
responsible for Food Crisis

1537. SHRI A. K. GOPALAN: will
the Minister of AGRICULTURE be

pleased to state:

(a) whnther the present food crisis
in thn country can be partly attribut-
ed to thr exaggerated claims on the
achievem 'nts of agricultural research
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and unplanned propagation of high
vielding Mexican Wheat overlooking
the natinnally avallable resources
particularly when theiy requirements
in respect of fertilizers, irrigation and
labour ete. were quite high; and

(b) if so, reaction of the Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE):
(a) No, Sir. In fact, the high yielding
Mexican varieties have tremendously
helreg thbe country in overcoming the
chronic food shortages and the near
self-sufficiency obtained in the early
seventies is to a large extent due to
the cuiltivation of these varieties, No.
doubt, these varieties respond to high-
er fertilizer and irrigation mputs yet
there 15 no other way to increase the
food production except to increase
the per acre yield which cannot be
achieved without the adequate use of
fertilizers and irrigation. In the State
of Punjab alone. for example, the
wht t moduetion has increared three-
time- compared to the year 1965-66
when these varieties were not in cul-
tivation and this State alone confri-
butes «ver two-third of the wheat
procured in the count-y.

(b) Question does not arise.

Exploitation of Sub-soil Watey in
Rajasthan

1538 SHRI N. K, SANGHI: Will
the Minister of AGRICULTURE be
pleased to state:

fa} whether the Nationa] Commin-
sion nn agriculture in their latest
interim report has stresseg upon the
need for quick exploitation of sub-soil
water in Rajasthan: ang

(b)Y if sn, financial allocations made
by the Commission for this purpose
and that earmarked for 1974 and 1975
aod the main features of the scheme
drawn .p for implementation?

AUGUST 5, 1974
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR1 B. P. MAURYA): (a) Yes, sir.
The National Commission on Agricul-
ture in their Interim Report on Desert
Development, have recommendeq that
after meeting the Important require-
ments for domestic use and industries,
g-ound water, wherever available,
should be developed early for growing
high value crops and orchards.

(b) The Commission has not made
or recommended any financial alloca-
tions for this purpose. However, mea-
sures for groundwater investigations
and exploitation are already being
taken Sn all the regions of the coun-
try, wherever feasible including
Rajasthan., under the normal State/
Central Plans.

Extension of Sugam Seva Bus Service
in Delhi

1539 SHRI N. K. SANGHY" Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether eflorts are being made
to extend ‘Sugum Seva' bus service 1n
Dellu further to new ar-as as also the
tacility of carrying Light luggage 10
station/bus terminal as is now avail-
abje in some areas 1n Delh; and

(b) if su, the scheme drawn up in
this connection?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KU-
MAR MUKHERJEE). (a) and (b) A
scheme to introduce some more bus
services in Delhi on the pattern of
Sugam Seva to cover other localities
of the capital is being workeq out and
it 15 proposed to be implemented ob
a phased basis.

At present, subject to availability of
space, luggage upto ten kg per pas-
senger is carried free in Delhi Trans-
port Corporalion buses and luggage
weighing more than ten kg. but not
more than forty kg. is carried at 50
per cent of single fare for adulis



97 Written Answers SRAVANA 14, 1886 (SAKA) Written Answers g8

There is no proposal with the Corpo-
ration to start luggage-carrying ser-
vices, However, provision exists for
carrying passengers’ Juggage in the 87
private mini-buseg plying from various
outlying localities of the city to the
Inter-State Bus Terminal and Railway
Stations, under the D.T.C's. Opera-
tional Control Scheme.

Rate of Agricultural Production

1540. SHRI N, K. SANGHI: Will the
Minister of AGRICULTURE be plvused
to state:

(a) whether at the present rate of
growth in agricultura] production. the
country is likely to pass through a
period of scarcity for quite some time;
and

(b) if so, reaction of Government
thereto”

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE
‘SHRI ANNASAHEB P. SHINDEY
(a) and (1, There was a steadv
growth of agricultural production
during the period 1967-68 to 1970-71.
Since 1971-72, production has fallen
short of targets mainly because of un-
favourable weather and shortage of
fertilisers, power ete. Government is
taking necessary steps to attain the
rate of growth of agricultural produec-
tion as laid down in the Draft Fifth
Five Year Plan Although there iz no
apprehension of large scale continuing
scarcity in case the production is
adversely affected in certain years due
to natural factors and/or shortage of
inzuts etc., some shortage may be
experience, particularly in the affect-
rd parts of the country.

Construction of National HighwWays in
Kerala

1541, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state-

(a) the number and names of ﬂ.ll‘.‘
National Highways being doubled in
the State of Kerala;

1411 LS—5

(b) whether gl] the formalities have
been completed in this regard and if
not, the reasons for the delay; ang

(c) the time by which the construc-
tion work will commenze and the
likely date of completion of work?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) The
tollowing sections of N.H. 47 (Coimb.-
to1e-Palghat-Trivandrum-Tamil Nadu
border) and NH 17 (Mangalore-
Cannanore-Calicut (Kazikode)-Feroke
~Kuttipuram-Puduponnani-Chowkhat-
Cranganur-Edapally) are proposed to
b2 widened to two lanes;

N_H. 47—All the existing single lane
Sections along the National Highway.

N.H.
tion,

17—Calicut-Cannanore Scc-

(b) Regarding NH 47 almost all the
works of widening and strengthening
hiive been sanctioned in the portion
north of Alleppey. A length of ahout
18 kms. has been sanctioned just south
of Allerpey. About 11 kms have been
sa~ctioned south of Quilon. For the
remaining reaches, in some cases the
estimates are under examination,
while in others further investigations
are being made. Regarding NH 17,
Calicut-Cannanore Section, the align-
ment for the sections proposed for
widening has been approved. The
land acquisition for the sections is,
however, being deferred on account of
lack of funds due to flnancial con-
straints,

(c) All sanctioned works are in
different stages of progress. New
works are being taken up selectively
on the basis of priority and the dete
of completion will depend upon the
availability of funds in the present

_ situation of financial contraints.
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Regquest from Kerala for allotment of
Funds for Development of Waste Land
during the Fifth Plan

1542. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether there 15 a large area of
waste land which can be used for the
agricultural purpose in the State of
Kerala;

(b) if so, whether due to the short-
age of funds the State Government has
not been able 1o make 1t fit for Agri-
cultural purposcs;

(¢) whether the State Government
of Keralz has uiged the Union Gov-
ernment to allot some funds during
the Fifth Five Year Plan for the
development of waste land for use of
agricultural purpose; and

(d) 1f so, the reaction of the Union
Government in this regard and the
alloitment made during the Fifth Five
Year Plan for the State in respect of
improvement in Agricultural field?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) to (d).
Information is being collected and will
be placed on the Table of the Snbha
as soon as possible,

Target of Transport facilities achieved
during Fourth Plan in Kerala

1543, SHRIMATI BHARGAVI
THANKAPPAN: Wil]l the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the target of transport
facilities to be extended to Kerala
with externa] assistance has been fully
achieved during the Fourth Plan: and

(b) if not, the reasong for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).

AUGUST 5, 1974
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(i) Roads;—Fourth Five Year Plan
programme for the State of Kerals had
a provision of Rs, 1,600 lakhs for
Nstional Highway development works
and Rs, 47.62 lakhs for road and bridge
work of Inter State and Economic
importance. These provisions were for
issue of sanctions. Against these, the
amount of estimates sanctioned is of
the order of Rs. 1,776 lakhg for
National Highways works and Rs.
4762 lakhs for Roads and Bridge
works of Inter-Stale and Economic
importance. Most of the works
sanctioned have been taken wup for
execution and are in various stages of
progress

t11) Ports:~ During the Fourth Plan
period the Government have selected
Beypoie Poit for development under
the tenirally ~pon-ored ~cheme (ic¢ for
100 per cent loan as tstance) 1nvol -
ing an vutlay of Rs 112 lakhs. A sum
of Rs 10 lakhs has alrcady be>n re-
leaseq to the State Government upto
3l<t Merch, 1974 and o sum of Rs 16
lukhs 15 proposed to be 1eleused dur-
ing the current year,

(ni) Inland Water Transport.- A
sum of Rs, 121,65 lacs was released to
the State Government as loan ..gainst
the sanctioned works and including 111
Plan spill-over schemes. The amount
loen 1s based op the actual expendi-
ture incurred (100 per cent).

Target of Transport facilities during
First Year of Fifth Plan in Kerala

1544, SHRIMATI BHARGAVI
THANKAPPAN: Will the Minlster of
SHIPPING AND TRANSPORT be
pleased top state:

(a) whether the target of transport
facilities to be extended during the
1st year of Fifth Plan period has been
finalised for Kerala; and

(b) if so, the main features thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) and (b).
(i) Roads—The allocations earmarked
for Central Sector Road Schemes for
Kerala during the year, 1874-75 pend-
ing finalisation of detailed programmies
and targets to be achieved for the
various Central Sector Road
Schemes'—

(i) National Highways (original)
works Re. 240 lakhs.

(1) Centrally aided state roads of
Inter State or cconomic
importance: 10 lakhs,

In addition a sum of Rs. 4990 lakhs
approximately 18 likely to be available
10 Kerala State during the year 1974-
75 from the Central Road Funds,
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utilised mainly on continuing sch2mes
carried over from the 4th Five Year
Plan period,

{n) Poits —In the draft 5th Five
Year Plun no new scheme has been
included 1n the Centrally sponsored
Scheme Provisions made in the draft
5th Five Yea: Plan is mainly for the
continuing schemes carried over from
the 4th Five Year Plan period

(111) Road Transport —The Govern-
ment of Kerala have intimated that
the programme of the Kerala State
Road Transport Corporation for pro-
visior of transport facilities during
the year 1974-75 has not yet been
finalised

(iv) Inland Water Transport—As
centrally sponsored schemeg are exe-
cuted by the State Government, icr-

These allocations are intended to be gets have to be fixed by it
S.No. Name of the scheme Estimated Amount Remarks
cost 1n releaved
I:i. un upto
lakhs,— 1973-74
(Rs 1n lakhs)
m 2 @) «
x 1 Provision of IWT Faalities for 112 50 60 59 The balance cost of
the industral complex impiove- these schemes has
¥ ment of Champakare Canal spilled over to the
' Afth Plan.

2 Provision of IWT fm&u:&h in the 4150 10'00 These scheme« are
region-improvement avara executed b
Needakara Waterway. mule Govt l.nz

. . it 15 for them to

3 Acquisition of Passenger and catgo 30° 00 18 so  fix targets. How-

: boars. ever, a provision of
2 Rs. 20 o0 lakhs
- has heen made
(In addition an amount of Rs. 32- 56 lakhs was advanced for tentatively 1n the
spill over schemes of the Third Plan). Central Budget for
1974~ 5 for Idvl:l;‘

to

cng

State Govt. for the
spill over schemes
of the Third
Fourth

g
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Reduction in training period on Ship

‘Rajendra’
1548. SHRI VISHWANATH FPRA-
TAP SINGH: Will the Minister of

SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the training period on

the training ship ‘Rajendra’ has been
reduced;

(b) if so, the reasons thereof; and

(é) how will such reduction affect
the quality of our cadets?
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THE DEPUTY MINISTER IN THE

MINISTRY OF SHIPPING  AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE: (a) No.

Sir.

(b) and (c), Do not arise,

Transferring of Allahabad Fort and
Red Fort to Archaeological Survey of
India

1549. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

~(a) whether there is a proposal for
transferring Allahabad Fort and Red
Fort from Defence Ministry to
Archaeological Survey of India; and

(b) if so. by when the transfer will
be effected?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) Yes,
Sir. A token military presence, if

found necessary, may, however, con-
tinue.

(b) While certain portions of the
Red Forts at Agra and Delhi will be
handed over to the Archaeological
Survey of India shortly, the transfer
of the other areas of these Forts and
certain portions of the Allahabad Fort
will be effected as soon as the Defence
Ministry has completed alternative

arrangements for shifting the Military
establishments.

Biologica] Pest Control
1550. SHRI VISHWANATH PRA-

TAP SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) the progress 'made in the techni-
que of biological pest control; and

(b) the extent to which this techni-
que has been applied to the field?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(u) The evaluation of the potential of
biological pest control techniques has
been taken up since long. Various
institutions under the Centra] and
State Governments have been enguged
in this work, The Indian Council of
Agricultura]l Research has taken up a
numbe: of research/control projects
for biological control of pests st
different centres like the Agricultural
Uriversities and the Research Institu-
tions under its control, The Common
Wcalth Institute of Biological Control
establisheg a station in Bangalore in
1955 which has been rendering assist-
anece in the following field:—

1. Advice on bio-control problems,

2 Training of Indiap experts,

.. Surve; of the countrv for the
presence of natural enemies of
different pests. and

4. Assistance in the import of
natural enemies for irials in
our country.

A r.lot scheme was taken un v the
Government of India in the 4th Five
Yeu: Plan for breeding of natural
enemier of certain pests and weeds for
inundative release Two stations with
laeboratory facilities for biological cnn-
tr-! were set up at Faridabad «nd
Hyderabad. During the 5th Five Year
Plan, three more such stations are
proposed 1o be set up at Gorakhpur,
Bangelore and at a suitable place in
Jammu and Kashmir. It may be
stated that biological control js hmited
by several factors, since for each pest,
specie~, the natural enemy is distinet,
whick himits the application of the
contro] measures, It also depends
upon the environmental factors which
cannot be easily controlled,

th) The following parasites/oreda-
tors immorted into our country were
trieq for control of pest and this
proved a success:i—

(1) Rodolia
known as

cardwmalis opularly
lady bird beetle.
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was imported from South
Africa and California in 1920
and was used to bring pest

(Cotlony  Cushion Scale)
under control,
(ii) Aphelimus wmala introduced

from North America in 1829
became quickly established
against wooly aphid on apple
and afforded good control

(iii) Prospaltella perniciosi This
parasite imported from Cali-
fornia in 1953 and from
Switzerland in 1958 did re-
markably well and reduced
the population of San Jose
Scale Pest

(iv) The Cochwneal insect intro-
duceq in 1926 from Sri Lanka
vshich has ts origin i
America was  successfully
applied to the weed prickly
pear. 1n South India
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Export Permit for whest issueg to
M/s. Patel Seeds Private Limited by
Haryana Government

1552. SHRI JYOTIRMOY BOSU:

Wil] the Mimister of AGRICULTURE
be pleas.d to state:

1a) whether last year. when the
Goverrinent  of India took over the
enire wheat trade, a total ban was
1mposed on the movement of wheat
f 'm one State to another;

(b) 1f so, whether his attention has
been drawn to the fact that in contra-
vention of the Central Goveinment
policy, the Harvana Governmen!
1ssued export permuts for wheat to
a single party, vriz M/s Patel Seeds
Private Laomited, for 8000 tonnes:

(¢) whethey M/s Patel Sceds Pvt
Ltd . purchased the entire wheat from
the open 'matket of Haryana and
despatched the same to Maharashtra
in 50 Kg packing ag wheat sced for
Maharashtra Government;

(d) whethtr the party concerned
actually sold the entire «tock of 8000
tonnes in Maharashtra at the rate of
R» 300 to Rs. 400 per quintal: and

(e) if su, Government’s reaction

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEE P, SHINDE):
(a) and (b). The Inier-Zonal Wheat
and Wheat Products (Movement Con-
trol) Order 1973 provides that seed
whest required for bonafide asricul-
tural purposes could be exportzd or
imported under and in accordance
with a permit granted by the State

Written Answers 110

Goverrment having jurisdiction in
this behalt. Under this provision the
State Government of Haryana had
issued an export permit for 2.000
tonnes of wheat seed to Messrs, Patel
Seeds Private Litd,

(c) to (e). The Government of
Maherashtra have reported that the
seed imported by M/s. Patel Seeds
Private Ltd. was packed in bags of 40
kg. and 50 kg, with the label “Top
quelity seed wheat. poison treated.’
The State Government have glso re-
ported that of the total quantity
mrported by M/s Patel Seeds Pvt
Ltd, only 166.15 tonnes were sold to
ihe Zilla Parishad, Jalgann at Rs 300
per quintal as seed and another 19,73
tonnes were sold as seed to the Zilla
Parishad at Rs. 285 per quintal. The
Stale Government have pointed out
that tht firm 1: being prosecuted for
having sought to utilise the bLalance
wheat seed unauthorisedly for con-
sumption purposes and that the stocks
with the firm have been frozen.

Report of Sugar enquiry Commission

1553. SHRI JYOTIRMOY ROSD-
Will the Mimmister of AGRICULTURE
be pleased to state:

(a) whether the Sugar Enquirv
Commussion set up bv the Govern-
ment of India had submitted their
report to the Government a few
months ago:

(b) if so, what are the main find-
ings and recommendations of the
Commission; and

(c) what action, if any, has been
or is being taken on the Commission's
recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SIIRI B P MAURYA): (a) Yes, Sir.

(b) and (¢Y The maln recom-
mendations of the Commission relate
to the issue of pationalisation of the
sugar industry, in the context of de-
mands for which the Commission was
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appointed, and they are under con-
sideration. The Report is proposed to
be laid on the Table of the House
during the current session,

impact of rise in prices of building
material on common man

1554. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the prices of building materials
viz., Brick, Cement, Steel, Iron, Lime
and Sand in Calcutta, Delhi, Madras
and Bombay in 1964-65 and at present;

(b) the factors responsible for gal-
lopping rise in the prices of building
materials during this period;

(c) whether the rising cost of build-
ing material has slowed down con-
struction of houses in Calcutta;

(d) whether persons in the low-in-
come groups and gmall contractors are
the main victims of the rising costs
of materials; and

(e) if so, what steps if any, are be-
ing taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
information for the years available is
given in the Statement laid on the
Table of the House. [Placed in
Library. See No. LT-8120/74].

(b) The increase in the prices of
building materials has followed the
general trend of increase in the whole-
sale price index of all commodities
during the period.

(¢) The rising cost of building
miaterial is one of the factors which
affects the tempo of housing construc-
tion.
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tel) All sections of the communmity
engaged in construction activity are
equsily affected by the rise in the cost
of the materials,

{e) Efforts are directed towards (i)
increcse in the production of conven-
tional materials; (ii) establizhinent of
industiies to produce substitute/
improved/new materials; (iii) utilisa-
tiecn  of industrial wastes such as
flyash to replace partial consumption
of scorce materials like cement; and
(iv) introduction of pew techniques of
construction which could reduce the
consumption of scarce materials like
cement and steel.

Use of Rajasthan oil called “Food
Liqueur” for manufacture of

Vanaspati

1555. SHRI SARJOO DPANDEY: Will
the Minister of AGRICULTURE
be pleased to state:

(a) whether most of the 73 Vanas-
pati manufacturers are using a Rajas-
than oil called “food ligqueur”, an ex-
traction from the roots and trunks of
the Papaya tree;

(b) if so, the facts thereof; and

(¢) whether Government have as-
certained if the “food liqueur® ig of
such content as may be injurious to
human health?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
B. P. MAURYA): (a) Government
are not aware of any Rajasthan oil
called “Food Liqueur” being used by
any vanaspati manufacture.

(b) Does not arise,

(c) It is not possible to ascertain
whether this alleged oil is injurious to
human health hecause nn sample of
this oil has been produced for exami-
nation by the health or medical autho-
rities.
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Quality of wheat and rice being sup-
piied to Fair Price Shop in Hyderabad
House, Delhi

1536. SHRI SARJOO PANDEY- Will
the Minmster of AGRICUI TURE
bhe pleased to state.

(a) whether Government 1s aware
that Fair Price Shop in Hyderabad
House, New Declhi does not get good
quality of wheat and basmati rice for
ration carg holders; and

(h) if so. the steps being taken to
sce that the shnp sets gooq quality
for welhing to ratin card holders?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI!
ANNASAIIEB P. SHINDE). (a) The
Fair Price Shop in Hydecahad Jloue.
New Dslh 1s cunplied with wheat and
rice of fair average quality which are
supplied to other Fair Price Shops in
the Union Territory.

(b) Does nof arisc

Bad condition of shelves in Super
Bazar of East Patel Nagar, Ney Delhi

1557. SHRI SARJOO PANDEY- Will

the Mimster of AGRICULTURE
be pleased to state:

(a) whether Government are aware
that in Super Bazar (East Patel Nagar)
New Delh1 most of the shelves (steel)
and other things are stacked in bad

condition at the backside open court-
vard;

{(b) whether many of the shelves
have been twisted and are rusting:

(¢) if so, who is responsible for this;
and

(d) steps being taken to look after
the puhlic property properly?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
Super Barar authorities have -~eported
that, some of the steel racks, which
hecame surplus as a result of curtail-
ment and streamlining of the selling
area. were slacked in the rear portion

Written Answers SRAVANA 14, 1898 (SAKA) Written Answers

T14

ot the building While some vt the
surplus rarks have been sold, ‘he -cst
huie been refained for use in ihe new
branches which are being opened

(h) to (d) The Super Bazar autho-
rit es hive been requested fo cammue
th+ positiol, take etfectine steps 1o
ens ining the  protection of the saud
prop~rtvy from damage and deteriora-
1on, and for their proper utilisatinn.

Complaint in a case against DTC
officials

1558. SHR}I S. A MURUGANAN-
THAM Will the Mimister of SIHIPPING
AND TRANSPORT be plrared 1o state.

(a) whether Government have re-
cewved nny complaint regarding D.T.C.
officials beating a boy in Connaught

Place, New Dclhi on the 18th Jume,
1974;

(b) 1¥ so, the facts thereof; ang

(c) the action taken in the matter?

Tilk, DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANFPORT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) to (c). A
complaint was received from one Shri
S K. Das regarding the alleged beating
of his fon on 19-6-1974 by a few Cons-
tables «nd Tariffic  Supervisory stafl
aftached to a Mobile Court of DTC for
a c¢mark which, 1t was stated, was not
made by the boy. It was further alleg-
ed thal they boy was dragged to the
Magistrate of the Mobile Court 1o
whom the boy narrated the incident.
The boy was asked to apologize to the
DTC staff and was let of w'th a warn-
ing, It was alleged that the boy was
then dragged again to the Magistrate
and let off with another warning
A copy of the Magisterial Raid
Form obtained from the Specia’
Metropohtan  Magistrate. however.
indicateg that the charge against the
boy was that he misbehaved w'th
checking staff and said something
which was not proper. The boy was
‘warned’ by the Special Metroonliun
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Magisirate. Since this 1s a case where
purushment was awarded by a com-
petent court. the matter is outside the
jurisdiction of the Delh: Transport

Corporation.

Distribution of fertiliser on Ration Card

1559. SHRI C. JANARDHANAN:
Will the Minster of AGRICULTURE
be pleased to state:

(a) whether Government are consi-
dering to introduce ratiop card system
by all the States to ensure a fair and
equitable distribution of fertilizers to
the farmers;

(b) if so, the facts thereof; and

\¢y whether certaiy States have al-
ready starteq tue scheme ang the
namesg of the Statesy

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRL
ANNASAHEB P. SHINDE): (a) There
1< no such scheme under consideratior
of the Government of India The
Government of India makes only stale-
wise allocations of fertilisers from
imports and domestic production. It
1s for tne Stale Government to decide
f ratd system 15 to be introduced to
ensure a fair disttibution of [ertilisers

to the farmers.
(b) Does mnot arise.

(¢) Yes Sir, Some States have al-
ready introduced a cardspsrmit sys-
tem for the distribution of lert.liser<.
According to the information available
with the Government oif Indin, these
States are Karnataka, Andhra Pradesh
and Tamil Nadu.

Expulsion from Membership of CPWD
Industrial Workers Cooperative Thrift
and Credit Soclety
1560. SHRI BHOLA MANJHI* Wil
the Minister of AGRICULTURE

be pleased to state:
(a) whether the Registrar, Coopera-
tive Societies, Delhi has received re-
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ports that resolutions against certain
members expelling them from member-
ship of C.P.W.D. Industrial Workers,
Cooperative Thrift and Credit Society
Limiteq were passed in its General
!B;;:l‘y Meeting held on 22nd February,

(b) if so, whether the resolution
can be effective only after they are
approved by the Registrar, Coopera-
tive Societies, Delhi;

(c) whether the balance in the ac-
count of these members have been cre-
dited to the Reserve Fund of the So-
ciety before the approval of the reso-
lutiens by the Registrar; and

(d) if so. steps being taken to recti-
fy this irregularity and for avoiding
of suech irregulanties in luture?

THE MINISTER OF STATE [N THF
MINISTRY OF AGRICULTURE (SfiRl
ANNASAIIEB P. SHINDE) (ua) Yes.
Sir.

b} Such resovlutions passed kv the
General Body on or after the 2nd
Apnl, 1973. on which date Delh: Co-
operative Societies Rules, 1473 camc
.nto force in Delli require approval
of the Regist-ar of Cooperdative Socie-
ties, Delhi. No similar procedure wa#
provided for under the Bombay C(o-
operative Societles Act 1977 as ex-
tended to Dellm and tne Jethi Cuone~
rative Societies Rules, 1950, which
were in force in Delhi upto 1-4-187J.

(¢) The share balance of the two
members expelled on ithe 22nd Febra-
ary, 1974 has not so far been crediterd
to the Reserve Fund of the Society.

(d) The -epresentation of the e:.pel-
led members is under examination of
the Registrar of Cuoperatite Societics
Delhi, for appropriate actinn according
fo rules.
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Provident Fund Rules for the work
charged staff of Arunachal Pradesh
cireles of C.P.W.D.

1561. SHRI BHOLA MANJHI Wwill
the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether there are any rules for
the work charged staff of Arunachal
Pradesh circles of C.P.W.D. regarding
deduction of Provident Fund; and

(b if so, 1n what respects these rules
differ from the rules applicable to
the work-charged staff of other cir-
cles of CP.W.D.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHR!I OM MEHTA): (a) Yes, there
are rules for the deduction of provi-
dent fun¢d for the temporary work-
charged «taff of Arunachal Prardesh
engaged on maintenance, However,
the work charged staff of Arunachal
Pradesh 1s not borne on the establish-
ment of the C.P.W.D, hut of the Pra-
desh Administration. FHerrce, the des-
eription  ‘the work-churged staff of
Arunachal P-adesh circles of CPWD'
is not correct.

(b) The
same

rules, as such, are the

Construction of Houses at standstill in
the Capital

1562, SHRI GAJADHAR MAJHI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the construction of
houses has come to a standstill in the
capital: and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHR' OM MEHTA): (a) No. The
Governnient has merely imposed a tem-
porary ban on the construction of new
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bu.dding:, under its area of cortrul, for
one year. Continuing warks under
the Govenment are in progress at a
number of places in the capital

(b) The gquestion does not arise.
However, it may Le mentioned that the
temporary ban on new construction
was Imposed due to financial string-
ency.

Amendment of U.G.C. Act

1363 SHRI GAJADHAR MAJHIL
Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether there is any proposal
under the consideration of Government
to ameng the University Grants Com-
mission Act by which the jurisdiction
of University Grants Commission will
be widened; and

(b) if su, the salient features there-
of?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL-
TURE (PROF. S. NURUL HASAN):
fa) No. Sir.

(b, Dopes not arise.

Fstablishment of National Muaseum of

Man

1564. SITRI D. B, CHANDRA GOWDA.
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Anthropological
Survey of India has finalised a project
to establish a Nationa] Museum of
Man. the first of its kind in Asia, dur-
ing the current Plan to record the bio-
logical and culturel evolution of man:

and

(b) if <o, what are the aims and ob-
jectives of the Museum of Man?
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IHE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOC'AL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The Anthropologi-
cal Survey of India prepared the pro-
ject report for establishing a National
Museum of Man, A Committee of Ex-
perts appointed by Government have
serutinises] the report and suggested
modifications which are currentlv
being examined.

(b) The Museum of Man will, in the
main, emphasise (1) Man's hioculiural
adaptation to and the conquest of
nature; (i)) the story of human civi-
hization' and (i) unity and diversity
in Indian ocivihization.

The aim of the proposed Museum is
not only to record the biological and
cultural evolution of man, but also to
project a vivid acrount of contempor-
ary life and culture of man while giv-
ing special emphasis to the depiction
of the life and culture of the Indiqn
people.

Requirement of Tractors in States

1565. SHRID. B. CHANDRA GOWDA"
Will the Minister of AGRICULTURE
be pleased to state the reguirement:
of tractors of each State, horsepower-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR" ANNASAHEB P. SHINDE):
On the basis of the demand registered
under the Tractor (Distrilution and
Sale) (‘ontrol Order with the Agro-
Industries Corporationg and dealers of
indigenous tractors and after taking
into account the demand from the
Director-General, Resettlement, for
ex-servicemen and Defence Personnel
and the estimated requirements for
Agro-Service Centres, Multiple Crop-

ping Project ete: the demand is
estimated to be about 60,000 no-
State-wive and horse power-wisc

particulurs of demand are being
collected and will he laid on the tahle
of the Sabha.
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Vaccine for Lung Worm infection of
Sheep

1566. SHR1 G. V. KRISHNAN: WwWill
the Minister of AGRICULTURE be
pleased 1o state:

(a) whether 3 number of sheep are
dying due to lung worm infection; and

(b) if so, whether Government have
launched any vaccine programme with
the use of atomic energy to save these
animals?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B P. MAURYA): (a) No, Sit.
lungworin infection in sheep does not
1e=ult in hish  mortality  though it
affects growth and productivity of
shecp. Mortalitv in infected animals
15 chiefly a result of sccondary infec-
tion of the respiratory tract.

(b) A rachation atienuated vaccine
for the control of laungworm disease
in sheen has Leen developed at the
Nuclear Research Laboratory, Indian
Veterinary Research Institute, Izat-
nagar. I{ involves the use of Cobalt-
60 source of irradiation for attenua-
tion of infective lungworm larvae.

Expansion Programme of the Ship-
ping Corporation of India

1567. SHRT M. S, PURTY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Gouvernment have
{frameg any scheme for the vast ex-
pansion programme of the Shipping
Corporation of India;

(b) whether Shipping Corporation
of India, apart from the Government
assistance in mobilising resources for
expansion, has also made any indi-
cation to it for aid from outside, in-
dependent of Government  sources:
and

(c) if so, the availability on easy
ang reasonable terms if any?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Shipping Corpora-
tlon of Tndia has prepared a tonnage
acquisition programme covering the
first year of the Fifth Five Year Plan,
which s under consideration of the
Government.

(b) No Sir.

(c) Does not arise,

Commissioning of Haldia Dock

1.68 DR. RANEN SEN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the latest claim on
Haldia dock 1s that it would be com-
missioned only early next year; and

(lyy if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) According to the
lntest indications, the Haldia Dock
Project is expected to be commissioned
eatly next year.

(b') Civil construction work on Ore,
Coal. Phosphate General Cargo and
Contuainer Berths and Finger Jetty has
almnst been completed. 85 per cent of
rivil ronstruction of the Lock Entrance
has also been completed. Fabrication
of mechanical equioment of Ore and
Coal Berths have been completed upto
77 per cent and 46 per cent and erec-
tion work is in progress. 87 per cent
of fabrication work for three Caisson
Gates for the Lock Entrance has been
completed. 50 per cent of the assembly
work has been done. Erection of 15
tonne unloader crane for the Finger
Jetty is in progress. The delivery of
fabricated parts, the Transtrainer and
Portainer Cranes is expected by the
end of 1974. Construction of Railway
net-work in the Dock area has been

Iz

compleled upto 77 per cent. 65 per
cent ol dredging work inside the Dock
basin has been completed. Out of,
the 5 tugs ordered for handling vessels
at Haldia. 1 tug has already been de-
livered and 80 per cent work on the
remaining 4 tugs has been completed.
800 units of residential quarters for
varinus categories of staff have already
'een construcled and work on 424
unite 15 in progress. Contract dredg-
ing 1n the apnroach channel leading
to Haldia bv iwo contract dredgers
ha~ already commenced and the work
IS 1N progress.

Soviet assistance for developing new
Branches of Scientific and Technologi-
cal Studies

1569 SHRI C. JANARDHANAN:
Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state-

(a) whether Soviet Union has ag-
reed to provide assistance in develop-
ing sone of the new branches of scien-
tiic and technologica] studies in
India; angd

th) if so, the broad outline; there-
of2

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL-
TURE (PROF. 8. NURUL HASAN)-
ta) Yes, Sir. The Soviet Union agreea
{o cooperate in the training of en-
gineers, scientific  personnel, techni-
cians and skilled workers in India and
provide assistance for the same in the
form of experts, specialised equip-
ment and training facilities for Indian
teachers in USSR,

{b) Under Indo-Soviet Credit Agree-
ment on Economic and Technical Co-
operation signed on 10-12-1966, 4 cen-
tres of advanced studies and research
in—

(1) Aeronautical Engineering at
Indian Institute of Technology,.
Bombay;



x23  Written Answers

(2) Metallurgical Engineering at
Indian Institute of Technology,
Kharagpur;

(3) Exploration Geophysics at Os-
mania University, Hyderabad;
and

(4) Electronics and Automation at
Indian Institute of Science,
Bangalore;

and

Five Model Diploma Courses for
draining of technicians in—

(i) Metallurgy at Government Poly-
technic, Durg (M.P.);

(ii) Heavy Engineering at Govern-
ment Polytechnie, Ranchi
(Bihar);

{i1i) Oil and Gas Industry at MS.
University Polytechrie, Baro-
da (Gujarat):

{iv) Mechanical Machine Building at
S.V. Government Polytechnic,
Bhopal (M.P.); and

(v) Radio-Electronics and Power at
Government Polytechnic, Hyder-
abad (AP.);

were established.

On the recommendation of the Inter-
Governmental Indo-Soviet Commission
on Economic. Bcientific and Technical
Cooperation, set up in accordance with
the Agreement signed between USSR
and India in September, 1872, it is
proposed 1o take measures for further
promotion of Soviet-Indian Cooperation
in the following programmes:

(a) Training and education of mid-
dle-level techmicians in certain
emerging areas of technological
development;

{b)Training of Scientific Personnel
at the University level; and
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(¢) Training of specialist engineers
for teaching, research and indus-
tria] development.

The first set of proposals for train-
ing of technicians have already been
sent to the Soviet authorities.

Demurrage palg by FCI due to um-
loading of Wheat at Calcutta Port

1570. DR. RANEN SEN: Will the
Minister of AGRICULTURE bLe pleased
to statle:

(a) whether Food Corporation of
India failed to unloag wheat from
“Golden Knight" and other vesrcls at
Calcutta Port and had to pay heavy
demurrage;

(b) 1if so, the demurrage pmd; and

(¢) whether any ingquiry has been
made to go into the causes for the de-
lay in unloading and action taken
against those responsible for this?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR' ANNASAHEB P. SHINDE):
ta) In the Calcutta Port the unload-
ing operations are done by the Calcutta
Port Commissioners and not by the
Food Corporation of India.

(b) Some of the food ships includ-
ing 'Golden Knight' took longer than
the free time allowed in the Charter
Party Agreements for discharging the
cargo due to operational difficulties in
the Calcutta Port, The exsct amount
of ship demurrage thus incurred is not
yet known since the Time Sheets for
the ships affected have not yet been
finalised.

(c) The matter in regard to the
vigion of additional facilities In
Calcuttan Port for the expedi
handlin- of food ships was taken
with the authorities concerned
the position has since improved.

ird

1§
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Sgle of Vanaspatli meant for Raral
Areay in Black Market, in Delhi

1571. SHRI Y. ESWARA REDDY:
Will the Minister of AGRICULTURE
be pleaseg to state:

(a) whether Government are aware
that the Vanaspati quota for the ru-
ral areas ig being sold in plack market
in the capital at a price of about Rs.
5 more than the fixed price; ang

{b) if so, the measures being taken
to check this?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P, MAURYA). (a) No com-
plaints have bLeen received from any
raral areas by the Delhi Administra-
tfwon,

to) Does not arise.

Rura] Areas of Delhi a5 Ceatreg of
smuggling Wheat

1572, SHR! M. KATHAMUTHU:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the fact that
the Rural areas of Delhi are serving
as strong centres for smuggled wheat
{from Haryana; and

(b) if so, the steps being taken to
prevent this?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR' ANNASAHEB P. SHINDE):
(a) and (b). Despite stringent enforce-
ment measures undertaken by the
g:mn:; b;nu: Delhi Administrations,

pos ot smuggling cannot be
altogether eliminated. Vigorous efforts
are, however, continuously made and
the situation is under full control,
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Government's Directive to U.G.C. for
not Spending Money on Non Fune-
tiona]l Bailifing

1573, SHRI JHARKHANDE RAIL:
Will the Minister of EDUCATION,

SOCIAL WELFARE AND CULTURE
be pleaseg to state:

{a) whether Government have sent
a directive to U.G.C. not to spend any
more money on non-functional
buildings this year; and

(b) if so, what are the non-func-
tional buildings and the reason for
taking such a decision by Govern-

ment?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL-
TURE (PROF. S. NURUL HASAN)*
{a) and (b). As a measure of economy
in the context of difficult financial
<ituation., Government decided in
August 1973 that all expenditure on
the construction of non-functional
buildings, which had yet to be taken
up or which had not proceeded beyond
the plinth level should be stopped and
their construction deferred during
1973-74. 1t is since been decided to
continue the ban on non-functional
buildings during 1974-75. For the pur-
pose of this decision, non-functional
buildings mean all buildings other
than factory-sheds, buildings for hous-
ing equipment, etc., which are an
integral part of a technical project or
a Scheme and include residential, office
administrative or educational building
reguired for teaching, training or other
educational or recreational purposes.

The above decision was brought to
the notice of the University Grants
Commission, The Commission was re-
quested to implement the policy of the
Government for effecting economy.

Demurrage for Unleading of Wheat
Vessels

1574, DR. RANEN SEN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Calcutta Port authori-
ties failed to supply wagons to Food
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Corporation of India for clearing

wheat and fertilizer which arrived
there;

(b) whether F.C.I. had to pay heavy
demurrages for not unloading wheat
vessels in time; and

(e) 1if so, the persons of the Calcutia
Port authority responsible for this?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Despite non-avail-
ability of adequate number of covered
foreign wagong (i.e. belonging to trunk
railways) fit for loading foodgrains
and fertilizers under monsoon condi-
tions. every effort was made by Cal-
cutta Port Commissioners to load
maximum number of wagons for out-
ward despatch. In addition, the Port
Commussioners had also offered any
number of their own wagons for move-
ment of these commodities from transit
sheds to FCI godowns in the viginity
of the docks. FCI have also been
clearing appreciable quantities by road
daily. Recent heavy rains retarded
the rate of unloading from ships as
also despatch by wagons and clearance

by road. Position, however, has since
improved.

(b) There was no dearth of space
in the transit sheds for receiving food-
grain cargo and there was, therefore,
no hold up in the discharge of food-
grains for want of wagons. There was
therefore, no question of payment of
demurrage on foodgrain vessels due
to lack of waeons

(c¢y Doeg not arise.

Steps to encourage trekking in the
HimaSayas

1575. SHRI KUSHOK BAKULA:
Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the steps Government propose
to take to encourage trekking in the
Himalayas;
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(b) whether Government also
propose to inatitute awards for best
trekkers and also for those climbing
the most difficult, unscaled and almost
unclimbable peaks; and

(¢) the names of institutions in the
country which are sponsoring trekk-
ings and mountaip expeditions assisted
financially by the Central Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) (i) Trekking
in the mountains is being encouraged
by the Government of India principally
through the Himalavan Mountaineer-
ing Institute, Darjeeling, the Nehru
Institute of Mountaineering, Uttar
Kashi, and the Indian Mountaineering
Foundation, New Delhi. The two In-
stitutes run Basic and Advance
courses for training in mountaineer-
ing. Besides, these Mountaineering
Institutes run adventure courses every
vear. The Tnstitutes also send instruc-
tors to schools, colleges, mountaineer-
ing clubs. ete.. in different parts of
the country for imvarting training in
rock climbhing. The Government of
West Bengal Ministrv of Defence, and
the Ministry of Education. are giving
financial assistance to HMI, Darjeel-
ing. The Covernment of Uttar Pra-
desh is running the Nehru Institute
of Mountaineering, Uttar Kashi and
the Mimsiry of Defence are partislly
assistin® twem There is another in-
«titute ¥rown as Western Himalayan
Mountaimee=ing  Institute, Manali,
which ic kaine run by the Government
of Himachal Pradesh.

(ii) The Indian WMountaineering
Foundation {is pooularlsing moun-
taineering in the country. The Founde-
tion is an sutonomous bedy to promote
mountaineering, rock climbing a8
well as adventure programmes. The
Foundation recelves grantsin-aid from
the Ministry of Education and Soclel
Welfare, and gives financlal assistance
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and technical advice for approved
mountaineering expeditions.

(ii1) In order to promote moun-
taineéring among students of uni-
versities and colleges, the Government
dperate a scheme of financial assist-
#nce go that universities may organise
mountaitreering campd for students.

(b) Indian Mountaineering Founda-
tion awards gold medals to persons
who have done outstanding work in
mouniaineering. Arjuna Awards were
given in 1865 to the Indian Everest
Expedition Team led by Cmdr. M.S.
Kohli.

(¢) . () Indian Mountaineering
Foundation, New Delhi. (They are
assisting & number of trekking and
mountaineering clubs in the country))

(ii) Himalayan Mountaineering In-
stitute, Darjeeling and

(ui) Nehru Institute of Mountaineer-
ing, Uttar Kashi. (These Institutes run
basic, advance & d adventure courses
in mountaineering. Training in these
courses involves trekking in mountains.

(iv) Youth Hostels Association of
India, New Delhi. (They are organis-
ing National Himalayan Trekking Pro-
grammes since 1970.)

Discontentment the Shippers at
Mndras bort

1576. BHRI K. LAKKAPPA: Will the
Minister of SHIPPING AND TRANS-
PORT bé pleased to state:

(a) whether Government are aware
that there has been much discontent-
ment among the of South
India about the lack of enough shipp-
ihg speivé i Madras Port and also
Whettier the major industries in South
e affectédd due o the untimely
&rrival &f dhips éartying coal to
Maddiss; dnd

(b) what mp Government have

m w ﬁqunt unsatis-
1411 1L.8—4
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THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING ARD
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) There
have been some difficulties for ship-
pers in Southern India for securing
shipping space to some overseas desti-
nations because of non-availability of
economic loads. Ty obviate such
difficulties, action has already been
initiated to form liafson machinery
between ghippers and shipowners in
Madras Port to coordinate the require-
ments of shipping space and frequency
of sailings, The Freight Investigation
Officer of this Ministry in Madras also
extends assistance to shippers in

securing shipping space in case of
difficuities.

(b). Adequate port factilities for

export cargo or coal imports are
available in the Madras Port.
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Increase In Quota of Baby Foog to
Keraly

1578. SHRI A. K. GOPALAN: Will
the Minister of AGRICULTURE be
pleased {o state-

(a) whether Government are gware
that there ig a scarcity of Baby Food
in Kerala;

(b) whether Kerala Government
have repeatedly requested the Centre
to increase the quota of Baby Food to
Kerala; and

(e) if so, what action has been taken
by the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Due to drop in fiuid milk
collection, there has been some decline
in the production of Boby Food, and
shertages have been reported in some
parts of the country including Kerala,
These have been brought to the notice
of manufacturers who have been
asked to tske remedial action and
arrange supplies wherever possible.

Utilisation of Waste Material for
Manurial Purpoese

1579. SHRI R. P. DAS: Will the

Minister of AGRICULTURE be pleas-
ed to state:

{a) nmber of schemeg so far taken
up by the Government to utilise the
vast potestial of weste matewinl for
manurial purposes; and

(b) facts and broad outlines thereof?

(8BHRI ANNASAHER P, SHINDE):
(a) angq (b). The following 4 schemes
have heen in operation in all the
States during the Plan periods az State
Plan Schemes with the objective of
utilising organic waste materials in
urhan and rural areas for manurial
purposes:—

1 Urban Compost,

2. Rural Compost.

3. Sewage/sullage Utilisation,

4, Green manuring.

These schemes will be taken up on
an expanded scale during the 5th
Five Yesr Plan for which purpose un
outlay of Rs. 8.0 crores has been pro-
vided in the State Plans, The target
is to produce 350 million tonnes of
rura]l] compost and 75 million tonnes
of urban compost a year, by the end
of the 5th Plan period. Green manur-
ing programme will also be intensifled
to the extent feasible It is also pro-

posed to utilise the potential for
sewuge {rrigation.
In addition, the following key

schemes are proposed to be taken up
under the Central Agricultural Sector
in the 5th Plan at an outlay of Rs. 9.0
crores:

1. Setting up of 45 mechanical
compost plants in cities having
population of 3 Ilakhs and
above to manufacture compost
manure from city wastes.

2. 0 sewage/sullage utilisation
schemes in cities/towns where
such potentialities exist, which
will irrigate an area of 24,000
hectares,

3. Setting up of 1,00,000 gobar gas
plants in rural areas for pro-
duction of gas for fuel pur-
poses and good quality
manure for agricultural pro-
duction.

4, Award of prizea to local bodies
and gram panchayats doing
excellent compost work.
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5. Organisation of demonstration-
cum-training camps by the
Farmers’ Associations regard-
ing production and use of
organic manures.

Requirements of Fertilizers for Agri-
cultural Preduction ang step io check
Black Marketing

1580. SHRI SAMAR GUHA: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have
estrmated the amount of various ferti-
lizers required for agricultura] pro-
duction for rest of the year of 1873-74
and if so, facts thereabout;

(b) whether adequate provisions for
domestic production and imports from
foreign markets have been made for
meeting the requirements of the period
and if so, facts thereabout;

(c) whether r:ports of black-
marketing and corruption in regard to
distribution of fertilizers are wide
spread from all-over the country; and

(d) i so, steps taken by the Gov-
ernment to check such corruption and
black marketing in regard to distri-
bution of fertilizers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(n) and (b). The fertiliser require-
ments of the States for the year 1973-
74 were assessed last year and supplies
against these have already been made.
The Government is now holding Zoanal
Conferenceg to assess the fertiliser re-
quirements ‘'and te draw up supply
plans for the Rabl 1974-76 apason, All
efforts are being made to increase
domestic production of fertilisers.
However because of difficult avsil-
ebility position of fertilisers in the
world markets, there may be some gap
between requirement and avallability
o1 ferifligers,
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{¢) Some cases of unscrupulous
dealers taking adventage of the short.
age of fertllisers and indulging in
black-marketing, have been reported
by scme of the States.

(d). A number of steps have been
taken by the Government to check
corruption and black marketing in the
distribution of fertilisers. Under the
Fertiliser (Control) Order, 1957 and
the Essentia] Commodities Act, 1555,
the State Governments have been
given adequate powers to apprehend
and prosecute the offenders indulging
ip mal-practices. The Fertiliser (Con-
trol) Order has also been declared a
specia: order under the Act to enable
the State Governments to try the
offenders summarily, whereby making
conviction easier and quicker. The
Central Government have been urging
the State Governments from time to
time to exercise the powers vested in
them to prevent and punish mal-
practices like black-marketing :nd
adulteration,

Relief measures in West Bengal

1581. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether acute food crisis has
developed in the districts of Midnapur,
Bankura and Purulia in West Bengal;

(b) whether reports of mass starva-

tion and starvation deaths have
appeared in Calcutta press;
(c) whether the people of Contai

and Tamluk sub-division of Midnapur
who suffered devastatiiag floods last
year are worst sufferer alongwith the
tribal people of other areas;

(d) whether many repréesentations
have been made to the Government
for undertaking relief measures; and

(e) if so, facts about the reports of
mass starvation in these areas and the
stepg taken by the Government to
save the people from starvation?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) to
(e). Necessary information is being
collected from the West Bengal Gov-
ernmént and it will be taid on the
Table of the Sabha when received,

U.G.C, decision to defer implementa-
tien of new pay scales for College and
Universily Teachers

1582, SHRI SAMAR GUHA: Will
the Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether U.G.C. decided to defer
implementation of the new pay scales
for the College and University tea-
chers as announced by the Govern-
ment; ang

(b) if so, the reasons for such de-
cision?

THE MINIS OF EDUCATION,
SOCIAL WELFA AND CULTURE
(PROF, 8. NURUL HASAN): (a) No,
Sir

(b) Does not arise,

LL.O. Report regarding conditions of
city life of Calcutia

1583. SHRI BAMAR GUHA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether attention of the Gov-
ernment has been drawp to the re-
port made by Internationa) Labour
Organisation in regard to the mise-
rable condition of the city life of
Calcutta;

(b) if so, facts thereabout; and
(c) the reaction of Government in

regarg to International Labour Orga-
nisation report?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINTSTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
Information is being collected and will
ke laid on the Table of the Sabha.

Import of Fertilisers to toeet demand

1584. SHRI NAWAL KISHORE
SHARMA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are aware
of the reports that “Fertiliser shor-
tage likely to continue”;

(b) if so, whether there is any pro-
posal under the consideration of Gov-
ernment to obtain fertiliser from the
world fertiliser supplies to meet the
demand of the country; and

(c) if so, the terms ang conditions
of the bargain?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR' ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) To cover the gap between the
requirements of fertilisers in the
country and the availability from
domestic production fertilisers are
being purchased, from world markets.
There is, however, a shortage even
in the international markets for mitro-
genous and phosphatic fertilisers.

(c). The terms and conditions of the
purchases vary from contract to con-
tract and are determined by the mar-
ket condition prevailing at the time
of fnalising the contract.

1385. SHRI AMBESH: W1l the Minis-
ter of EDUCATION, S8OCTAL WEL-
FARE AND CULTURE be pleased io
state:

(a) whether Delhl Administration
has got the recruitment rules changed
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apd got spproved by the UP.B.C, in
respect of the appointments ang Pro-
‘motiong for the post of Vice-Princi-
puls wud Principals in the Higher Se-
condary Schools; and

(b) if so, whether a copy of the
rules approved by the UP.S.C. would
‘be laid on tha Table of the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Consequent to the
upgradation of the post of Principal
4o Cless I, the Recruitment Rules for
the nost of Principal were chanred and
got approved by the UPBS.C. No
change in the existing Recruitment
Rules for Vice-Principals has yet been
made.

(b) A statement showing the chang-
ed Recruitment Rules for the post of
Principal and the existing Recruitment
Rules for Vice-Principal is laid on the
Teble of the House, [Placed in
Library. See No. LT-B121/74).

Teachers belonging to  Scheduled

Castes ang Schedu’ed Tribes given Se-

lection Grade on reservation basis by
Delhj Administration

1686, SHRI AMBESH: Will the
Minister of EDUCAT'ON, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) the cadre-wise, Scheduled Castes
and Scheduleq Tribes Teachers given
selection Grade by Delhi Administra-
tion on the basis of reservations for
the above commumities during toe
lust threg years, year-wise; and

(b) whether no tpacher belonging
10 Scheduled Castes and Scheduled
Tribes has Theen allowed Selec-
tion Grade by Delhi Administration,
Delhi, if 50 the ressons therefor when
it was stated in reply given to Un-
starreq Question Nu. 3959 o, 21st
Sarch, 1978 “Tuking into account the
onllers of reservalion Tor Schedumled
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Cagtes and Scheduled Tribes as may
be applicable to the Selection Grade
posts cancerned”?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Under
the existing orders, there is no provi-
sion for reservation in Selection Grade
posts for teachers belonging to Sche-
duled Castes and Scheduled Tribes,
The matler is. however, under con-
sideration of Government,

Preference for gllotment of DDA
fiats

1587. SHRI K. RAMAKRISHNA
REDDY: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) the number of persons who
have been registereq with the D.D.A.
for allotment of a flat under the LIG/
MIG 8cheme for more thay three years
and have not besen successful in the
druw of lots for the allotment of
flats;

{b) how far the purpose of the
scheme for solving the housing prob-
lem can be acnieved in Delhi when
persons are merely to depend op the
draw of lotg irrespective of the fact
that they have been registered with
the D.D.A. for long periods; and

(¢) whether there is any proposal
under the consideration, of Govern-
ment to give preference to such per-
sons for allotment of flats?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MIN'STRY QF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) 670 in
the Low Income Group and 1015 in the
Middle Income Group,

(b) Allotment by draw of lots Is
considereq to be a fair method of
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allotment. Some of the persons regls-
tered earlier preferred to wait for flats
in the areas of their choice rather than
accept allotment in other areas, where
flats were available,

(c) No, Sir.

Policy to Finance Housing Schemes for
Low Income Groupg

1588. SHRI HARI KISHORE SINGH!
Will the Mimster of WORKS AND
HOUSING be pleased to state:

(a) whether there is any policy
under consideration of the Govern-
ment to finance housing schemes for
low income groups in view of the
high cost of building materials; and

(b) if so, the factz thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MIN'STRY OF WORKS AND HOUS-
NG (SHRI OM MEHTA): (a) and
{3). Low Income Group Housing
Scheme, Subsidised Housing Scheme
tor Industrial Workers and Economi-
cally Weakers Sections of Community
and almost all other social housing
schemes introduced by this Ministiry
are in the State Sector. Central Finan-
elal Assistance for all State Sector
programmes, including Housing Scheme
for lower income groups, is released
by the Ministry of Finance to the
State Governments in the shape of
Block Loans and ‘Block Grants'. The
State Governments are free to ear-
mark funds for various State Sector
Schemes, including Housing, according
to the requirements and priorities to
be determined by them. There iz no
proposal under consideration of the
Government to finance the housing
schemes for lower income groups which
sre in the State Sector, separately, as
a result of the high cost of building
materials,
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Fends for development of Rajasthan
Degert duving Fifth Play

1588, SHRI NAWAL
SHARMA: Will the Minister of AGRI-
CULTURE be pleased to state the
funds tentatively allocated for the de-
velopment of Rajasthan Desert during
the Fifth Five Year Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): There i3 no
Central Sector Scheme for the De-
velopment of Desert Areas in the Fifth
Plan. However, a Scheme entitled
Drought Prone Areag Programme will
be implemented in selected districts of
thirteen States, including Rajasthan,
in the Fifth Plan.

Out of 10 distriets covered under
Drought Prone Areas Programme In
Rajasthan, 8 districts namely Jodhpur,
Nagaur. Bikaner, Pali, Churu, Jalore,
Jaislamer, Barmer have been cate-
gorised as desert districts. A total
allocation of Rs, 48 crores is expected
to be provided for these desert districts
by the Centre and the State on the
principle of matching contribution
during the Fifth Plam

Commitiee 10 review fanciioning of
U.G.C.

1590. SHRI PILOO MODY: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether there is & proposal
under the comsideration of Govern-
ment to set up a committee to review
the functioning of the  University
Grantg Commission;

(b) if so, the sailent features there-
of; and

(c)ﬂmmm&rﬂpdhc‘mﬂ-
tee time by which the Com-
Mmma Mhmﬁuﬂlhu-



141 Wyritten Anpwers SEAVANA 14, 1899 (FAKA) ~ Wriltenn ARFOST — 142

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. B. NURUL HASAN): (a) to
(c). The Government have appointed
a commiittee under the chairmanship
of Dr. V. 8. Jha, formerly Vice-Chan-
cellor, Banaras Hindu University and
a member of the Education Commis-
sion (1984—68) to review the function-
ing of the University Grants Commis-
asion, with particular reference to co-
ordination and determination of stand-
ards of higher education and make
recommendations ag to measures con-
ducive to more effective discharge of
its responsibilities. The other mem-
bers of the Committee are Dr. R. C.
Mehrotra, Professor of Chemistry,
Rajasthan University and Dr. Bhaba-
tosh Datta, formerly Education Secre-
tary, Government of West Bengal The
Committee {s expected to finalise its
report within a period of six months,
after it starts functioning.

Requesi from Siates for release of
paper for text books

1591. SHRI NAWAL KISHORE

SHARMA: Will the Minister of EDU-

CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether requests for release of
paper suitable for text books have
been received by the Centraj Govern-
ment from other State Governments
as in the case of U.P.; and

(b) if so, the action taken by the
Central Government?

THE MINISTER OF EDUCATION,
BOCIAL WELFARE AND CULTURE
(FROF, S. NURUL HASAN): (a) Yes,
Sir.

(b} At the imstance of the Central
Government {he paper Industry have
allotted 12181 tonnes of paper for text
books to various State Governments
diverithin TP,

Deveiopment of border readg in Ra-
jasthan
1502, BHRI NAWAL KISHORE
SHARMA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the total smount sanctioneq fo
the districts situated on the border of
Rajasthan State under the ‘Border
Roads Programme’ during the last
three years and the expenditure in-
curreq on this Scheme;

(b) the districts in Rajasthan where
the expenditure has been incurred for
development of Border Roads;

(c) total of such road mileage in
Rajasthan constructed during the last
three years: ang

(d) whether a lion's share of the
allocated fung under the Scheme, has
lapsed and if 0, the reasoms there-
fory

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (d).
The Government of India are mainly
concerned with National Highways
which are a Central gubject. The
entire expenditure on their develop-
ment and maintenance is met by the
Government of India, Central finan~
cial assistance by way of loan is given
for some selecfed Roads/Bridges of
mter-State or economic importance.
Further money is also provided &8
grant-in-aid for some special roads
under mome other schames. The
Hon’ble member is perhmps referring
to the special roads, The table below
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indicates the amount aliotted and that  Rajpsthan
FRUTS —

actually spent an tha special roeds in
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v

during the Jast three

construction

Am:ww&ammt '

Acuwl expenditpre  on

development Mainte-
& construc- nanceé &

tion Repairs
) i (Rs. in lakhs )
197172 156713 170- 45 34 12
1972-73 16-97 29-42 10° 00
197374 37'37 3-43" 4618

*upto Janusry 1974.

The fuwds sllotted during a year to
the State Governments for special
Rouds do not lapse in the =ven: of
less expenditure having been incurred
during that year. The unutilized
balange is available to them for
expenditure during subsequent years.
The amount ig sanctioned keeping in
view the requirements of the Btate as
a whole and not District-wise,

Inclusion of Nistery of Indian Fresdiom
Movement as compulsory subject in
Schools ang Colleges

1588. SHRI VAYALAR RAVI: Will
the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to siate:

(a) whether the National Students
Union of India has demanded that the
history of Indian Freedom Movement
should be included as a compulsory
subjeot in the curriculam of Scheols
and Colluges all over Indir; and

(b) if so, what Government

mwggmw:g
Wm IN THE

D. P. YADAV): (8) ¥es, Sir,
() Tive matter Iy being exansined,

€gmstruction of the super tanksr besth
at Cochin Port

1594. BHRI VAYALAR RAVI: wWill
the Minister of BSHIPFING AND
TRANBPORT be pleased to state:

(a) whether the Government have
taken a final decision regarding cons-
truction of the super tanker berth at
Cochin Port; and

(b) if so, the fingl proposals and
steps taken in that direction?

THE DEPUTY MINISTER IN TIIE
MINISTRY QF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) No. Sir.

(b) Does not arise.

Setting up of sports achooly in Kerala
1595. SHRI VAYALAR RAVI: Will



s Written Answers SRAVANA U, 1908 (SAKA) Written Anewers 146

ISTER IN THE
F TION, SOCJAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI ARVIND
NETAM): (a) and (b), The scheme for
setting up of Spor¢s Schools is yet to
be finalised in mccordance with allo-
cation proposed for the Vth Plan, The
question of their location would te
decided in the confext of the scheme
as finalised,

Purchase of vessels from Poland, Italy
and Mexico

1506. SHRI A. K. GOPALAN: Wil
the Minister of SHIPPING AND
TRANBPORT be pleased to state:

(a) whether Gpvernment have re-
cently decided to purchase vessels
from Ppland, Italy and a private yard
in Megxico;

(b) whether even though the terms
offereq including the price by the
Poles and Italians are decidedly more
attractive than the Mexican offer,
Governmsnt have decided to import
10 Mexican vessels;

(e) if so, the reasons thereof;

(d) whether the attention of Gov-
ernment hag been drawn to the alle-
gatio, that the specifications have
been tailored to suit Mexican firm;
and

{e) if so, the pefion taken by Gov-
srnment?

THE DEPUTY MINISTER IN THE
MINISTRY OF GHIPPING AND

TRANSPORT (SHRI PRANAB
KU MUKHERJEE): (a) Mer-
chant are acquired from abroad
by hipping compardes in the private
asd public mpetors affer obtaining
approval from the

'mmmmmma

Polish shipyard for one bulk carrier
of 55,000 DWT at a price of Rs. 10.30
crores, No Indian shipping compeny
has placed order for ships either with
Italy cr Mexico,

(b) to (e). Do not arise.

Scheme for providing financial help to
talented rura] children

1597, SHRI VEKARIA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to stata:

(a) whether a special scheme has
been launched to identify talented
rural children for providing them with
financial help for the pursuit of higher
secondary education;

(b) if so, what is the mode of selec-
tion;

(c) how many children have been
selected during 1973-74, State-wise;
and

(d) what 1s the quantum of finan-
cial help?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) Yes Sir. A
scheme known as “National scholar-
ships at the Secondary BStage for
Talented Children from Rural Areas”
was introduced in 1971-72 under which
10,000 scholarships are awsrded ior
the talented children from rura] areas.

(b) The selection is made pn the
basis of an examination conducted for
the purpose by the State Govern-
ments/Union Territory Administra-
tions and ftwo best studenty in each
Community Development Bilock &ne
awarded the scholarship.
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(c) The available information is (a) qu.tptm of financial
given in the statement enclosed. is as fall Thb e

(A) For scholars studying in selected schools

(i) For scholars residingin a Hostel or approved Boarding Rs, tooo/-per anmum
House. Glt. 100/«inten in-

(ii) For day scholars . Rs. too/- per annum
(@Rs. so/-in ten instal~
ments)

(B) For scholars studying in schools of their own choice.

(i) scholars who attend the schools of their own choice/® Pnyn le two
where tuti on fee 18 levied; Rs. 250/-per annum ) ae B fﬁtll;': l:qg;l
qu sch
(ii) Schoh'GWhommdﬂtemhoollufthurownchmc: year :n*ﬁ‘ﬁu umdog:
here no ition fee is levied....Rs. 150 - per | the latter half of the
ammm. “ ., year.

STATEMENT Survey of Tribal Education

= 2 1588 SHRI ARVIND M. PATEL:
Name of the State'Union Terri- No of sch- Will the Minister of EDUCATION

tory rt:ela:;s “‘ﬁ SOCIAl. WELFARE AND CULTURE
selacl:?l be plea:ed to state:
during .
1973-74. (a) whether the survey of Tribal

' Education is proposed to be under-
taken by the Ministry;

1. Andhara pradash . " 648
2. Bihar . . . . 1174 (b) if so, whether the survey will
3. Gujarat P : . 348 be comprehensive covering all gspects

4. Punjab * s e ‘5: of tribal education; and
:- Kerala " :;s (c) when the gurvey will be under-
7. Madhya Pradesh . i 772 taken and when it is likely to be com-
8. Maharasthra . ., 690  pleted?

9. Tamil Nadu . . 518
10. Mysore . . " 700 1HFE DEPUTY MINISTER IN THE
1. Qrissa . . . . 628 MINISTRY OF EDUCATION AND
1. Rejasthan . . . 394  30CIAL WELFARE AND IN THE
. Uoe Padalt: ;4 7' DEPARTMENT OF CULTURE (SHRI

14. Nagaland . . . 42
15. Meghsalaya . i i 21 D. P, YADAV): (a) to (c). No sepa-
16. Himachal Pradesh * 112 rate survey of Tribal Education is con-
17. Andaman &  Nicobar templated. The Third All India Edu-
Islands A 10 cational Survey already undértaken
18. Chendigath . . . I by the NCERT. includes aspects of
s el ""'”“‘f"" X 12 Zribel Bavcation aleo. The rurvey 1=
% TolAG : . L ¢ [lHkely to be completed by Mareh,

1975.
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Location of Major Fighing Barbours
in Maharashira

1399. SHRI BHANKERRAO

BAVANT: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether any decision has been
taken regarding the location of ma-
jor fishing harbours jn Maharashtra;

(b) if not, the reasons for delay;

(c) which harbours are being consi-
dered for this project; and

(d) the present general outline of
the project?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) No firm decision has yet been
tuken regarding the location of a
major fishing harbour in Maharashtra.

(L) to (d). A deep sea fishing har-
bour wag originally sanctioned for
consiruction at Sesscon Dock, Bombay,
at an estimated cost of Rs. 474.06 lakhs
in August 1968, However, when
quotations for the construction of the
marine component of the harbour
works were received, it became evi-
dent that the total cost would be of
the order of Rs. 15 crores. In view of
the escalation of cost and the limited
funds provided for the construction of
fishing harbours at Major Ports, it was
decided to undertake construction of
limited works at Sassoon Dock (Bom-
bay) at a cost of Rs. 5.5 crores, In the
meauntime the State Government
showed preference to Agardanda cn
the Rajpuri Creek and it was later
decided at & méeting held in the Plan-
wing Commission on 3rd July 1974 to
bave the whole question reexamined.

Break-water wall in Ratnagiel
Harbour

1800. SHRI SHANKERRAO SA-
VANT: Will the Minister of BHIP-
PING AND TRANSPURT be pleased
to state:

(a) whether any decision hag been
taken regarding the length of break-
water wall in the Ratnagiri harbour;

(b) if so, what is. it, if not, why is
it delayed;

(c) what amount of loan is demand-
ed by the Government of Maharashira
for this break-water wall;

(d) how much of it is given by the
Central Government and how much is
proposed to be givem; and

(e) what are the reasons for not
giving the full amount of the loan de-
manded by the Government of Maha-
rashtra?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND-
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) to (e).
The extension of the break-water be-
yond 1,500 ft. is considered a new
scheme. Maharashtra Government
have sought a further loan assistance
of Rs, 100 lakhs for the extension
of the break-water. The provision in
the drafi Fifth Plan for Centrally
Sponsored Minor Ports Scheme how-
ever .s limited only to spill over
schemes and no outlay has been pro-
vided for new schemes. Further de-
velopment of Ratnagiri will have to
be previded for by the State Govern-
ment as part of the State Plan,

Increase in passenger fare on Konkan
Ceast by Moghul Lines

1601. SHRI SHANKERRAO SA-
VANT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) op how many occasions and to
what extent was passenger fare on the
Konkan coast increased sihce the
Moghul Lines took over passenger
traffic on the Konkan coast;
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(b) whather there Wag any Increase
in the clrxohudwdngthhtlme and

(c) it 80, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF BHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): (a) Since the
taking over of the Konkan Passenger
Servive by Mogul Line in November
1973, passenger fares for all classes of
accommodation were incressed twice—
on 14th November, 1973 and on 8th
April, 1974—by a total of 40 per cent
over the previous level,

(b) and (c¢). Except some parcels
and luggage, no other cargo is carried
by Konkan passenger vessels. The
rates for parcels and luggage have also
been increased by the same extent &s
passenger fares.
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Proposal received from Maharashira
for contrelling Air Pollution

1604, SHRI N. K, P. SALVE: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether hig Ministry have re-
ceived any proposal from the Govern-
mient of Maharathtra for controlling
air pollution with legal restrictions
lﬂ:lonad through enactment of a Cen-

Law: smd
"

(b) if 0, when such proposal was
tecelved and the témction of the Cen-

al Governmant thereto?

154

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The Ministry of Works and Hous.
ing has not received any proposal from
the Maharashira Government for
making legislation to control air pollu-
tion. However, this Ministry is taking
action to enact legislation to control
air pollution.

Restriction on opening of new long-
distance bus rostes in States

1605. DR. H. P. SHARMA: Will the
Minister of SHIPPING AND THRANS-
PORT be pleased to state:

(a) whether hig Ministry hgg asked
the State Governments to stop open-
ing new long-distance bus routes and
to restrict the existing ones as well as
the number of buseg on feeder roads,
with a view to effecting economy 1n
fuel consumption;

(b) if so, whether in doing so Gov-
ernment have taken into consideration
the fact that with the increase in the
price of petrol and oil-products it
has gone beyond the reach of the com-
mon man to maintain their own vehi-
cles, and the consequent increase :in
pressure on public transport; and

(c) what precautions have been
taken to ensure that adequate trams-
port arrangements gre made available,
in view of the increased pressure on
the public transport?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIFPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(a) and (c). There has been pressure
on public transport mainly in metro-
politan cities following the shift from
‘personalised’ transport, in the wake
of rise in price of petrol and curbs
on its consumption. Special ﬂ_naucial
gysistance is proposed to be given tor
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Transport Undertakings in metro-
politan citles for implementation of
short-term proposalg for strengtbening
and improvement of bus services which
are expected to give quick benefits,
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DDA Sub-Committe, report regarding
release of building activity in Dilghad
Garden Exteasion I, Colony

1607 KUMARI KAMLA KUMARI
Will the Mumster of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question
No. 8610 on fhe 15th April, 1974 and
state;

(a) whether the Sub-Committee of
fhe Delhi Development Authority has

AUGUST 5, 1974
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since submitted its report regarding
release of Building Activity in the
Dilshad Garden Extension-I, Colony;

(b) if so, the findings of the Sub-
Committee and the action Government
propose to take in the matter, and

(c) the area of the said colony
acquired for plan requirement, the
compensation paid so far and the
balance of amount under dispute?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) No,
Sir

’b) Does not anse

(c) No land has so far been acquired
n Dilshacl Garden Extension I Colony,
though a cerlain area of this colony
has been notified under section 6 of
the Land Acquisition Act

Purchase of Helicopter by Nerth East-
ern Hill University

1608 SHRI B K DASCHOW-
DHURY Will the Minster of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state*

(a) whether the Vice-Chancellor of
the North-Eastern Hill University was
reported to have said that the Univer-
sity proposed to buy a 4 seater heli-
copter;

(b) whether the Vice-Chancellor
made the statement after obtaining a
clearance from him Wwith regard to
the expenditure that will be involved;
and

(c) the cost of the proposed helicop-
ter and the financia]l allocation to the
North-Eastern Hill University for the
current year?

¥
THE MINISTER OF EDUCATION
AND BOCIAL WELFARE AND CUL-
TURE (PROF. $. NURUL HASAN):
(a) The Vice-Chancellor, North-Eastern
Hill University hag denied having
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made the statement, attributed to him,
10 the effect that the University pro-
posed to buy a helicopter,

(b) and (c). Do not arise.

Prohibition in States

168, BHRI MARTAND SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number and names of the
States where prohibition was imposed
after Independence;

(b) what efforts Government have
made, particularly in the Adivasi area
of Madhya Pradesh, for the implemen-
tation of its policy and for the intro-
«duction of gradua] prohibition; and

(¢) the number and names of the
States where prohibition has agan
been scrapped?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM):

ta)  Fully Parnally
1. Tamil Nedu 1. Andhra Pradesh
2. Gujarat 2. Assam
3. Maharashrra 3. Haryana
4. Kerala
5§ Kamnataka
6. Rajasthan
7. Uttar Pradesh

(b) The State Governments have
seen requested to adopt the following
nain mefaures:

(i) Prevent liquor shops being
located near places of worship,
educational ipstitutions, high-
ways, mills and factories, etc.
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(ii) Imposition of a ban on com-
mercial advertisements for
promotion of sale of liquor.

(irl) Imposition of special restrictions
on consumption of alcohol by
young persons below the age of
21 years.

(1v) Introduction of dry days and
restrichion on hours of business.

(v) 1Imposition of general restrictions
on public drinking.

(v1) Setting up of State level prohibi-
tion Advisory Committees and
setting up a portion of excise
revenue for educative propa-
ganda to promote temperance
work.

Besides, the 1mposition of more
strrigent restrictions on consumption
of alcohol by drivers of motor vehicles
pilots and operational staff of the rail-
ways in under examunation by the
Ministries concerned.

The adoption of a special prohibi-
tion policy for tribal areas-which will
include the Adivas) area of Madhya
Pradesh—is under the consideration of
Government

(c¢) Seven. viz.,
(1) Tamil Nadu.
(2) Maharashtra.
(3) Kerala.

@)
(5) Andhra Pradesh,

(6) Haryana.

Karnataka.

(7) Assam.

Central aid for geep tube wells and its
utilisation

1610 SHRI MARTAND SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Central Govern-

ment have granted financial assistance
to various State for deep tube wells;
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(b) if so, the amount granted to
varioug Btates during the last (hree
years; angd

(c) whether Government have made
smy enquiry into the utilisation of the
amount by the State Governments
with particular reference to the State
Tube Well Corporation of Madhya
Pradesh and with what result?

THE 'MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): (a) Yes, Sir.
Under Emergency Agriculture Pro-
duction Prograrmme initiated in 1972-73
to meet the drought situation that af-
fected large parts of our country
during that year, financial asistance
in the form of loan was granted to
States for deep tube wells.

(b) The amount granted for deep
tube wells during 1972-T3 included
Rs. 791 lakhs for Bihar, Rs. 172 lakhs
for Haryana, Rs. 125 lakhs for Punjab,
Rs. 836 lakhs for UP. and Rs. 300
lakhs for West Bengal. No special
assistance for deep tube wells was
granted during the year 1970-71 or
1971-72,

(c) Ywes, Sir. According to the in-
formation received from the State
Governments, the Centrdl assistance
extended for deep tube wells was fully
utilised in all the States. Since no
amount was granted for deep tube-
wellg programme under EAP.P. to
Madhya Pradesh during 1972-73, the
guestion of an enquiry into the utili-
sation of the amount by the State
Tube well Corporation does not arise.

iy, wrew wite oot & go Jeam ¥
¥ wir W ¥ fawd i qe o
witverent

16)1. sl W WE A ¥ FT
whe W ag wrd o g a3 e

(%) g, waw o ¥ & g
ey wt femar afe € W
% fomr & 1

AUGUST §; 19%'

Written Answers 160

(w) wr wwy ol wit W
wr e arfheager ot st wdth wr e
g ;WK

() wdar of feqiaat &t za¥ §C
WTHRTT HT 57 A1 F 747 477 FF €
fam g v g X ¥ walr Afr
far g ?

et siwer &  qer ot
(s wowrigw Wo frR) :

(w) ¥ (7)y vever, Wy
TEal & @ 9T A4 wF I A%
o # 9T el o @) wr fews
wfdy faw faw ot & | oo, /g
®T R F FEATTTRNITE 31 F77A7
¥ ow-oTe @ W gwar g
e ¥ vy ¥ fewrs wieny aieas
INrT ¥ 23 Ifgve F 9.8 W @
o qwar & L WdT % Wk #
Fearza ¥ 30 Sl WY e
A& w0 ¥ X qrwH a A
§ 1 wd wrw wral ¥ wraral &
IgmEAT AT & fAq wOerer
farareor SoTeT W WARHAQ T8 B
# frg ¥ & wraTeT B whewdae
st ye aadr et & 1 g
fasy &t dfr ¥ wE ¥ a2 w
w1 {Eagre sk frw 7gy &)

o & i wwr pienes s
¥ ot ¥ wiwqyme

1013 off W Wig WWR : wOv
fm, www were o degfy Wt
ag wary ¥ s34 fw:

(%) wwr woerx arw fed e
wqar 0.7 AHA ¥ o fawd wet
wtry ¥yl wie pfasrw o
¥ 2 o Y offet awet adgt Prrrd



w) ok g, & ¥ provy w3
S

() g} <ok ¥ fag W wew
o oy wy fawr § 7

fown, e w=w Wwe ot
wegfe fewrr ¥ v sy (sht wefiew
ww) ¢ (F) 1, A

(w) W (7). s 2 337

Rent of Government guariers in ecen-
pation of retired Government servants

1613. SHRI KRISHNA CHANDRA
PANDEY: Will the Minister of
WORKS AND HOUSYNG be pleased
to state:

of Government
to occupy for

(a) the number
servants authorised
long periods after retirement, the
Government quarters allotted to
them during their employment;

(b) Ministry-wise and category-
wise total number of each of such ex-
Government employees still in oc-
cupation of Government quarters;

(c) the maximum period and aver-
age period for which they have been
in unauthorised occupation and how
many have been evicted during this
year; and

(d) what steps have Government
been taking to evict such unauthoris-
ed occupation?

THE MINISTER OF STATE IN
‘THE 'DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OFF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Accord-
ing to the prwlnoml contained in the
Aticimen? 'of 'Government Residences
(Geheral Yool in Delhi) Rules, 1963,
a Gwimnﬁmt adwunt, on retirement,
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can refain the genersl ppol accom-
E‘.??!?!ﬂp in his opccupation for a
period of two months.

are granted leave preparatory fo re-
t,i:r_gmgnt or refused leave under F.R.
§6 cap ‘retaip their general pool ac-
commodation for the full period of
leave op full average pay subject to a
maximum of four months inclusive of
the period permissible after retire-
ment. Tb.tl concession ig admissible
on payment of licence fee at marmal
rate. In special cases, the Director of
Estates nuy allow retention, on pay-
ment of enhanced licenice fée for a
period not exceeding six months be-
yond the concessional period mention-
ed above. This concession has been
allowed to retired Government servants
in 108 cases.

(b) and (c¢), The information is
being collected and will be laid on the
table of the House.

(d) Unauthorised occupants of Gov-
ernment accommodation are being
dealt with under the provisions of the
Public Premises (Eviction of Un-
authorisd Occupants) Act, 1971 and
rules framed thereunder.

Fuacilities to Press Correspondenis re:
Government Flats

1614. SHRI MD, JAMILUR.-
RAHMAN:

SHRI NAGESHWAR
DWIVEDI:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the nature of facilities in res-
pect of renting of Government flats
at concessional rates which are
granted to Press Correspondents ac-
credited to the Parliament and Press
Information Bureau; and

(b) the names of all such Press
Correspondents along with the ma-
gazines and/or newspapers in which
they are employed wWho have heen
inotted Governient, mmnpdl
tion at mmﬂoﬁfl rates? '
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR' OM MEHTA) (a) A sepa-
rate Pool of residential accommoda-
tion has been created for allotment to
Press Correspondents accredited to the
Press Information Bureau and Parlia-
ment Besides, a few Press Corres-
pondents have also been allotted ac-
commodation from the general pool

(b) As per statement laid on the
Table of the House [Placed in
Library. See No LT-8122/74)

Alldtment of Government accommoda-
tion to non-officials

1615 SHRI R P YADAV Wl the
Minister of WORKS AND HOUSING
be pleased to state

(a) the names of non-officials to
whom Government accommodation
in Delhi has been allotted in the pres-
eribed minumum concessional rent
and the grounds for the allotment of
such accominodation to each of them,

(b) the date of 1ts allotment the
monthly rent charged from each of
them, the present address of the
quarters under their occupation and
the arrears of rent agamst them and
since how long,

(c) do the grounds for allotment of
accommodation, which prevailed at
time of allotment stil] continue 1n res-
pect of all of them, and

(d) whether the financial condition
of each of them has matemally im-
proved since the allotment of the
Government quarters to them so as to
qualhfy the Government to seek non-
official accommodation elsewhere?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA) (a) and
(h) A stitement is laid on the Table
of the House [Placed in Library See
No LT-8123/74] The allotments were
made on grounds of their bemg Press
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Correspondents, Eminent Artists, So-
cial Workers, Polhtical Sufferers,
Freedom Fighters etc

(c) and (d) No change 1 the
grounds on  which allotments were
made or in the financual condition of
the allotteeg has come to Government's
notice,

Meeting of Department Promotion
Committee of Advisory Officers

1616 SHRI GIRIDHAR GOMANGO
SHRI KUMAR MAJHI

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Departmental  Pro-
motion Committee of Advisory Offi-
cers 1 his Ministry has not met since
1961,

(b) 1f <o, the reasons theicfor and

(¢) when 1t 15 likely to have its
next meeting?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF 8§ NURUI HASAN) (a) to
(¢) No Sir The Departmental Pro-
motion Commitiecs for the promotions/
confirmations of the different grades
ot Adwvisorv Officczs  hoth on the
General side ard on the Technical
side have met from time to time since
1961

However a meeting of the Depart-
mental Promofion ( ommittee (Junior)
for purposes ol promotion to the grade
of Assistant Education Officers on the
general side co !¢ not be held after
1961 as the 1e'evant seniority lists
were being re-framed consequent on
the merger of the Ministries of Edu-
cation & SRECA, and the separation of
the Statistical Caire, and the recruit-
ment ru'es were also being revised in
order to provide for greater promo-
tional opportumties for the officers
concerned This having being done,
the DPC has already met in May, 1974
ang action is in progress to finalise its
recommendations
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Eonkan Coast Pamsenger Steamer
Service run by “Moghu] Lines”

1617. PROF, MADHU DANDAVATE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Konkan Coast
Passenger Steamer Service run by
“Moghul Lines” is incurring heavy
losses;

(b) if so, whether Moghul Lines
will undertake adequate cargo-service
46 eliminate the losses on the pas-
senger service; and

(¢) in the event of introducing the
cargo service, will the exorbitant
passenger service fares be reduced?

THE DEPUTY MINI®TER IN THE
MINISTRY OF SH'PPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERIJEE): (a) Yes, Sir

(h) Lack of adequate cargo move-
ment and absence of alongside berth-
ing facibties at most of the Konkan
Ports make introduction of cargo
services uneconomical.

(c) Does not arise.

Increase in the Konkan Passenger
Steamer Service fares

1618. PROF, MADHU DANDAVATE:
“Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the increase in the
Konkan Passenger Steamer service
fares is far beyond what was announ-
ced through the notification of the
‘Government on the 14th November,
1878; and

(b) if so. what steps are proposed
to bring down the fares?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHYPPING AND
TRANSPORT (SHRI PRANAB KUMAR
MUKHERJEE): (a) No, Sir. The
Konkan Passenger Steamer service fare
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was increased by an aggregate of 40
per cent only through Government
Notification dated B8-4-1974, lssued in
supersession of the Notification dated
14-11-1973, stipulating an increase of
30 per cent over the fare prevailing
before the take over by Government.

(4) Even with the existing fare, the
Mogul Line ig incurring loses. So the
question of bringing down the fares
does not arise.

Central loan to States for purchase of
Seeds

1619. SHRI MURASCLI MARAN:
Will the Minister of AGRICULTURE
be pleased to state:

Government  have
States for
1973

(a) whether
sanctioned loans to the
purchase of seeds during 1972,
and 1974; and

(b) if so, the facts therenf?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes,

{b) The assistance for seed is Limit-
ed to 50 per cent of the value of seeds
the State Governments distribute to
cultivations. The loan is repayable by
the State Governments at the end of
six months from the date of drawal,
as seed sctocks procured are distribut.
ed within the yeason itself. Short-term
loan of Rs. 15.56 crore has been sanc-
tioned for seeds to various State Gov-
ernments during 1971-72, out of the
total loan amount of Rs. 75 crore for
the three inputs taken together, Dur-
ing 1972-73, 1973-74 such loans were
issued for all the three inputs together
and total loans of Rs. 100 crore and
Rs. 54 crore, respectively were sanc-
tioned during these two years, During
1974-75 (1st April, 1974 to 31st July.
1974) loans amountihg to Rs, 438
crore have been sanctioned for seeds
out of total short-term loans of Rs.
12.14 crore sanctioned during this

period.
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1620. SHRI R, P. YADAV: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULYURE be pleas-
ed to state:

(a) whether Government have de-
cided to open a Central Sc¢hool at
Kangerbagh in the District of Patna
recently; and

(b) whether Government propose to
construct the proposed Central School
building at Rajendranagar which i3
centrally located at Patna instead of
Kangerbagh?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a) The Kendriya
Vidyalaya (Central School) at Anisa-
bad (Patna) is proposed to be shifted
to Kangerbagh. where a plece of 7
acres of land has been allotted free
of cost by the Government of Bihar
Pending construction of building and
provision of other physical facilities
at Kangerbagh a branch of the
Vidyalaya with Classes I to I has
been started in a rented building in
Kangerbagh from 1st August 1974.
The main Vidyalaya at Anisabad is
likely to continue till the construction
of the permanent building at Kanger-
bagh is completed,

(b) There is no proposal to construct
a Schoo! building at Rajendranagar as
no land has been offered by the Gov-
ernment of Bibhar at Rajendranagar,
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12,02 hrs,
PAPERS LAID ON THE TABLE

NoOTIFICATION UNDER CENTRAL ExXCISE
RULEs

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
Table a copy each of Notification Nos.
G.S.R. 785 and 786 (Hindi and Eng-
lish versious) published in Gazette of
India dated the 27th July, 1974, issu-
ed under the Central Excise Rules,
1944, tozether with an explanatory
memorandum. [Placed in Library.
See No. LT-8115/74].
INTERIM REpORT OF NaTroNaL Com-
MISSION ON AGRICULTURE

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B. P. MAURYA): On behalf
of Shri Annasahib P. Shinde,

1 bez to lay on the Table a copy
each of the following Interim Reports
(Hindi version) of the National Com-
mission on Agriculture on:—

(1) Production Forestry, Man-

nuide forests,

(2) The Organisation and Fune-
tions of the Commodity Deve-
lopment Couneils and Diree-
torotes.

(3) Milk  Production  through
S:nall Farmers, Marginal far-
mers and Agricultural Labou-
rers.

(4 Establi.shmént of Meteorolo-
gical Division in Agricultural
Universities.

(5) Soil Survey and Soil Map of
India. .

(6) Potato Seed.

(7) Modernishing irrigation sys-
tems and integrated develop-
ment of Command areas.

(8) Whole village development
programme.
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(8) House sites for landless afgri-
cultural labourers. [Placed
in Librery, See No LT-B116/
741,
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“It 1s 1n thig background that the
Government of India have taken

the decision to set up a National
Commussion to enquire into the pro-

gress, problems and potential of
the Indan agnculture

In status ag well as 1n the assign-
ment given to it, the Commussion
will be of the highest level and the
Government of India are confident
that its report and recommendations
would have a far-reaching and his-
toric mmpact on the development of
Indian agriculture in all its aspects”

MR SPEAKER Please tell me the
date

st wy fed : zgwlvr 20
ST, 1970°% ORI YEaTy & Wy
T | TEY SVST 10 X WY AT

“The commission will make its
recommendations as soon as practi-
cable and, In any case, within a
period of two years”

werr ag Y 5 Oy an & off W0
waq witwy, Afeer fedt o grenr & o
arm & wies faege 28 awar wfye )
e 1o ST B 73 ander WY
g gy @ ¥ 1 & ag sy ey g fie
war qg Fate wdw aavar T €

E fr gueTes weew oW W @ i
O X 7 Wt wyr a7 fiv e ¥ Wit
BE-DNT  HTET WY e @, Wi 11
wifre g W A gre € | Qe AR
AT 4E TTHIX AAED ®Y AW ATE W
arre i ¥ w2l vk St dior v
W, W e we Foad oft falda o
W 8 97 X Gur el vy K qarar &
53 WY 7 2@ vy g 1 ot QE feew
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AL
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CET STy ¥ ¥ ey g 2 WAy
HEET AT A TAETD TAET FT ® X
wod § 1 & ag wa wgw g R
w93 Wt aw fewar duT W §Y
T &+ AW TaT waar § fr et
W ATt ¥ ok wndw &= nfeg )

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C SUBRAMA-
NIAM) No doubt 1t has taken four
years but I am sure that the hon
Members would reahse the immensity
of the job and the magmtude of the
work 1n analysing not only cereal
production but going into the entire
gamut of sgncultural and alhed acti-
vities They have submitted 23 or 24
interim reports, it is not as if they
have been slveping over it We have
just now further extended the Com-
mission’s life by 10 months That 1s
to say, it will be till 30th Juge next
vear And I might assure the House
that the work of the Commission will
be completed by that time.
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SHRI C. SUBRAMANIAM: I
thought you mentioned all the three.
I don't know whether there has been
any increase. If the hon. Member is
interested I shall try to find out and
let him know.

MR. SPEAKER: He has asked for
the total budget spent on it.

Shri Pranab Kumar Mukherjee.

ANNUAL ACCOUNTg OF AND AUDIT RE-
PORT ON MADRAS PomrT TRUST FOR
1072-73

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB
KUMAR MUKHERJEE): I beg to
lay on the Table—

(1) A copy of the Annual Ac-
counts of the Madras Port
Trust for the year 1872-73
and the Audit Report thereon
(Hindj and English versions).
|Placed in Library. See Ne.
LT-8117/74].

(i) A copy of the Merchant
Shipping (Medicines, Medical
Stores and Appliances)
Amendment Rules 1872
(Hindi and English versions)
published in Notification No.
G.SR. 1384 in Gazette of
India dated the 4th November
1972 and corrigendum there
to published in Notification
No. G.S.R. 488 in Gazette of
India dated the 18th May,
1974 under sub-section (3) of
section 458 of the Merchant
Shipping Act, 1958.

(ii) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above Notification. [Plac-
ed in Library. See No. LT-
§118/4].

@)

1808 (SAKA) Suspension of 178
Air-India Pilots (C.A.)

12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED SUSDENSION OF SOME AIR-
INDIA PpILOTS

SHRI NIHAR LASKAR (Karim-
gany): 1 call the attention of the
Minister of Tourism and Civil Avia-
tion to the following matter of urgent
public importance and request that
he may make a statement thereon:—

‘The reported suspension of some
Air India pilots due to their refusal
to work on the shp system.

V" THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJNI
MAHISHI): Sir, following the steep
increases in the price of aviation
turbine fuel since October, 1973 the
management of Air-India hag been
doing its best to reduce operational
and other costs to the maximum ex-
tent possible. One of these measures
relates to the pattern of crew sche-
duling.

On the India U.K. route and on the
India-Japan route where the frequ-
ency of operations is high, the slip
pattern of operation was considered
to be more efficient than the existing
base pattern of operations. Apart
from effecting considerable savings in
foreifin exchange estimated at about
Rs. 75 lakhs per annum, the introduc-
tion of the slip system on these two
routes would lead to an improved
utilisation of crew thereby cutting
down the number of crew sets requir-
ed to maintain the operations. There
would be a saving of three sets of
crew on the India—U.K. route and
two sets of crew on the India-Japan
route.

Although it is indisputably a
management  function to lay
down the pattern of crew
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schedubng, the management of
Air-India felt that it would be
desirable in the 1nterests of good
labour 1elations to consuit the con-
cerned assoclations and gwlds of the
fiying crew 1in 1egard to the introduc-
tion uf the shp pattein so as to obtain
from them constructive suggestions to
ensure smooth implementation of the
revised pattern I might mention heie
that the slip pattetn of operations wag
in vogue in Awr-India fiom time to
time uptill 1966 It 15, therefore, not
a novel pattern o opcialions at all
and, in fact, 15 used by a large num-
ber of lead.ng international airlines
including Panam, T W A, British Air-
ways, Alitaliy, Ay Fiance “wiss air,
KLM, Lufthansa, Japs Arrhines
Qantas and others In qeciding to
introduce the ship pattern of opera-
tions the manage ient carefully satis-
fied itself that there was po vivlation
of any agreement with the concerned
associations and guilds, that there was
wo hardship involved to the members
ef the crew, safely of operations was
not affected 1n any manner and that
the system was m conformity with
the normal patiern adopted by all
leading inteinational airlines It was
also ensured that adequate rest would
be provided to the crew at various
stations before and after the flights
and that tuete would be no infringe-
ment of the stipulated faght and duty
time lLimitations  Despite lengthy
correspondence and a number of
meetings spread over several months
from January 1974, the management
did not receive any constructive sug-
gestions from the crew associations
and guilds regarding any possible 1m-
provements to the slip pattern and
since thr matter could not be kept
pending ndefimitely, a decision was
faken to introduce it It was ongi-
nally proposed that the system should
be introduced on the India-Japan and
India UK routes from 1st April
1974 However, one of the accocia-
tions concerned mnamely, the Air-
India Cobin Crew Agsociation filed a
petition in the Bombay High Court to
vestrain the management from intro-
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ducing the slip pattern of crew sche-
duling. The meanagement accordingly
decided to await the decision of the
Court On the 4th July 1974, the
Bombay High Court dismissed the
petition with costs and the manage-
m~nt of Air-India proposed to intro-
duce the slip pattern of crew sche-
duling with effect from the 15th July,
1974 for Cabin Crew on their India-
Japan route, from 1st November 1974
for Flymg citew, namely, pilots,
navigators and flight engirce.s on the
India Japan 1oute, and from 1st
Aurust 1874 on the India-UK.
route for all flying and cabin crew
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Although, the Bombay High Court’s
decision on the Cabin Crew Associa-
tion’s petition was entirely m fts
favour, the management, after an-
nouncing their proposals on the 12th
July 1974, invited comments and con-
crele  suggestions from the crew
associations and guilds go that these
could be considered and discussed if
necessaly prior to the implementation
of the ievised pattern The Cabin
Crew Associatiun accepted the shp
pattern on the India-Japan route from
the 15th July and on the India UK
route from the Ist August, The
Navigators Guild and the Flght
Engineers Association have also agreed
to operate the slip pattern of crew
scheduling on the India-UK route
fiom Ist August

I might mention that the President
of the Piolts' Guild met me on two
occagions recently, On the second
occasion he was also accompanied by
the Genera] Secretary of the Guild,
Each of these meetings Jlasted for
several hours anq the slip pattern of
operation was discussed in broad de-
tails, as al=o the guestion of consulta.
tion between the management and the
guild On both occesions I informed
the Guild's President that it would
not be proper or appropriate for me to
intervene in a matter of this sort un-
less it could clesrly be demonstrated
that the introduction of the slip system
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would in any manner affect the safety
of operations or constitute a violation
of flight duty ang time limitations. I
therefore urged the Guild to give a
fair trial to it. The Indian Pilots
Guild, however, has not accepted the
slip pattern. On the 28th July, the
Pilots Guild wrote to the management
that it would resist the introduction
of the slip puttern. Earlier, on the
27th July, the Guild had issued a
directive to all its members not to
undertake any flights involving a slip
pattern and further directing all its
members 1o refrain from undertaking
flights on the entire net-work if any
action wa; taken against its members.
On the 31st Julv the Pilots Guild
directed all its nembers not to under-
take any flight from any point on Air-
India's net-work on the slip pattern
both on Boemng 707 and 747 aircraft.

Pursuant to these directives of the
Pilots’ Guild a!l pilots who were
scheduled to overate or were stand-
bys for flights on the ship pattern have
refused to operate them.

For refusal to perform flight duties
legitin:ntely expected of them 10 pilats
have had to be suspended, On the 2nd
August the Pilots’ Guild issued
another directive whereby all mem-
bers of the Guild were required not to
undertake any fiights whatever on
any of Air-India’s routes whether in-
volving the slip systemm or not, Pur-
suant to thiv directive all pilots who
were scheduled to operate domestic
and international flichts or who were
stand-bys for such flights have refus-
ed to undertake operations This
action amounts to an illegal strike and
the management has been compellec
to declare a lock-out of its line pilots
with effect from 8.00 A.M. on the 3rd
August.

The action of the Pilots' Guild in
precipitating a crisis Involving as it
does loss of valuable foreign exchange
earnings and inconvenience to large
numbers of passengers is painful and
regrettable, 1 would urge the pilots
to abandon the path of confrontation
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and give the slip system of operations
a fair trial. The management has
made it clear that if in the course of
uperatior of the glip pattern any
genuine difficulties are erfcountered, it
would be glad to discuss them with
the representatives of the Piolts’
Guild. The doors for discussion are
always open.

In the situalion that has developed,
Air-India's services have been seriouv-
ly dislocated and a number of them
have had to be suspended, I very
much regret the harassment and -
convenience that is being caused to
the travelling public. Air-India will
do 1its best to operate as many services
as possible with Executive Pilots and
such hine pilots are prepared to
operate on the slip pattern.

I might inform the House that the
latest position is that as many as 21
pilots. most of whom are pilots
operating 747 aircraft, have accepted
the slip pattern and agreed to operate
it, In addition, there are 11 execu-
tive pilots and with this complement
of pilots Air-India will be operat-
ing a daily 747 service between India
and London. In addition they are
planning to operate service te points
in the Gulf and also extend some
services from London to New York
to avoid inconvemence to several
thousands of passengers who have al-
ready been booked to travel by Air
India throughout its network,

The Management has issued charge
sheets against fhree office-bearers of
the Indian Pilots Guild, namely the
President, the Vice-President and the
General Secretary for issuing a
directive for an illegal strike which
is a clear violation of the law of the
land and the Conduct Rules of the
Corporation,

SHRI NIHAR LASKAR: Sir, we
are glad that the management has
acted and acteq firmly at last in
dealing with the Air India people.
After going through this report we
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find they have acted in a most irres-
ponsible way., They are the most
highly paid people in the country.
On earlier occasibns we have ob-
scrved the management had submit-
ted weekly to the demands of these
very people when they had followed
similar tactics. On thig occasion we
only hope the management will stick
and act on 1its decision firmly,

As we all know they are the most
highly paid people in the society and
the country expects of them that
they should rise above their petty
gelf-interest. What they are fighting
for? They are fighting for overtime
allowance and to stay abroad for a
few months, that is, overseas allow-
ances, When we are going through
al]l these difficulties and everybody
is economising we expected of these
people that they will also fall in

no justifiable reason
nobody in this House
people ountside will justify
action,

However, I would like clarification

on one or t%Wo points. Firstly, the
Guild has made a prestige issue on
one aecount that they have not been
conmsulted and the issue has been
forced on them,

In the statement it has been said
the Minister personally had a long
talk on two sessions. I would like
to knw what are their main objec-
tions in JYollowing that pattern.
Secondly, the statement says this
slip system was in operation till
1966 and it was working micely,
Then what are the reasons to change
it? Thirdly, I find abut 30 pilots
have joined duty already and the
Minister made a personel appeal to
others to join duty. I would like to
mew from Bim whether he is getting
any response from them?
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Lastlyy 1 would like to khow what
other measures the management is
considering to firmly deal with the
situation and to run the services,
whether they are eonsidering ad hoe
appointments or fresh appointments
to run these services,

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): With your permission,
may I speak sitting?

MR. SPEAKER: I am so happy
that he is now slightly better. He
can keep sitting and reply.

SHRI RAJ BAHADR: I am grate-
ful to the hon. Member for appreciat-
ing the action that had to be takean,
May I make 1t clear that the manage-
ment has not taken that action by
its choosing, but it has been driven
to it? I also have to painfully agree
with him that on this occasion I am
really unable to find justification for
the attitude and stand taken by the
1PG.

So far as consultations are con-
cerned, from January, onwards, not
once, not twice but several times,
this matter came up and this matter
has been discussed, In fact, a joint
committee was also set up or proposed
to be set up and they were invited
and in one of their letters they
ultimately said that they would try
to be on the Committee.

At the intervention of one of our
colleagues, I also met the president as
well ag the other office-bearers of the
IPG, and 1 had a full discussion with
them, and it was guite cordial, and
1 went out of my way to be as
undgrstanding and sympathetic as ]
could be to themy because of all of
us in this country, including this
House, greatly appreciate the merit
of our pilots. Our pilots are really
some of the best in the world and
we can be proud of them ond we
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pot like them to be in any
trouble or difficulty. I therefore
tock pains to find out and understand
what exactly their trouble or diffi-
oy was, They had clearly admitted
to me that they were not against
econvmies. I said on my part that
we could not in Government service
or in any other service have a pres-
criptive right to be posted abroad.
If in the scheme of things it so
becomes necessary and becomes
easeptial that in the interests of
saving foreign exchange we change
the system of work, we should do 1,
morcover, this system of working is
one which we had been working ear-
lier; that system was one which had
been accepted all over the world;
that is in vogue in the case of all
other international airlines So, we
are doing nothuing new, and there s
no new step which is being taken
In such circumstances, 1if certan
bases or certain postings abroad are
abolished or reduced to the extent
desirable and justified, they should
agoept it. 1 agreed with them that
if there was any violation in terms
of safety regulationg, fight and duty
time etc. etc, they could pownt it out
to me, and 1if they had been violated
by an wta—] underline the word
“4ota'—] would certainly ask the
mansgement to intervene. However,
1 have not been able to find any such
thing in terms of the agreement as
also 1n the prescriptions laid down
for fught and duty time. because
the average monthly performance of
fught and duty is about 45 hours a8
aguinst 80 hours pir month provided.
The slip pattern would enable us to
effect economies not in rupees but in
foreign exchange 8nd that was why
we had to do it.

Then, my hon, friend has pointed
out that 21 have already joined.
They have joined in the sense that
they have accepted the slip pattern

fact, the issue is that they should
accept the slip pattern, and

I they had got any difficulties, the
mgnagement should be made) to know
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jt. If they think that in any way
the slip pattern is against safety or
t the copvenience of passengers,
certainly it could be considered, but
on both these counts, till now, I have
é-’:rtmn}y not been are made wiser by
em.

Ag far as the response to my appeal
is concerned, I repeat my appeal to
my friends in the IPG that they
should please operate the slip pattern
or system. There is no question of
prestige or izjat involved, U they
come back and they point out any
difficulty, as I have said, the door for
negotiations is always open.

AN HON. MEMBER: What 1s
their reason?

SHRI RAJ BAHADUR: I would
not like to say what the reason 1s.
Perhaps the reason is: I would like
to be posted abroad, I am saying for
myself, I have no prescriptive right
for being posted abroad.

SHRI S. M BANERIEE (Kanpur):
I am extremely happy to see Raj
Bahadur here. I wish him early and
full recovery. I have heard with rapt
attention perhaps the most lengthy
statement of the season regarding the
strike, I am not going to discuss the
merits because I do not know whe-
ther the shp system should be intro-
duced or not because I have no idea
about 1t. But I am surpriged to sce
the recent trend about lock-out.
After all the Industrial Disputes Act
existed in our country and there are
proper provisions for declanng 2
lockout. I will not be surprised it
myself or Shyamandan Mishra or
Jyotirmoy Bosu or Madhu Limaye or
Vajpayee are individually locked out
because they speak more; it might
coma to that ..(Interruptions), The
Indian Airhnes people never wanted
to go abroad; they were locked out
Let there be a total lock out. But if
Mr, Vajpayee is locked out and Mr.
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Joshi is here? It has become & ridi-
culous matter. People have started
ridiculing the Government decision.
Actuslly JRD Tata who is one of the
biggest nationalists in the country
was here and he met the Prime
Minister; the newspaper says:

“The Air India Chairman, Mr,
Tata described the guild's action 1n
calling for a strike by its members
as unjustified and unpatriotic.”

He 18 the son of a Knight and calls
the pilots as unpatriotic; he 1s sup-
posad to be the biggest monopolist.

MR. SPEAKER: These are un-

called for comments,

SHRI S. M. BANERJEE: When he
calls the pilots unpatriotic, I have
every right to call him unpatriotic
and hoarder, The pilots are as zood
Indians as any Member of Parlia-
ment .. (Interruptions),

MR. SPEAKER:
bringing in his father?

Why are you

SHRI S. M, BANERJEE: The
newspaper reports say:

“Captain Nadkarni President of
the Indian Pilots Guild tonight
telegraphically asked the Prime
Minister Mrs. Indira Gandhi to in-
tervene in the confrontation bet-
been Armr India and its pilots. He
said at a Press Conference that the
Prime  Minister’s intervention
had been sought so that the dia-
Jogue with Air India could be re-
sumed In response to a question
Captain Nadkarni said that what-
ever advice or rourse of action
that the Prime Minister suggested
would be respected and it will be
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placed before the general body for
immediate decision.”

This g what the President the
Guild said. They were not against
it, Discussions were going on. 1
read from the statement:

“Although the Bombay High
Court's decision on the Cabin Crew
Assoclation’s petition was entirely
in its favour, the management,
after announcing their proposals on
the 12th July, 1974 invited com-
ments and concrete suggestions
from the crew associations and
guilds so that these could be con-
sidered and discussed if necessary
prior to the implementation of the
revised pattern.”

Them it says:

“Earlier on the 27th July, the
Guild had 1ssued a dnective to all
ita members not to undertake any
flights 1nvolving a shp pattern and
further directing all 1ts members to
refrain from undertaking flights on
the entire net-wmk if any action
was taken against its members.”

So, it could have heen implemented
after a proper discussion, The same
dispute arose with the Indian Air-
lines. The employees said. “Do im-
plement it. But if you want to
change our service conditron or any
clause of the agrecment rightly or
wrongly entuared into with the asso-
ciation, a proper discussion will be

needed.” 1 want to know whether
before implementing this decision
finally, any discuscion were held

and whether it is not a fact that this
was announced first as a fait accompli
and they were asked to give their
consent, This is unfair. ] want to
know what action has been taken
to revoke the suspension of these
pilots Is suspension goineg to solve
the problem. We nre tired about this
“open door”. Dr. Mahishi sald, *“The
doors for discussion are always open”.
After the suspension of these pflots,
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Hams any discussion been held with the
reprepentatives of the Guild and if so,
what is the result? The Minister has
made an appeal. I am one with you
in requesting the pilots to abandon
their strike after some sort of assu-
rance and compromise, which s
graceful, peaceful and provides a
lasting solution, The other day we
werel told by Dr. Mahishi that in the
Indian ATrTines; over-time has been
minimised, But I know that a parti-
cular favourite pilot got Rs. 2700
overtime in one month, Is that eco-
nomy? I am not going to mention
hig name If this change is necessary
mn the interests of economy, I do not
protest against it. But my question
is whether negotiations will be held
oncd again to discuss the entire ques-
tion, whether suspensiong will be
revoked and whether the chargesheet
will be withdrawn in cases where it
has been served, to crimte a favour-
able condition for the smooth func-
tioning of Air India, ¥ once again
request Mr. J, R, D Tata not to
utter those words. It sounds extre-
mely bad that a monopolist” of his
type calles the pilots unpatriotic
Let him not teach patriotism to us; we
ary not going to learn patriotism
from him,
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SHRI RAJ] BAHADUR: I would
take the last point Arst, whether dis-
cussiong were held or not betwcen
the management and the IPG on this
point. All that has been stated in
the statement read out by my col-
league ‘and I need not refer to that.
On thig question specifically consul-
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tations were started as far back as
January 74, They were again held
in February, March and April 74 1If
I may strike a personal note, at my
instance 1 got the matter again re-
ferred back for discussion. Other-
wise, it was being implemented m
Then, again, the discussions
continued, I also came into the dis-
cussions. I had two discussions with
them, On the 6th June, unfortuna-
tely, the IPG said that it is futile to
have a joint committee, This is the
background. You want now that the
negotiations should be reopened Re-
opened on what? Should we recog-
nise, as it were, the right of a few
pilots—not all the 200 pilots but a
few of them—that they should always
be posted abroad? I do not think it
will be solving the proBlem. It will
be obnoxious to accept such a posi-
tion, I would say that it would
always depund on the exigencies and
the requirements of an fndustry
whether an employee is or is not to
be posted abroad,
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April.

SHRI S. M. BANERJEE: ] never
said that they should always be
pusted abroad. But it 1s a fact that
Ministers are gute  frequently
abroad when there ;s no session.

SHR1 RAJ BAHADUR: Anybody
connected with tourism and civil
aviation has to go abroad quite Ire-
quently. If the tounsni industry and
the aviation industry is to succeed
you cannot promote them by sitting
back at home at our home town,
But that is a different point,
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Caming back to the subject of
negofiations, what for are the nego-
tiations to be reopentd? They must
sccept the principle, they should
listen to my appeal

SHRI S. M. BANERJEE: What
about the change in thejr service
copditions?

SHRI RAJ BAHADUR: So far as
suspensions are concerned, if they
accept the slip pattern, if they
accept the difficultics in the present
pattern, the gquestion of their sus-
pension can certainly be taken into
consideration We are not out to
wreak any vengeance and we are not
acting in a spirtt of vendetta, They
are our colleagues; they are our kith
and kin. We want to be as fair to
them as possible, I appeal to Shri
Banerjee that he should appeal to
them.

As for dialogue, when we refuse to
talk to them you say that the doors
have been closed When we say that
the doors are open, even then you
are criticising us. Let us know what
you want us to do? Do you want us
to talk to them or not to talk to
them?

SHRI S M. BANERJEE: They
wanted the intervention of the Prime
Miniser to resume the talks.

SHRI RAJ BAHADUR: There are
two fundamentals, One fundamental
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of that particular ingdustry to which
they have the honour and privilege
to belong. These are some funda-
mental questions. In the context of
this, if they have got any suggestions
to offer, I have no doubt ¥n my ming
that any copstrucflve offer will cer-
tainly be consmidered and accepled, if
found acceptable.

He said that he has been surprised
by the strike. I am surprised by his
observatfons, Because even in the
statement it has been mentionedy al}
of a sudderg on the 27th a ukase was
1ssued, namely, that no pilot shall
accept the slip pattern. It virtually
amounted to a strike. On the 3lst
the Pilots’ Guild directed all its mem-
bers not to undertake any fught on
the slip pattern in Air India either in
Boeing 707 or 787, It was virtually
the declaration of a strike, not a iegal
strike but an illegal strike. A legal
strike would require a notice, the
se ling in motion of a chain of acti-
vities.

SHRI S M, BANERJEE: After
hadependmemnﬂkehnbmdg-
clared legsl
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SHRI RAJ BAHADUR: The hon.
Member may kindly bear with me,
When there is an illegal strike, when
the provisions of the Industrial Dis-
putes Act are not fully observed,
there is no alternative except the
step that we have taken,

May I just say a word more? He
safd certain things about Mr, J. R. D.
Tata. I am dealing with Mr, J. R. D.
Tata 29 a man of aviation. He is one
of the founding fathers of civil aviae
tion, Not only that. He is the doyen
of aviation. As such, aviation is his
first love and, perhaps, the second
and the last I would say, if he has
called their actron unjustified wun-
patriotic—I do not want to use those
words—it so happens that their own
colleague, Capt Mahajan, former
General Secretary of the 1P.G. has
described the attitude and the stand
of the Guild as unpatriotic. But I
will not use those words I wall call
these pilots as extremely patriotic I
will call them the best sons of the
soil Their patriotism jis on test
Patriotism is not merely a sentiment
Patriotism means self-sacrifice. Are
they not golng to sacrifice a little for
the sake of efficiency and economy in
the foreign exchange for the
country?
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STATEMENT re. ALLEGED SHOOT-
AT-SIGHT ORDERS AT GAYA

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
-« DIKSHIT): Sir, you would recall
that in the course of a Statement I
had made in the House on 17th April
in regard to developments in Bihar
1 had pointed out that “the State
Government have intimated that mno
shoot-at-sight order was given at
Gaya and that all the three firings
took place under orders of the Magis-
trates on the spot”. A further dis-
cussion fook place na this sul jret on
the 18th April in the House and in
the course of the reply I had stated
inter alia as follows:—

“The facfs are clear. No orders
were given io shoot-at-sight.
That is number one. Number two
is this—no announcement was made
tulling people that those who vio-
lated the curfew would be shot at.
Curfew on the 12th was not there;
it came later on. A warning was,
however, given that those indulg-
ing in loof and arson are likely to
be shot at.”

In the course of my statement as
well as reply I had made it clear that
the information which I had furnished
had becn obtained from the State
Government.

Shri Madhu Limaye had referred
to the re¢port of a Committee appoint-
ed by Shri Jayaprakash Narayan to
enquire into the incidents at Gaya,
The Committee in its report had
referred to what Shri B. K, P. Sinha
a former Member of the Rajya Sabha
had informed the Committee, Shri
Sinha ig reported to have informed
thg Committee that he heard an
announcement that curfew had been
extended and that those found on the
road would be shot at. The Com-
miltee, however, had also stated that
it was not possible for them to check
the facts with the administration
and, therefore, it was difficult for
theom to get the exact wording of the
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written orders if any passed in this
regard. We have, however, again
checked the position with the State
Government who have reiterated that
what I had informed the Fouse was
correct, Sir, whemever the Central
Government are required to apprise
Members of this House of the deve-
lopments relating to public order or
any other matter wholly within the
competence of the 3tate Government
under the Constitution, it has been
the practice that we rely on the in-
formation furnished by the concern-
ed State Government 'The practicd
in our view is based on a correct
appreciation of the constitutional
position. The information I furnish-
ed to the House is based on what the
$tate Government havei conveyed to
us and in doing so there cannot be
any question of misleading the House
or committing any contempt of fits
privileges.

A copy of the notice of breach of
privilege earlier receiveq from Shri
Madhu Limaye was forwarded to me
by the Lok Sabha Secretariat and I
had furnished all the relevant facts
for the consideration of the Speaker.
It wae also made clear that we have
nas ohjection te the mfcrmation fur-
nished bv us being conveved to Shri
Madhu Limaye. Shri Madhu Limaye
again referred to this matter In the
House the other dav and as directed
by the Speaker I have clarified the
position,
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SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make one sub-
mission?

A very important question arises
here, Much of the information that
would filter down to the House would
be from the State Governments, If
such information as is made available
by the State Government to the
House through the Home Minister is
found to be incorrect, what is the
remedy before the House? Would
any question of privilege arise against
the State Government in thd State
Assembly or would a question of
privilege arise in this House? The
hon, is taking a stand that
the information supplied to hfm was
from the State Government.
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MR. SPEAKER: That is the nor-
mal procedure he had followed,

SHRI SHYAMNANDAN MISHRA:
Yes, Sir. That is quite true. Buty if
guch information is found to be ine
correet, then, what is the remedy
apen to the Mambers?

MR, SPEAKER: So far as this
privilege is concerned. I think there
is np privilege involved, because,
normally, the information js that of
the State Government and they have
made it sure that it is checked again.

Also T saw the whole file and all
the proceedings and I find this is the
same statement he made earlier, and
the Committee appointed by Shri
Jai Prakash also said in their report
that they did not check it from the
administration. The Committge them-
selves did not check anything from
the administration.

Now, the Minister is responsible so
far as those matters which are within
his cognizance and he has relied on
them, I am sorry, there is no privi-
lege involved here.

As far for the other maiters are
concerned, I am concerned with thfs
House, and for the other House, how
does it come here—what is to be
done in that House? I am concerned
with the privilege of this House. So
far ag the Bahar Assembly is con-
cerned, it is for that Assembly,

SHRI SHYAMNANDAN MISHRA!
I am not asking for the Bihar Assem-
bly. I am asking if this House re-
ceives a wrong information from thg
State Government via the Homd
Minister or any Minister what ig the
remedy foi us?

MR. SPEAKER: Who is fo say
that it is a wrong information? We
have to rely on the statement made
by the Minjgter.
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SHRI SHYAMNANDAN MISHRA:
If it is found to be incorrect? I am
asking yow

MR. SPEAKER: That fs a hypo-
thetical question, I cannot say any-
thing about it.

st wy fowd : Tk fora ggr wrd
Tl QY it | g ARt o1 F_
g, g uor & gfuwd & @ 9@
4

TR WS WTg ¥ sgrar A€
A W g7

ot wy food . & ot wgr g f
T4 ¥ @9 ¥ fAr w1 A ger
=rfgy )

MR. SPEAKER: I am sorry; I am
only concerned with what 1s before
me.

PROF, MADHU DANDAVATE
(Rajapur): If the hon. Minister
here makes a wrong statement you
can proceed under Direction 115,. but
if the State Government gives a
wrong information?

Elections to 202
Committees

12.56 hrs.

ELECTIONS TO COMMITTEES

(i) CENTRAL Apvisory COMMITTER FOK

NCC,
THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): Sir, I
beg to move the following:—

“That in pursuance of Section
12(1) of the Naflonal Cadet Corps
Act, 1948, the members of this
Housel do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Central Advisory Committee for
the National Cadet Corpg for a term
of one year from the dalte of elec-
tion, subject to the other provisions
of the said Act and the Rules made
thereunder.”

MR. SPEAKER: The question is:

“That in pursuance of Section
12(1) of the National Cadet Corps
Act, 1948, the members of this
House do proceed to elect, in such
manner as tlie Speaker may direct,
two memberg from among themsel-
ves to servel as memberyq of the
Central Advisory Committee for
the National Cadet Carps for a term
of one year from the date of elec-
tiony subject to the vther provisions
of the said Act and the Rules made
thereunder ™

The motion was adopted.

(ii) CounciL OF INDIAN INSTITUTE OF
SciEncEs, BANGALORE

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): I beg to move the
following: —

MR. SPEAKER: I am not concern-
ed, Order please; nuxt item.

DR. KAILAS (Bombay South):
How do you say it is wrong?

“Thet in pursuance of sub-clause
(a) of clause 9(1) of the Scheme
for the Administration and Manage-
ment of the properties and funds of
the Indian Institute of Scienoce,
Bangalore, read with regulations 3.1

PROF. MADHU DANDAVATE:
Supposd it is wrong....

Order please.

MR. SPEAXER:
Shri Jagiivan, Ram.
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and 3.1.1 of the Regulations of the
Institute, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Council of the Indian Institute of
Science, Bangalore.”

MR. SPEAKER: The question is:

“That in pursuance of sub-clause
(e) of clause 9(1) of the Scheme
for the Administration and Manage-
ment of the properties and funds
of the Indian Institute of Scicmce,
Bangalore, read with regulations
3.1 and 3.1.1. of the Regulations of
the Institute, the members of thi-
House do proceed to clect. in such
manner as the Speaker may direct,
two members from among themscl-
ves to serve as members of the
Council of the Indian Institute of
Science, Bangalore,”

The motion was adopted

(iii) Corree BoArD

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): 8ir, I beg to move
the following:

“That in pursuance of sub-section
(2) (b) of Section 4 of the
Coffee Act, 1942, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themsciives to serve as members of
the Coffee Board, subject to the
other provisions of the said Act.”

MR, SPEAKER:

“That in pursuance of sub-section
(2) (b) of Section 4 of the Coffee
Act, 1942, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among ihem-
selves to serve as members of the
Coffee Doard, subject to the other
provisions of the said Act.”

The motion was adopted.

The qucstion is:

AUGUST 5, 1874
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12.59 hrs.
MATTERS UNDER RULE 377

(i) Re Laving or RErORT oF NETAJI
InQuiry CoOMMISSION

MR, SPEAKER: Professor, you
have written to me an interesting
Icitter.

SHRI ATAL BIHAR] VAJPAYEE
(Gwalior): Which Professor?

MR. SPEAKER: There are many
Profesvors in this  House, including
myself, Professor, Sumar Guha, you
were so much in a hurry. You have
written the date with your own hand
and you have written it as 5th July,
1971 He has gone back three years.
If I were to go technically into it I
should not allow it to be raiscd, this
15 three years old, but . th my own
hand, with your permission, I have
corrected the date.

It is 5th August, 1974, Now you say
that you will certainly be responsible
for some very unusual performance in
this House if 1 do mot allow you
anything on the Khosla Enquiry
Commission  Report to be laid. At
the same time, vou have assured me
that though 1t will not be 1n keeping
with the good traditions of Parlia-
ment but, still, at the end, you will
say that whatever be your behaviour,
vou will always be in my hands.

13 hrs,

So, all T can say is this. You can, in
a minute, let me know what you
want to say: This is not late. But,
I do not know what he has in his
mind, Before you do so, let the hon.
Minister reply.

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): Sir, I have got all the facts
and I want to make a statement in
this House. Government have no
desire or intention to delay present-
ing the Report to Parliament. The
Commission presented its Report to
Government on 30th June, 1874
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Under the law, we are required to
pregent the Report along with &
memorandum on the action taken
thereon within gix months,

Therefore, it would be in order if
Government were to place the Re-
port before the House before 30th
December, 1974, However, we are
quite willing to present the Report
to Parliament even carlier if the pres-
cribed procedural requiremenis can
bg fulfilled.

Copies of thy Report have to be
got printed before it is placed on the
Table of the House, The Report is in
English, I have tried to find out
and 1 am told that it is in 462 typed
pages of approximatlely three-quarters
of foolscap size, and we have to
arrange} for 1ts translation into Hinda
and for the printing of the Hindi
version also. Copies of the Report in
both the languages are to be present-
ed to Parliament simultuneously. 1
do not know whether it is possible to
waive this requirement wunder any
circumstance.

Theg House will appreciate that the
printing work has to be entrusted to
the Government Press with a view
to ensuring its secrecy till the pre-
sentation of the report to Parliament.
The press has a top priority dictated
by the urgency of business in Parlice
ment during session. Nevertheless,
wel have been continuously in touch
with the printing press and I have
given directions that every effort
should be made to expedite both the
translation and the printing work. I
ghall present the Report to Parlia-
ment as soon as it ig practicable keep-
ing in view the procedural aspecis
and requirements outlined by me,

SHRI SAMAR GUHA (Contai):
Sir, why I have been very much
anxious to have this report placed on
the Table of the House is this, It is
not very casy for me to say that,
But, durlng the course of thd pro-
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ceedings of the Commission and in
course of writing of report of the
Commission as also at the time of
submission of the Commission’s Re-
port, many unusual extraordinary and
intriguing things have happened. I
would just only give one example.
Not only threc Sceretaries have been
changed just earlier—a month before
the writing of the Report was start-
ed, all the members of the staff were
completdly changed. I have also the
other information that the Khosla
Commission’s report hag been leaked
out to the Calcutta Press purposely.
I have also come to know that in
that report the Commission not only
totally supported Shahnawaz Khan’'s
Report but, in the course of "the pro-
ceedings of the Commission, Mr Jus-
tice Khosla said firstly,

“Shahnawaz Khan Cummitiee’s
Report is non-existunt {o this Com-~
mission”,

Secondly, “Mr, Shahnawaz Khan came
to plead his own case”; thirdly, “of
cours¢ he told hes”; fourthly, he
further said “if the plan of Netaji's
escape can be established, there care
not be any truth of his death in the
plane crash”., Also he told many ot
his friunds before writing the Report
—Mr. Justice Khosla himself said—
that therc had been no positive proof
of the plane crash.

But the House will be surprised to
know in the course of the proceed-
ings of the Commission and during
the w:iting of ‘the report and at the
time of the submission of the report
many intriguing things have happen-
ed. The Chairman of the Commis-
sion wrote a biography of the Prime
Minist:r while conducting the pro-
ceedin s of the Commission. Justice
Khosls also brought a gift for the
Prime Minister from Formosa, I
have many things more to say and
that is the reason why I am very
much anxious for the Commission’s

- Report. [ do not know a man with
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judicial integrity sitting as the
Chairman of a Commission, should
write the biography of the Prime
Minister, I had written to6 the Prime
Minister six-months ago that the
Chairman had already started writ-
ing the report. Mr. Justice Khosla
started writing report of the¢) Com-
mission even before the arguments of
the Commission started. There are
many ugly things which 1 will dis-
close later. This is on record that I
wrote to the Prime Minister about the
matter and indicated that I will not
give it to the Press, As he has sub-
mitted the| report I am disclosing this
now.

The explanation given by the hon,
Minister is just a trickery. In the case
of Sel:ct Committees reports they
are printed within two-three days
There; have been many cases where
the Hindi translation waited. There
is no question that they should wait
for getting Hindi translation. They
can place this Report on the Table
of the House within a week or ten
days, I am very much anxious to see
that it is placed on the Table of the
House within a week or ten days so
that we many get an opportunity to
discuss the same on the Floor of the
House because I have many things
more to disclose about the Commis-
sion and some other things also. The
death report about the Netaji sub-
mitted by the Government of Japan
and collected from Formosa and
submitted by other sources also on
a translation was found to be a
death report of a Japanese soldier,
Even then Justice Khosla supported
the Shahnawaz Khan Committee’s
report. 1 would again abide by you
and wait for a week or ten days.
Then I will take some measures even
if they are beyond my sense of
parliamentary dignity and propriety
because 1 have to act under the com-
pulsion and dictation of my cons-
cience,

AUGUST 5, 1974
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SHRI UMA SHANKAR DIKSHIT:
It I can complete thisy say three or
four +days before the end of the
session, then I shall be very happy
to present it. But if it is not ready
by that date, th¢in it does not make
any difference whether it is done now
or a little later. But we shall not
delay the preparation of it.
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SHRI SHYAMNANDAN MISHRA:
(Begusarai): The report should be
discussed during this session. If it
is placed only three or four days be-
fore the end of the session, even then
it should be discussed in the House.

SHRI S. M. BANERJEE: Th¢ Pay
Commission’s report was placed in
the Library even without page-num-
bering.

MR. SPEAKER: I have already
said that priority should be given to
the action taken report,

(ii) REPORTED KIDNAPPING OF A MEM-
BER OF NAGALAND LEGISLATIVE ASSEM-
BLY BY B,S.F, PERSONNEL AND RANSACK-

ING OF A VILLAGE IN Garo HiLLs

MR, SPEAKER: Now, Shri B. K.
Daschoudhary. His is the first name

in the notice, and, therefore, I am
allowing him.

SHRI S. M. BANERJEE (Kan-
pur): I request I may also be

allowed to say a word. After all, we
do not belong to the same party but
to different parties.

MR. SPEAKER: Normally, I allow
only one of them. The hon. Mem-
ber’s name is associated with that.

SHRI S. M. BANERJEE: 50 per
eent time should be given to me and

1411 L.S.—9
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the time should be divided between
us.
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DASCHODHURY
(Cooch-Behar): I am raising this
issue under rule 377. Armed border
security personnel ransacked Majher-
char village in Garo Hills fn the
State of Meghalaya and indiscrimina-
tely assaulted the villages including
the kidnapping of one MLA Mr.
Shamsul Haque.

SHRI B. K.

The Meghalaya Government have
alsu received a complaint on a simi-
lar allegation from Mahendraganj
MLA Mr. Shamsul Haque. The MLA
who was said to have protected the
atrocities on the viliagers on the
nmudnight of July 14, was alleged to
have been kidnapped by the BS¥F
personnell and kept confined in the
nearby checkpost of the BSF. The
MLA was rescued by the local police
only on the next morning,

The incident started when a BSF
man broke into the room of a widow
on the midnight of 14th July at the
residence of Mr, Mahtab Sheikh.
Attracted by the hue and cry raised
by the lady and other inmates of
the household, the villagers gathered
round and got hold of the intruder,
the BSF personnel man. The BSF
personnel  shortly arrived from a
nearly checkpost in th¢ village and
took away the BSF man held by the
villagers, after rampaging the village
and assaulting the villagers indiscre-
minately.

A public meeting and a number ot
demonstrations were held at Mahen-
draganj protesting against such
BSF's heinous atrocities.

Incidents of a similar nature are
not very rare in our country. These
are committed by the BSF personnel.
Therefore, I would demand of the
hon. Minister, through you, to make
a thorough inquiry into this matter
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why the BSF personnel are committ-
ing such heinous atrocities here and
there and on some occasion they are
also aligning themselves with the
smugglars in the border areas. I had
myself reported one such case to the
hon, Minister. I want that there
should be a proper stafement after
a full inquiry has been made,
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SHRI 8. M. BANERJEE: Mav I
say a word?

MR. SPEAKER: He will be say-
ing the same thing. I have already
allowed the first Member

SHRI S. M. BANERJEE: I would
like to remund you that such cases of
atrocities had been brought to the
motice of this House earliery when
Prof. Swell was presiding a Deputy
Speaker, and he did make certain
observations,

At that time some hon. Mumbers on
the Ruling Party protested agamnst
those observations. Here is the case
of an MLA who had been Kkidnapp-
ed. That MLA had been recscued by
thes Police. Even after that all those
people were mercilesssly beaten, It
has been brought to the notice of
the hon, Home Minister by several
Members of the House. Such atroci-
ties were committed by the BSF. 1
want you to make some observations
that a statement might be made
here., The life and property of these
persons are in danger.

MR SPEAKER: [ admitted this
because I thought it was quite a
serious matter. . .. (Interruptions)
Kindly sit down and leave it to me.
shall send it to the Home Minister
for a proper statement, Now, we
have to take up discussion on Com-
penieg Amendment Bill, We shall
take it up after lunch, at 215 P

-
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13.17 brs
The Lok Sdbha adjourned for

lunch til fifteen minutes past Four-
teen of the Clock.

The Lok Sabha rc-assembled after
Lunch at twenty minutes past Four-
teen of the Clock.

[Mr. DEPUTY-SPEAKER in the Chair]

SHRI S M BANERJEE (Kanpur):
Sir, 50,000 workers who are manu-
facturing biscuits throughout UP
have been declared surplus, They
have been rendered idle because of
the non-supply of maida by the Stata
Government I met the Chicf Minis-
ter and brought it to his notice

MR. DEPUTY-SPEAKER. Then,
why raise it here?

SHRI S M, BANERJEE: The
Statq Government says that the
quota has not been given by the
Centre. About 50,000 workers are
now lying idle and if you include
therr family members the number
will come to two Iekhs, The Centrc
should do something abouf it, Let
Shri Shinde make a statement,
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14.22 hrs, and treacherous ground and he con-
fineq himself to the writlen text of
COMPANIES (AMENDMENT) the speech. Even so, the BAC had
BILL—Contd.

MR. DEPUTY-SPEAKER' We re-
sume the discussion on the Companies
(Amendment) Bill.

PROF. MADHU DANDAVATE
(Rajapur): We want to suggest that
more time should be allotted to this

THE MINISTER OF PARLIAMEN
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): Let us proceed. We
will sce.

SHRI N. K. P. SALVE (Betul): Mr.
Deputy-Speaker, Sir, before I com-
mence making my submission on the
Bill, I entirely support Professor
Madhu Dandavate’s demand that we
should have some more time for this
Bill because we have re-written some
of the most important scctions of
three important Acts.

MR. DEPUTY-SPEAKER: What
does the Minister say?

SHRI K. RAGHURAMAIAH: The
chair has always got the discretion to
extend 1t by one hour We will sve.

SHRI N. K. P. SALVE: I regret
that neither the Minister of Parha-
mentary Affairs nor the Business Ad-
visory Committee scems to realise the
importance of this Bill.

SHRI s RAGHURAMAIAH.
time was allolted by the BAC.

The

SHRI N. K. P. SALVE: But the
BAC js not superior to this House,

MR. DEPUTY-SPEAKER: Even on
the last occasion when the Minister
made his opening observations 1 felt
that it was an important and compli-
cated Bill which seeks to umend as
many as three Acts with very far-
reaching imolications. I could see
that the Minister himself was feeling
that he was treading very slipperv

allotted and the House had approved
three hours for this Bill. My diff-
culty here wou'd be that if we just
proceed in that way, then 1 will have
to fight with the members and try
to cut them short. Sometimes mem-
bers make very knowledgable contri-
butions and I feel very bad when I
have to cut them half way through.
If the Minister could help me by
giving me some indication as to
how I could use my discretion....

SIIRI K. RAGHURAMAIAH: Sir,
we are entirely in your hands. Even
though the BAC has allotted some
time, the Chair has always the discre-
tion to extend it by one hour. Now
it is up to you,

" THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): If I may
sav a word. as you have very rightly
said, this is a very important Bill
which makes very important changes
and those who were in the Joint Com:-
mttee know to what lengths the vari-
ous clauses were discussed. Even if
vou are inclined to extend the time,
Irt us say by one hour, ...

MR DEPUTY-SPEAKER: No, it is
not for me to say that.

SHRI H R. GOKHALE: I have no
objection to extending the ﬁme for
the Bill. In fact, I am making an
appeal that you should extend the
time, but with this limitation that the
debate he over todas and the reply
will be tomorrow

MR. DEPUTY-SPEAKER
agree to that. Even so,
should try to be precise.

PROF. MADHU DANDAVATE: Sir,
since the matter is in your hands...

MR. DEPUTY-SPEAKER: Not in
my hands. The Minister is very
generous enough to say that the dis-
cussion should be over today and he
will reply tomorrow.

Let us
members
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SHRI N. K, P. SALVE (Betul): nies has remained utterly untouched.

1 support the Bill, as reported by the
Joint Committee, which seeks to
amend the Companies Act, the Se-
curities (CContracts (Regulation) Act
and the Monopolies and Restrictive
Trade Practices Act.

At the very outset, I must congra-
tulate the Joint Committee for magni-
ficent work they have put in for
streamlining this Bill. They have
rationaliseq various provisions of the
original Bill. They have taken care
to ensure that the Bill, as reported by
the Joint Committee, does not err
either on the side of over-legislating
or under-legislating. In fact, when-
ever there is legislation in the realm
of mercantile law or company law or
taxation law, a rreat deal of realism
is necessary and that realism will
come only if these two pitfalls are
avoided. It has chartered a course
which I must say is a middle course
Therefore, I think, the Bill will prove
an effective instrument in achieving
the objecis which have been enumera-
ted in the Bill.

The Bill geeks to meet cases of dis-
tortions end abuses of the system
which have of late assumed compara-
tively serious proportions When they
refer to a system, I hope, they are re-
ferring to a system prevalent in the
organised sector of trade, industry and
commerce. The corporate sector is
the most important sector of the or-
ganiseg sector and the distortions and
abuses in this sector are sought to be
removed When I refer to the parti-
cular object of the Bill, I do not think
anything can be more laudable than
this object because these distortions
and sbuses have come to play havoc
with our economy and, in furn, the
entire system we have given to our-
selves seems to be threatened.

One thing that strikes me very
Zlaringly is that one of the most im-
portant Sectinns in the Companies Act,
Section 293 A which prohfbits contri-
butions to political pafties by compa-

I submit in all humility that this is
one Section in the Companies Act
which has driven the public life of
this country into the slive and sludge
of double standards. I thought that
Joint Committee would work relemt-
lessly for thd repcal of Section 288 A.
This Section provides that if there is
any contribution made by a company
to a political party, 1t would render
the company lhable for penal action.
The penal action contemplated under
this Section is Rs, 5000 penalty on the
company and three yeurs imprison-
ment to any officer of the company
who is responsible for such a contri-
bution n violation of the Section.

May I ask the Law Minister, in the
preceding few years that this particu-
lar Section has been on the statute
book, how many officers of the com-
panies have been sent to jail? How
many companies have been fined? If
the companies have not been fined,
if the officers of the companies have
not been sent to iail, do I take it that
no political donatiorn has been made
by the companies” We have been
forced to live in  public life with
donbhla standards berause of this
partirular  Section. The distortions
and abuses in public life and unending
corruption whirh hag come about in
the manarement nf the cnrnorate sec-
tor shall never be remedied unless
this particular Section iz deleted from
the Companies Act.

I have thrown the gruntlet. The
hon Minister must acce=t it. I wish
the Joint Committee had taken a
more realistic view of Section 203 A
But even now it is not late. I leave
it tn the enlizhtened neonle, like Prof
Mndhu Dandavate, Mr, Banerjee and
others to act and accept myv sugges-
tion Tn case they support mv pro-
nosal, T am sure the hon Minister will
be in a position to giva us some as-
surance. The sonner --e met rid of
this porticular Sertinn, the soomer
shall wa he ahle to take puhlie life
to a higher standard of honesty.
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SHRI S. M. BANERJEE: This Sec-
tion 283 A is a sheer hypocrisy.

SHRI N. K. P. SALVE: 1 hope, the
Law Minister will take note of it.
The CI’l member himself says that
Section 283 A is a sheer hypocrisy
I agree it is sheer hypocrisy for every-
one and everyone knows that it is so
Are we to be the viclims of hypo-
crisy? Is it not a reflection on the
Parliament? How long are we to
continue with it? Let wus have
courage and repeal this particular
Section. Let us say that those who
are going to give us donations from
the companies are entitled to do so
Some reasonable restrictions may be
imposed. They must mention in the
balance-sheet the names of the partieg
that are given donations.
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In many companies where Unit
Trust of India, nationalised
banks and financial 1nstitutions
or where the Government have
the controlling interest, special
protection has to be given
and it has to be ensured that they do
not patronise any one party. For that
purpose reasonable restrictions can be
imposed. But, subject to that, there
is no reason why we should allow this
hypocritical section, as described by
Shri S. M. Banerjee, to continue I
hope nobody will consider this on
party lines. If I receive universal
support in this House. I have no doubt
in my ming that the Law Minister and
the Prime Minister will be compelled
to agree to the wishes of this House 1n
this matter,

There is Clause 26. In view of the
limitation of time, I will try to be
very brief. Certain provisions have
been made vesting powers in  the
hands of the Government to refuse
appointment of Manacing Directors,
and whole-time directors under cer-
tgin circumstances. Earlier the sec-
tion had provided untramelled authn-
rity, as it were. in the hands of the
(lovernment and the Company Law
Boarg which functioned like a black
Buarq in the matter of the<e appoint-
ments. I hope now added
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powers which the Board has been
given th. v.hole approach and attitude
changes ani it does not become a
manifestation of what is described by
Shri Chatterjee as “bureaucratic capi-
talism” which 1s much worse than
capitalism, because in capitalism at
least the exploitation is out of the
profits they earn whereas in bureau-
cratic capitalism they just stride on
the musfortunes of the people and the
great powers they amasg from  the
legislature. Be that as it may, my
grievance 1s that, again in terms of
ithe new provision that js being made,
the managerial power iz not wvested
automatically into the hands of pro-
fessional managers. This ig our diffi-
cutly. I wish the section itself which
was rewritten had provided special
qualifications enumerating that these
are the people who alone will be the
v ole-time  directors or manazing
di.ectors. The Clause, as repcrted
now by the Joint Committee, is en-
tirely negative It only provideg that
the Central Go\ernment shall not ae-
cord its approval for the appointment
of any whole-time director or manag-
ing director unless it is in the in-
terests of the company, unless the
proposed managing or whole-time
director of the company is, in the
opiuon of the Board, a fit and pro-
per per=on, etc, ete. This section
nragepis verv highly subiective tests
Why don't they expressly provide?
What happens is that this sort of pro-
vision works double-edgedly. You
know how it works in the private
sector with the tremendous amount of
acquisitiveness And it has its own
deleterious effect on the public sector
also. In the private sector the son
of a rich man, who knows nothing
hut profitecring and racketeering.
-vithout any ocualifi~atirns exrept that
he 15 born in a rich familv. becomes
1 managing director—without rRDy
axpertise or manarerial skill, without
anv hackground without the slizhtest
idrq of the social ob'izations which
the cornnrate sector carrv. How do
we pver exnenrt cuch reople to delfver
thn goods? Tf tnday a provision had
been made that within five years the
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entire corporate sector would be
managed only by the professional
managers, we would have had a com-
pletely different picture of the cor-
porate sector. All the profiteering,
racketeering and all the evil effects
that have come about are because of
our inability to ensure that professio-
nal and professional managers only
manage the affairs. What happens in
the public sector? The bureaucrats,
every Tom, Dick and Harry, become
managers to manage large corpora-
tions. The person who was the top-
most man in the soapselling business
hecomes the topmost man of the Steel
Authority, and he knows nothing
about steel. We have somebody in
the Coal Mining Authority and, I
understand, he wanted to carry coal
to New Castle. These counter-pro-
ductive forces will never come to an
end. After all, public sector is a
very imiportant sector. It must stand
like the Rock of Gibralter in the tur-
bulent economy of the country, and
if we fail in the public sector because
of inefficiency it is just because we
are not ensuring the right professio-
nal management in the public sector.
1 do hope that the hon. Minister will
look into this and would reconsider
his views on this particular clause.
The entire concept of entrepreneurial
skill has changed today; it is no lon-
ger the prerogative of a person born
in a rich family. Any one can go and
have the requisite expertise, training
and the managerinl skill and com~
back as a professional manager. That
is what is happening all over the
world, Large corporations are mana-
ged all over the world hy the profes-
sional managers. ICS, IAS. the sons
of & few bigwigs here and there and
dishomest people do not go and
manage the affairs. That is what it
ghould have brought about. This Is
one aspect of the Bill over which T
make my protest to the Minister.

About the rotation and ceiling of
auditors, T must submit that the re-
vised provision is far more rational
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than what it was originally proposed.
This would work very satisfactorily
so far as the balanced growth of the
profession is concerned. The account-
ancy profession has a very important
role to play and its balanced growth
is very necessary. What surprises me
again with reference to the duties of
the auditors is that the real problem
has been touched only on the fringe.
The question of rotation and ceiling
audits has been gone into and it has
been duly streamlined. But what
about the duty of the auditors under
the Companies Act which wag enacted
way back before in 19137 Theijr duty
is merely to report to the share-hol-
ders. Their fiduciary capacity is con-
fined only to the share-holders. In
that respect, I approve of the minute
of dissent of Prof. Madhu Dandavate
There hes to be a responsibility to
the labour, there has to be a responsi-
bility to thc Government. There has
to be a responsibiity to the
community That responsibility
of the auditor is completely
absent. To the income tax authority
there is absulutely no responsibility.
What is their duty? If one were to
study carefully Section 227, sub-sec-
tion 2, the duty of the auditor is con-

fined to reporting that the
profit and loss account is cor-
rect and the balance-sheet

shows a true and fair view of the
affairs of the company. Any auditor
can give such certificate. But this is
obsolete concept of an auditor’s duty
in modern times. A specific obliga-
tion had to be cast on any auditor to
report vital particulars about any
years's affairs and transactions of the
company. While rationalising the pro-
visions regarding the ceiling of audits,
1 wish the obligation and duties of the
auditors alco had been rationalised.
Tt should have been made really one-
rous t.n the accountancy profession so
that the accountancy profession plays
its dque part in discharging its duty
and ensuring that a company works
properly, fairly and cleanly. Now,
what happens? 1 have known of
companies where they have in profit
and loss account s debit balance of
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Rs. § lakhs, and returned losses ot
Rs 5 lakhs for taxation purposes But
the company is assessed on an income
of Rs. 1 crores despite unyua-
lified audit report. No liability on
the managument devolves whatsoever
What happens to the balance of
amount? ‘There 1s a large liability of
penalty passed on to the company
The comnpany merrily pays the
penalty. No surcharge 1s recoverable
from the Durectois for the difference
between returned and assessed 1n-
come, which 1s not a national income
and the auditors are not respunsible
to mcome tax authority. Nobody ap-
pears o be responsible to make good
these momres to the company. All
these ure very wital defects left be-
hind

There 1s one more aspect of the
matter We are presently deliberat-
ing 1n the Select Committee over the
Taxation Laws Amendment Bul That
Bill provides statutory audit for in-
come-tax purposes for assessees other
than companies. In other words, the
Taxation Law Amendment Bill wall
take care of those audits which are
outside the corporate sector, These
audits will have to be very strict. And
the anomaly will be that in corporate
sector, the audit will be extremely
lenient. All they are to do is to
satisfy whether or not the profit and
loss account 1s correct and the assets
and habilities give a fair view of the
company’s affairs whereas the small
assessees outside the corporate sector
will be required to furnish to their
auditors the wvital particulars of the
transactions, whether or not all the
expenses are properly vouched, whe-
ther the allocation between the capi-
tal and revenue is correct or not and
whether the deposits are properly
supported, whether personal expenses
are audited to revenue account so and
so forth. Therefore, I submit that
either the Company Law will have to
be amended to make the liability and
the responsibility of the auditors Co-'
extensive with those of the auditors
in the non-corporate gector under the
Taxation Laws Amendment Bill or
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the Taxation Laws Amendment Bill
will have to take care of audits which
are contemplated in companies Act.
I hope the Law Minister will give
due consideration to what I have sta-
ted here.

The Company Law Board is now to
be named as The Company Law
Court. Certain powers which were
formerly exercised only by the Courts
and were contemplated originally in
the Bill to be exercised by the Gov-
ernment will now be exercised by
the Company Law Court. I hope in
exercise of its quasi-judicial powers
which have now been vested in them,
the Company Law Court will show a
much greater sense of responsibility
and expeditious disposal and that they
would not be another example of
burcaucratic capitalism.

Now, Sir, there 1s one other sug-
gestion which I would like to make.
It 15 on the same pattern as the UK.
law and so far as amendments to
memorandum of association of com-
panies is concerned. Now aécdrding to
the Bill as reported, 1t 1s a subject
matter only before the Company Law
Court and I do not know what is go-
ing to be the precise procedure to be
adopted for amendment of any of the
provisions of the Memorandum. The
rights of the debenture-holders and
creditors are at times likely to be
affected adversely in such amend-
ments if they remain unrepresented.
In the UK law whenever any arti-
cle 1n the Memorandum of Association
is amended fifteem per cent of the
shareholders/debenture-holders have
the right to appeal to a proper court.
Some such provision should be made.
Creditors’ interest should not be put
into jeopardy. This is my submission.

My friend Professor Dandavate's
amendment provides that in case of
oversubscription in case of shares,
those peaple who are not allotted
shares, must receive some interest
the money that iz kept in deposit
the company. It is a very

E
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suggestion becausé 1 know for a fact
that recenlty in one of the companmes
over-subscription was to tne extent of
143 per cent The bans£s are working
in such a funny manner that the
money could not be returned in six
montng for no fault gf the manage-
ment. The magniticent management
wanted to pay interest because of the
Banksg delay. There was, however,
no provision in the law and [, there-
fore, endorse the amendment made by
Prof. Dandavate and I hope the Law
Munister will accept that

SHRI DINEN BHATTACHARYYA
(Serampore): M1 Somnath Chatter-
Jee was to speak on thus till. He was
m the Jownt Select Commuttee also
But unfortunately, because of lus
mother's illness he had to leave for
Calcutta So the burden hes with
me, to express our opinion on this
amended Bill

The object of the Bill 1s to curb
concentration of economic power in
the nands of the private monopoly
capital. In spite of their tall claims
the private monopoly capital operates
unabated Even atter passing of this
Buill it 1s very evident that 1t will not
operate for increasing social produc-
tion but 1t will only aggravate the
generation of more black money and
more concentration of power i1n & few
hands Monopoly capital by various
ways resorts to restrictions of pro-
duction and creation of scarcity and
no effective steps are taken by Gov-
ernment to stop this sort of thing by
compelling them {0 produce upto
their full capacity So far as I have
studied the Bill, I am unable to see
any steps taken by Government 1n

this regard.

Take the example of the sugar in-
dustry. Take the example of the
textile industry Full capacity is not
utjised and there is scope for more
production. Only the other day we
saw what happened to the price of
cays. The prices of cars were increas-
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ed and this was the case in regard to
three or four cars. The increase was
of the order of Rs. 4,000, If you
want to purchase an Ambassador car
you will have to pay more than Rs.
33,000; s0 15 the case with Fiat, Stan-
dard and other cars,

MR DEPUTY-SPEAKER: Another
13 in the offing

SHRI DINEN BHATTACHARYYA:
I do not know whether Government
knows 1t or not that the Hindusthan
Moto1, which 15 managed by the
Birlas, has sought permssion from
Government to allow the General
Motors, a multi-national B. Company—
American Company—to hold thirty-
s1x per cent equity shares, That 1s, I
hea:, stll under the consideration
of Government. In the meantime,
what the Government 18 doing is—I
have in my possession such document
to show it—that fifty per cent
of thewr production 15 being
brought down As regards their
quota of steel that was given
to them, these companies are wiiting
to the Controller of Steel that they
are not i1n a position to hift their full
quota because of certain factors which
are beyond theiwr control. 1 do not
know whether Government 1s going
to take any steps In the meantime,
another company has been given order
or licence—Marut1 Ltd —about which
I am not personally against. The fact
i1s that the Prime Muinuster's son will
be in charge of Maruti Limuted. Of
course there is no ban at all. Bat,
my paint 18 that there 15 existing
capacity which is remaining unutilised
It 1s not fully utibsed. So, what is
the need for giving the licence to this
company. I should not be misunder-
stood if I gsay something. Why 18 the
Govearnment not in a position to take
over this giant company including
Maruti Limited, if at all it comes into
existence? I am doubtful about this.
In the meantime, 1 have heard that
they sre now contemplating
produce some other things "N‘h
would fatch them more profits.
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My point is very clear, I shall give
you another example, Why is no
help coming form Government in that
way for the small companies
who, because of shortage of power
and some other things, are not in a
position to keep their factories runn-
ing? What they are doing now is that
they sell their licences for some con-
gideration to the big companies and
there is no restriction on jt. I see no
provision to stop this sort of clandes-
tine operations which are just to help
giant companies instead of driving
them out from the market—from the
economic field. Why is no restriction
placed on these small companiesy I
strongly demand some action. Why
don't you immediately nationalise all
these monopoly concerns—both indi-
genous as well as foreign ones—when
the counrty is passing through =o
much crisis? Why is there so much
hesitation in doing that? 1 can't
understand this.

I say the Bill as such is a half-
hearted measure. The amended Bill
will hardly do any good against the
abuse and misuse of the corporate
management and holding companies.
Some provision has been made for
further participation of those bureau-
crats in all these matters. For ex-
ample, jurisdiction of the courts has
been curtailed and more powers have
been conferred on the Company Law
Board. In this connection, I may refer
to what has been said by my hon.
friend, Shri D. K. Panda. How js it
that one Mr, Ghosh against whom
there was a stricture and the matter
is still pending before the C.B.I. has
been made the Chairman? He has
been made the Chairman of the Bird
& Co. Without your approval how is
it possible for the Bird & Co. to make
him the Chairman? The CBI case is
pending against him. If this is the
attitude of the Government how cor-
ruption in the companies would be
stopped by this amending Bill? So,
the Minister may clarify the position.

The reasons that have been given for
giving more powers to the Company
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Law Board are not only un-convinc-
ing but they are alsoc not bonafide.
The proceedings of the courts are
open to public. There are chances of
fair deal. But there is no scope in
the Company Law Board where the
bureaucrats dominate. I think it will
add to the number of misdeeds by the
Government. So, my contention is
the Company Law Board should not
be given blanket power. There must
be some check. There is nothing in
this amending Bill. There are two
notes of dissent as regards unpaid
dividends—one by Mr. Chatterjee and
another by Mr. Panda and others
The present provision regarding un--
paid dividends require the person
claiming the same to apply to the
Government. I do not know the
reason for it. You want thg persen
to substantiate his claim by a secu-
rity. This will add to corruption and
nothing more. The bureaucratic cont-
rol is also to be discernible from
this point of view of asking a person
to put his claim with the Government
by advancing some security. What
does it mean? The Minister may also
clarify on this.

Till now the law does not provide
for the participation of the workers
in the management—this point been
dealt with by Prof. Dandavate and
others—although so many times it
has been discussed in this House and
outside and inspite of the tall claims
that workers will be given full scope
for participation in the management.
There is no such provision here. 1
do now know whether the Govern-
ment still feels for better production
and management the persons who are
directly connected with the produc-
tion, that is, workmen will be given
proper chance to participate in the
manacement of the company. That
is lacking there. I do not know whe-
ther even at this stage the hon. Minis-
ter could bring forward an amend-
ment to that effect so that these lacu-
nae can be removed.

Regarding appointment of auditor,
no doubt, some improvement is there.
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But what about the appointment of
cost accountants as audrtors? Who s
there to go into the cost factor of the
manufactures? Why should Govern-
ment, therefore, not make it obliga-
tory at least on the big comparues to
;%point cost accountants as auditors”

ere must be a statutory provision
for this purpose, because otherwise
the compagies will not do so

In conclusion, I would like to make
this categorical charge against the
Government that in spite of their
poys wishes, they have allowed the
companjes like the Birlas, Tatas,
Bipghamas and others to amass large
amounts of black money by defiaud-
ing n a clandestine manner, creating
scarcity, not utihsing the full capacity
and raisi;ng the prices at their own
sweet will, 1n spite of fixation of
prices For instance, 40 Dalda com-
panes or vanaspati companies have
raused the pricc of Dalda on their
own. We cannot get Dalda at the
price fixed, but if we pay more money
we can get any quantity in the mar-
ket Of course, Mr Gokhale may
say that it doss not come within his
purview But I suggest that it does
come within his purview because 1t
1s a matter which concerns the eco-
nomuc policy of Government Fur-
ther, we see that crores of rupees due
{rom them have not been paid Even
the earned wages of the workers has
not been paxd The ducs regarding
provident fund, gratwity and the ESI
contribulions have not been pad by
them and no step has been taken to
recover these amounts from them So,
although 1t does not come strictly
within the purview of the hon. Mims-
ter, yet it 1s a matter which should be
looked into by the hon Minster con-
gerned When the Companies
(Amendment) Bill 1s brought for-
wand, 1t should coneern itself with the
basic purpose for which ¢ company
is set up and the way in which the
company 1s to be run or managed
There are hundreds of cases where so0
many mills have been taken gver, but
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after their being taken gver, the
bureaucrats are managing it ang the
workers have no say at aJl. So, these
things must be Jooked 1nto so that the
objective for which this Bill iz stated
to have been breught forward may be
achieved,
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BHRI VJRENDRA AGARWAL
tMoradabad): Mr. Deputy-Speaker,
Bir, hon. Minister, Shri H. R. Gokhale,
while jmtreducing the Bill, had as-
sured the -House that this Bill would
pramnote greater efficiency and social
justioe in the working of the corpo-
rate sector. I personally hold the
view that teo many curbs will clog
the wheels of progress. The Minister,
Shri Gokhale, happens to be one of
our legel minds and he is known for
his reasonableness. But I am not
sure whether he has applied his mund
to the various impligations and conse-
quences of this Bill or whether he has
found wholly helpless.

This .Bill has been amended more
thepn half a dozen times after 1956.
‘Every time only one aspect of the
Company management has been dealt
with. Of cqurse, in 1956, some sort
of a comprebensive picture was given
to Ahe .corporpte sector, After that,
only one aspect was looked after.
This time also, the Government has
gone only jnto the strpctural changes
while it has refused to go into the
aqtual Himetioning of the corporate
institutions. Had the Government
really been a little genuine to jmprove
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the functioning of the corporate insti-
tutions, I am sure the Government
would have gone into the delicate
issues like the policies of purchase,
the policies of sale and the personnel
policy of the corporation institutions.
They are very vital aspects of the en-
tire corporate institutions. It is
obvious that the Government hag just
tinkered with the problem without
understanding its implications.
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I do agree that there are loopholes
in the functioning of the corporate
institutions which must be plugged.
There is a vast scope, as it is in any
other system, for improvement in the
structural changes as well as in the
day-tteiay functioning of the corpo-
rate institutions.

The simple question which is asked
to-day is: whether this Biil which the
Minister defines has a laudable ob-
jective, will be able to serve the pur-
pose. My definite answer today is:
no. This Bill will not serve any pur-
pose whatsoever, There are g lot of
abuses, distortions and imbalances in
the functioning of the corporate insti-
tutions and, therefore, there is hardly
any indiwvidual in the country who
might not have got something or the
other to say about the functioning -of
the corporate institutions. The gques-
tion is: whether the Government has
really applied its mind to the pro-
bloms of the corporate institutions
and whether it has really gone into
the problems to understand or is just
trying to take one aspect leaving the
second.

This Bill has been considered by
a Select Committee which, of course,
has made several useful improve-
ments. Still, there are very many
vague and anomalous gituatiens which
have made the Bill still more cam-
plicated. This Bill is wholly nega-
tive in character. Phe Bill means
nothing but curbs, restrictieng and
hurdles in the funetioning of the
corporate institutions. I wish the
Government should have gene info
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the problems and applied its mind
and done something about the posi-
tive functioning.
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This Bill has armed the Govern-
ment officers with such sweeping ad-
ministrative powers that the private
entrepreneurs will no longer remain
private in any sense. It amounts to
back-door nationalisation wnthout
owning the responsibility of running
the corporate institutions in the most
efficient manner. Private initiative
will be stifted because of continuous
interference in the management of
the corporate institutions. No free-
dom can be exercised in the .manage-
ment of the institutions. Who would
suffer? It is production which 1s
sure to be hampered. And that is
why I describe the Bill as anti-pro-
duction and anti-progress. The cor-
porate institutions are as democratic
in character as any other institution
in the countrv can claim itself to be
democratic. If the Bill hits hard at
the very roof of the corporate insti-
tutions, I will call it anti-democratic
functioning.

The only criteria to judge any Bill
todav is to see whether it would arrest
inflation or not, whether it would st=p
up production or not. The Prime
Minister I know is committed to raise
production: she is talking everything
in the country that Government is
ccmmitteg to raise production but I
want to know specifically whefher this
Bill will raise production or not. I
want to know whether or not this is
anti-production in character, You are
taiking so loudly in the country that
the prime need of the hour is to raise
production. But thig Bill is not mov-
ine in that direction All your anfi-
production laws must go. All ruch
laws must be sugpended for the time
being if you are really serfous to
arrest the price rise If the Govern-
ment goes on continuing with its anti-
production laws I can assure them
that the prices wil] go on rising vn-
abated and much faster than what they
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are doing today. During the first six
months of the year 1974, what has
happened? The prices had gone up by
34 per cent. And with your present
policy, I am sure, the prices will shoot
up by more than 50 per cent by the
1 year end, This situation has to be
faced squarely by the QGovernment.
This Bill, I predict, will retard growth,
hamper production and economic

growth, What is the growth
rate today? Is it not zero,
Mr. Gokhale? I1f the growth

rate is zero what are we going to
do 1o raise the production? The
Government is just groping in tihe
dark without knowi1g what it should
do and what it should not do, This
is the present position. The only
thing that they do is to bluff the
natien, misleading the House now
and then by all sorts of things, saying,
we have passed this ordinance or
that ordinance. for mobilising this
or thai. but what is the result? The
1esult is, whatever they may say, the
prices  continue to  shoot up at a
much faster rate In the public sector
undertakings thev have sunk large
sums of money, They are not pro-
during these results which Govern-
ment had expected of them. This is
the present position.

In regard to the private sector,
the private sector is hampered with
the result that the economy of scar-
city will continue to grow I do not
know if Government really applies
it mind at all to the situation pre-
vailling in the country. There are
half-a-dozen clauses here like
deflnition of growth, same manage-
ments, acquisition of shares, Clause
12. Inspection, Appointment, and all
these things. 1 do not know whether
they will allow the creative genjus of
the people to find sultable expres-

gion for building the industrial
society.
SHRI H, R. GOKHALE: I am

sorry T did not hear the other two.
I have heard sbout growth and fame
management, I want {o

go that T can reply.
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The:e are half-a-dozen major amend-
ments I talk of Clause 12, I talk of
Clause 21, I talk of Clause 26, I talk
of Clause 24, I talk of Clause 15,
Clause 18, Clause 7 I think these aie
the six major amendments m thr
Bill My hon friend Mr Salve has
pomnted out one thing, This 1s about
Section 204-A in relalion to waona-
tion to all other political parties
The Congre<s party remamns m the
dock and there » a widespread im-
zression 1n the country that the
congres: party, while attempting to
ban the compames'donations to poli-
tical parties, flourishes on the nasis
of the black money which they get
trom corporate i1nstitutions

This sort of hypocrisy and this sort
of double standard has brought down
the credibility of the entire leadership
in the countty The sooner you scrap
the ban the bettei i1t would be because,
al least, you will be able to say that
there 15 no legal ban as such I undei-
stand that Governmunt has already
made up ils mind lo 1emove this ben
I do not know why 1t was not incor-
porated in the Bill itse’f There 15 a
lot of talk about the profesiosnal ex-
pertise and goodwill 1 feel that tc
have a ¢ertain amount of goodwil'
and professional expertise in the held
1s not a cnme I you iestrict the
fuller ytihsation ot thede prifessional
pzop'e, 7t may lesd to another famine
of indnstria! expertise While floating
a new company this implies necessa-
rily to have such dire.tors whose so .nd
judgment can persuade the savers o
put in their savings in the new enter-
prices I feel that this Bill will retard
the fuller utiisation of professional
expertise and goodwill Thig 1s vital
for the revival of the economy The
Government thould concentrate on
raising the investment capacity But.
the climale for the same 1s <o poor in
this countrv and i is so slugrish that
nobody 1s interesteq \n  puttine his
money in the corporate sector If vou
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are so determined to keep the economy
stagnant and the poor to continue to
suffer, then of course, you should con-
tinue 1 this very direction with such
measures and 1 shall be the last parson
to stop you If you are so determined
to move towards your funeral the only
thing that I can do 15 lo oppose this
Bull which, I fell sure 15 self-defeating
to all the objectives that have been
dofined in this Bill
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SHRI T S LAKSHMANAN .Sn-
| eru nbudur) Mr Deputy Speaker,
51, 1 nise to place my views on The
Companieg (Amendment) Bill on be-
ha!f of Dravida Munnelra Kazhagam.

Siur n our country there are 36,115
private sector companies and 412 Gov-
ernmenl companies having paid-up
capital ol Rs 3041 crores and Rs 238V
The Companmes

(mes  respectively
Amendment Bill 15 a very mportant
Bil having tar-rea hing 1upheations

in regulating and controlling the com-
panies This amending Bi'l has 41
¢ auses Though this Bill hag ‘teen
prepared by high officials of the Minis-
try of Law vet the Joint Committee
nf both the houses of Parhiament has
amended as many as 35 clauseg of the
Bilf The Joint Commiit:e has 1m-
proved the provisions of thig Bill quite
substantia’ly Supposing this Bill had
not been referred to the Joint Com-
mittee and had been brought forward
hofor, th .« House straightawav it
would have heen on’y a half-baked
measure A man n tattereq clothes
1= as good as being naked This Bill
also would have looked Iike the man
n tettered clothes By improving the
provisions of the Bill the Joint Com-
mittee ha brought home to the Gov-
ernment that both the houses of Par-
liament have got a significant role to
plav 1n legi<lation making

T wish to say that it *hould he en-
deavour of the Central Government to
apply with equal force the provisions

*The original speach was dp_'[ivered in Taml

411 LS -1
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of this Bill both to the private sector
companies and to the Government
companies. Ag I pointed out at the
outset, 36,115 privtae sector companies
having paid-up capital of Rs. 3041
crores. But 412 Government compa-
nies have paid-up capital of Rs. 2380
crores. The paid-up capita: of public
sector companies is people’s money.
The Government is chargeg with the
onerous responsibility of managing this
huge sum in such a way that the peo-
rle derive the maximum benefit. If
there is loss in a private sector com-
pany, only the private entrepreneur
losses his investment. But, when there
is loss in a public sector company the
tax-payers’ money is lost beyondq re-
covery. The Government must bear
this in its mind that the . people pay
their taxes even foregoing their essen-
tial requirements and that this money
should be used to the maximum bene-
fit of the people.

The Central Government cannot
deny the fact that some months before
as many as 10 public sector companies
had no Managing Director. Last
month, it came in the newspapers that
one Mr. Verma has been appointed as
the Managing Director of three public
sector companies under the charge of
the Ministry of Petroleum and Chemi-
cals. Similarly, one gentleman against
whom charges of malpractice are
pending inquiry has been appointed
as the Managing Director of the Indian
Oil Company. The hon. Member of
this House, Shri Madhu Limaye refer-
red to this matter on the floor of this
House onily recently. Two hundred
applications for extension of time for
holding the annual general meetings
beyong the statutory period of six
months had been received by the Com-
pany Law Boarg from the public sec-
tor companies. A few of the public
sector companies have not complied
with the provisiong of the Companies
Act. 1956. It is not that I am saying
a'l this from the Opposition Bench.
These have been stated in the An-
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nual Report of the Ministry of Law for
the year 1973-74.

If the Government, who finds faull
with the management of private sec-
tor companies do not take action
against mismanagement or non-comp-
tiance of the provisions of the Com-
paniegs Act by the public sector com-
panies, then the people are liable to
lose their faith in the fair-play and
justice of this Government. Besides
being accused of partiality towards the
public sector companies, the Govern-
ment wiil also be undermining the
eonomic progress of the country. I
wish to reiterate that the provisions
of the Comwanies Act shoul!d be made
applicable in an impartial manner
both to the private sector companies
ang to the public sector companies.

Though there are 36.115 private cec-
tor companies in the country, last year
only 263 inspections of the hooks of
account and other books of the private
companies had been conducted by the
Insoection Directorate. You will agree
with me if I say that the law should
not be confined only to paper. The
provisions of the law must be trans-
lated into actioh and to achieve this
laudable objective the law must be
backed by adequate strength of staff.
When the Government accepts the
fact that these inspection reports have
reve=led malpractices and actz of mis-
menagement on the parfs of comma-
nies. I am unable to appreciate why
the Tnanection Directorate has not been
strenathened further. T woulq request
the hon. Minister that he shovld
<trenethen the Tnsoection Directoratr
en that tha Cempanies Act can be
effertively implemented.

Sir. T am a'so not in a oposition {n
suoport Clause 19 of this Bill under
which the dividends not claimed he-vonea
six months shall ke turned over {n the
centre]l reveniiee and that the rightful
claimant  will thereafter have tn
approach the Government as and when
thev are in a position to claim the
dividendq due to them. The money



Cotiipanies
(Amdt.) Bill

243 ERAVANA 14,

going into wne hands of the Govern-
mnent 1S just ke sugarcane going into
ule mouth or an etepnant. [t 15 not
an easy Joo lor a shareholder to get
such a dividend from the Government.
oir, 11 1S not Iair that the dividend
earncd by the eftforts of the Company
shoulg go to tne Government if it re-
maing unclaimed beyond six montns.
1t should be kept in a separate account
by the Company itseli and the provi-
ston contamned in the Bill must be
modificd suitably. To pay Paul why
shouid Peter be robbed? Why should
a pour shareholder who has not claim-
ed the dividend for one reason or the
otner within six months, be deprived
ot his money and why should he be
compelled to knock at the doors of
tne Government for his rightful
meney* Sir, this clause should be
modified accordingly. '

I am also not in a position to sub-
port Clause 31 ot the Bill under which
the Government has been given wide
powers to appoint as many directors
as it wants. | wish to bring to your
kind notice that the Directors of Pub-
lic Sector companies are appointed by
the Government. The public sector
companies continue to run under Josses
for so many yedrs continuously. This
creates a doubt in my mind whether
the Government is capable enough to
appoint competent men as Directors of
public sector companies. If this is the
woetul experience of public sector
companies. I have really to pity the lot
of private sector companies on
whose Board of Directors the
Government hag been empowered
to appoint as many Directors as i\
wants. The financial institutions
under the charge of Central Govern-
ment have given substantial loans to
many private sector companies. Con-
sequently, they have the right to ap-
point a Director on the Board of Direc-
tors o! those companies which have re-
ceived loans from them. You will be
surprised to know that sometimes one
Officer functions as a Director-on 10
different companies. You can imagine
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financial manzgement of ten different
companies. I wou:d appeai to the hon.
Minister that there is need for modily-
ing thus ciause also suitably.

Leiore L concivuue L would refer to
e swie 0L WOrkars In e maenage-
aietll v companees. 1 oam rightiully
b.0ud to say inut my party overn-
ient m ‘Leawil Nadu under the dyna-
mic leadership ot ever-duiigent Dr.
hazaignar Karunanidhi, our Chief
Mimister, has done piloneering work in
ttus matter. You know, Sir. that road
lransport nas been nalionalised in
lamit Nadu. In rallava Transport
Corpornation the workers have been
mace lhe shareholders of the Corpora-
tion. Consequently, the workers are
pulting their heart and soul in running
the Corporation profitably. They have
been showing remarkable courtesy to
the traveliing public because they
know that the travelling public alone
can make their Corporation a profit-
able concern. 1 would appeal to the
hon. Minister that the Central Gov-
ernment should emulate his imagina-
tive and boig step of our Chief Minis-
ter, Dr, Kalaignar Karunanidhi, if
the Central Government undertakings
are to become profitable undertakings.
Unless the Centrai Government create
a vested interest for the workers in
the management the public sector
undertakings will continue to be under
loss. This Bill shoulg have contained
a provision for compulsory and statu-
tory representation of workers on the
Board of Directors of all public sector
undertakings under the charge of the
Centra: Government. Only when this
is done, the productivity can be stepp-
ed up. This will also lead to avoid-
ance of frequent strikes by the work-
I3,

Sir, in the end, I would refer to the
need for a statutory provision for the
recruitment of personnel for the pri-
vate sector companies. When the Gov-
ernment under Section 31 have taken
powers to appoint as many Directors
as it wants, I demand that the Gov-

how much attention he can pay to the ernment shoulg have statutory powers
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for direcung the private sector com-
panies to give adequate representation
1o the scheduled castes and tribes on
their staff. Here also, the Tamil Nadu
Government have become the beacon
hight for the entire country. The
Tami: Nadu Government have issued
directives to the companies under their
charge and control that the scheduled
castes and scheduled tribes should be
given adequate representation on the
staff. The Government of Tamil Nadu
have recentiy increased their repre-
sentation <rom 16 per cent to 18 per
cent. They have also directeg the
compantes under their charge that 80
per cent of the staff should be from
Tamil Nadu.

In conclusion, I demand that the
Central Government should have sta-
tutory powers for issuing directives tu
the private sector rompantes thatl
adequate representation should be
g-ven to the scheduled castes and
scheduled trnibes whyle they are
recruitimg their stafl
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I thank you very much for giving me

apn opportunity to speax un lhis 1m-
portant Bill, and I conddude my
speech.

PROF. MADHU DANDAVATE (Ra-
Japur) Company law 15 a field of
iegislation which needs constant re-
view ang re-assessment in the light
of the changing situation in the coun-
try The Companies Act was brought
on the statute-book for the flrst time
on Ist April 1956 We cannot forget
that ever snce that time. When 1t
came on the statute-book, there were
three important amendment Acts, 1n
fact ther: were more than that num-
ber, 'n 1960, 1965 an-A 1969, some major
chunges were introu.._ced in the Act
That only shows that with the chang-
ing situation there is need to change
the provisions of the Act so that the
financial life of the country and the
various financial institutions and com-
panies can be regulaied in the inter-
ety of the general communily as a
whale.
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In this connection, a very significant
observation of the Jenkings Committee
in the UK deserves mention; it 15 ar
follows ;

Companies (Amdt)
Bild

“The company law ig not a fleld
of legislation in which finalhity is to
be expected as the law falls to be
applied to a growing and changing
subject-matter anqd the growing uscs
of the company system as an instru-
ment of businesg and flnance and the
possibilities of abuse inherent in that
system .

Su. i. a number of changes are sought
to be made in the Companies Act it
1, in the spint of thesc obs>rvations
made by the Jenkins Committee that
we have 1o judge them.

It 15 10 thus background thdat a num-
her ol provisions of the onginal Act
are sought to be changed The hun
Minister of Company Affairs, Shr1 H.
h Gokhale, has shown a lot of acco-
mmaodation 1 the Joint Commitiee by
acvepting a number of changes in the
origma’ Bill, and some of the provi-
sions of the amending Bill itself
underwent hasic transformation when
the entire Bill was processed by the
Joint Committee I only hope and trust
that the hon Minister will show the
same flexibility and resilience of mmd
while considering the varivus amend-
ments that wiil be moved on the {loor
of the House.

One of the most important aspects
of this Bill is the provision 1egarding
take-over bids The turporate sector
has 1in recent times given evidence of
a ot of malpractices arising out of the
take-over of well-establisheq compa-
nies by certain groups and individuals
sometimeg by backdoor methods and
sometimes by manipulations an some-
times by trying to circumvent some of
the important provisions of the Act
The provisiong of section 372 of the
Companieg Act, 1858 and section 23 of
the MRTP Act, on the basis of facis
and experience. were found to be
completely inadequate to fackle some
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of the malpractices in the take-over
bids. Therefore such take-overs which
are often unfair to the non-controlling
shareholders,  particularly  financialt
institutions, who are kept completely
in the dark whiie secret negotiations,
are entered into by thirq parties with
the controlling shareholders who had
definite advantage over the others—
they are able to dictate the particular
prices—this type of manipulations
went on and it was very necessary o
see that such malpractices are comp-
leteiy curbed. For that purpose cer-
tain provisions have been introduced
in this Bill, which are weicome.

Section 408 is intended against as a
corrective against  mismanageient
under the Companies Act. Very often
Directors are appointed by the Gov-
ernment in order to see that the inter-
ests of company and the shareholders
are safeguarded. In the previous pro-
visions, they did not have adequate
voice. They were just formally there
without being able to check the mal-
practices, In this regard zlso, the Bill
seeks to safeguarq the interests of the
compiiny of the shareholders and of
the g:nerai public.

A number of problems have been
tackled in this amending Bijll afler it
was precessed by the Joint  Select
Cominitiee. I would make a cursory
reference: to some salient features and
tnen offer concrete sugrestions for
strengthening the contents of the Biil
further. Some of the important as-
pects sought to be tackleq are: Failure
to entis{ shares with all the stock ex-
cthanges mentioned in the prospectus.
Then, malpractices arising out invita-
tion of deposits from the public by
non-banking companies. Then, there
is the aspect of benami holdings of
shares. Then tendency to introduce
monopoly in the auditing system.
There is collusion between the com-
pany and the auditing folks as a result
of which they squeeze the sharehold-
ers and generally the interests of the
consumers are compietely set aside.
Then, use of reserve funds by way of
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dividends to the dteriment of the in-
terests of the company an of the
shareholders. Then non-availability
o liquid funds for the payment of
dividend declared. Then, the concept
of management has played havoc in
the past. In this regard the amending
Biil has made certain changes. In the
original Bill, two new sections 4A and
4B were sought to be introduced pro-
viding a wider definition of “same ma-
nagement” as distinct from the origi-
na: concept of management. The new
definition was founq to be extremely
wide, so wide that it would have res-
tricted the operations of small and
medium-size companies and retarded
the formation of capital and to that
exlent impeded the process of invest-
ment and growth. Therefore it was
tound necessary to continue the exist-
ing definition i1n the case of compa-
nies governed by tne Companies Act,
1956 and it was provided that compa-
nies governed by the MRTP Act would
be governed by the wider definition
ot “same management.” I think this
is a very baianceq attitude taken in
the Joint Committee Select Committee,
which will probabty help in safeguard-
ing angq further strengthening the rate
of growth, investment pattern and at
the same time malpractices arising
out of the former definition could be
completely curbeq in the case of large
companies governed by the MRTP
Act.
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Regarding the restrictions on the
appoiniment of former Managing
Agents, Secretaries and Treasurers in
office, there are important changes that
are sought to be made in the Biil. In
1970 the managing agency system was
completeiy abolished anq the former
Managing Agents, the Secretaries and
Treasurers were robbed of their
powers to manipulate and control by
the backdoor the former companies.
In this particular case it was found
out that in spite of the abolition of
the managing agency system in 1970,
under the garb of service agreements
the Secretaries and Treasurers and
erstwhile Managing Agents would
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cuter into service agreements, so-cali-
ca ‘seivice agreements, and Dy back-
dour tane same agencies would try to
control tne erstwhile organisations and
co.npantes. Lhat is how the manipu-
lations and malpractices were going
on. ‘10 so.ne extent under the new
provisiong that have been suggested it
has been made¢ obiigatory that even

it such service agreements have
been entered into by the former
wlanaging agents, Secrelaries and

‘I'reasurers, tney must gel the approval
ot the Government and after scrutiny
if the Government finds that probably
by the backdoor methods, through tane
service agreements control of the com-
panies is sought to be eslabiished, in
those cases those agreemenis will not
Lbe approved. So, to some extent this
particular malpractice will be curbed.

In spite of some the good provisions
of the Bill, a number of lacunae have
been left in this Bill and unless they
are touched up the objective that is
stateq in the Bill will not be fulfilled
at all. If the radical changes that are
sought to be made in the Companies
Act are to be implemented, it is very
necessary that the structure of the
managing boards and the boards of
directors of the companies must be
basically changed and they must be
changed in such a manner that they
will be able to reflect the aspirations
of the shareholders, the labour and
consumers.

Unfortunately, the difficulty in such
amending Bills is and there I would
seek your guidance on one particular
technical point, very often in such
amending Bills what happens is that
if that partiular Bili is to be effectlively
implemented, then certain amendments
are absolutely necessary, tut they can-
not be made through the amending
Bill because sometimeg those amend-
ments are required to ke made to the
principal Act and those secttons of
the principal Act are not at ail sought
to be amended by that Amending Bill.
Therefore, if one wants to ameng a
ce tain portion of the principal Act to
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which in 1ae Amending Biil there is
1e reterence at ail, on giounds of tech-
nicality we are not permitted to inove
those amendments in the Joint Com-
nically we are not permitted to niove
those amendments in this Heuse and
inat is why I say incidentally that our
metnord of procedure will have to be
reoriented. Sir on a number of ucca-
sions you were kind enough to say that
our Rules oi Procedure has become
completely oul-dated and that it is
very necessary that the Rules of Pro-
cedure are to be brought in tune with
the requirements that are forceq by
the compeiling situation over here, and
this is one such compelljng situation.
We want that the Board of Manage-
ment angd the Board of Directors to
be radically restructured but unfor-
tunately, the amending Bill that was
sent to the Select Committee did not
touch those sectlions of the principal
Act which referred to the counslitution
of the Board of Director and the Board
of Management. Therefore, if any
amendment that would seek to restruc-
ture the Board of Management and
the Board of Directors were to be mov-
ed. probably according to the existing
Rules of Procedure that amendment
woul nol be admissible at all. It is
on that ground that at the Joint Com-
mittee level itself I could not get that
particuiar amendment accepted, though
the principle of that particular amend-
ment was acceptable to many and here
in the debate and discussion also we
find that though on hoth sides of this
House on this particular aspect there
is the feeling that there is a need for
restructuring the Board of Directors
and the Board of Managcment so that
they can represent the aspirations of
the shareholders the labour 2nd the
consumer, tha¢ particular aspiration
cannot be fulfiiled because of this tech-
nial difficulty

The concept of financial institutions
for the purpose of this particular Bill
also has to be changed, and that is
again another lacuna that has been
left in the Bill. If the provisions of
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dividends back and therefore, on a
prescribed date. within a day or two,
they will apply and they will get back
their dividends. It is only the small
share-holders whose dividend amounts
are alwayg pending. If some addtion-
al difficulties are created it is only the
small share-holders who will suffer.

Here iz a new provision that 1s
sought to be made:

“Any person claiming to be entitl-
ed to any money transferred under
sub-Section (5) of Section 205A to
the general revenue account of the
Central Government may apply to
the Central Government for an
order, for payment of the money
claimedg and the Central Government
may if satisfied. whether on a certi-
fieate by the company or otherwise
that such person is entitled to the
whole or any part of the money
claimed make an order for the pav-
ment to that person of the sum due
to him after taking surh <ecuritv
from him as it may think At"

This is a cumbersome procedure that
has been introduced and it is n the
caseg of small shareholders. As far as
large shareholders are concerned, you
will find from the statistics that their
payment ig not at all pending. It 1s
only in the case of small shareholders
that this particular difhculty arscs
and if they have to come and offer ade-
quate security. that becomes an addi-
tional difficulty. 1 think. that particu-
lar difficulty must be removed.

16 hrs.

In conclusion I would say only one
things. I have suggested certain
amendments ang I will speak on those
amendmentg when there is clause-by-
clause consideration. I would like to
say that certain provisions of the Bill
are quite adequate. As I have said
in my introductory remarks, company
law is such a fleld of legislsiion that
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financial conditiong of the various ins-
titulions it is necessary to ameng the
law from time to time. The Joint
Committee has gone through a num-
ber of amendments. As I have indi-
cated 1n the brief observations that 1
have made and also in the minute of
dissent, unlesg the structural changes
that I have suggesied are made and
unless some of the amendments that
1 have suggested are accepted pro-
bably the content of the Bill cannot
be adequately strengthened.
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1 would conclude by saving that the
hon. Minister should show the same
flexbility of mind which he showed
during the proceedings of the Joint
Committee and consider some of the
nmendments on the floor of the Houee.
Unfortunately, an amendment is
southt to be defined as that entity
which is always rejerted in the
House

AN HON. MEMBER* Of the Oppo-
sion or ruling Party”

PROF MADHU DANDAVATE.
Moved Ly Opposition. The question of
the ruling Party does not arise. As
far as the ruling Party 1s concerned,
an amendment 15 defined as that mov-
ed and on which speeches are made
but which at the stage of voting 1s
always withdrawn. As far ag Oppo-
sition 18 concerned, very often umend-
ments are not considered on me:its
Nevertheless 1 hope and trust that
the hon. Minister will consider each
amendment on merits and those am-
endments which will strengthen the
very aims and objerts of the Bill will
be accepted.

MR. DEPUTY-SPEAKER: Belore I
call the Minister to reply, 1 would like
to deal wilth the procedural matter
which Mr. Madhu Dandavate raised
just now. It is not as if all doors are
rlosed to any suggestion to amend the
original Acts even though they mAY
not be part of the amending Bill
brought forward by the Government.

by the compelling situation and the There are 2 number of ways open.
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This is for your information. Number
one 15: if there is any amena.ent
which has been accepteq or any
amendment which iy consequential to
the amendment proposed—it you want
that matter to be brought forward, you
can bring it that way. Another well
accepted procedure ig for you to sug-
gest by way of amendment the addi-
tion of a new clause to the amending
Bill. And the third is: especially
when the Bill has gone to a Select
Committee, nothing prevents the Select
Committee after studying the Bill. to
make a spetial renort to the Speaker
or to the Government and say that,
in view of different things that have
come to light. the whole Bill should he
recast and these amendmentg should
be made. In this connection I would
draw vour attention to rule 276 which
|sayvs:

“A Committee may...."

That is, the Select Committee.

“A Committee may if it thinks fit,
mauke a special report on any matter
that arises or comes to light in the
course of its work whizh it may
consider necssary to bring to the
rnctice of the Speaker or ithe House,
notwithstanding that such matter is
not directly connecteq with or does
not fel! within or is not incidental
to. its termg of reference.”

Sy if you had heepn very keen about
thorough re-~asting you could have had
the matter faken up in the Selact Cor-
mittee. Even if vou yourself might not
have been a member of the Select
Committee. nothing prevents that.

SHRI H. R. GOKHALE: He was a
Member.
MR. DEPUTY-SPEAKER: Nething

prevents that. I am just pointing out

the procedure.
The hon. Minister.
SHRI H. R. GOKHALE: 1 was go-

ing to support you. In fact on this
point of procedure, even I wanted to
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move an amendment and I wrote to
the Spezker 1o give me permission
which was declined. I was not given
permission. .. .

MR, DEPUTY-SPEAKiR: If it is
impurtant, you can give that amend-
met.

SHRI H. R. GOKHALE: Now I
have not moved. I wrote to the
Speaker lo allow me to move my am-
enment.

VMR, CEFUTY-SPEAKER: T am say-
ing that this is a very important Bill
and if you have an amendment no-

thing prevenis me to accept to even
now.
SHRI H. R. GOKHALE: Now, I do

not think it is on the order paper.

st W fewd (FiET) ¢ AT R
qIE AT 1 F HITH( A FIAT
Trgat g 1 7 ool e nw I
faa wzr ar fF F 6 5 ToOET 99
FEAT ATEAT 3
AT @F fga 7 qdr A FET w20
& AT AWET FT 7WiA AT | I FATT

~

qT AN aFATE ¥

# fF fww 79 % qza

“If notice of an amendment to a
clause or schedule has mnot been
given one day before the day on
which the Bill is to be considered,
any member may object to the
moving of the amendment, and such
objection shall prevail, unless the
Speaker allows the amendment to
be moved”.

a7 @yrA E 5 A% fma #rE
exfiafales # 213 751 gzEa AT
¥ St FI, AR, EH'EE:T, ST Wy
qF T (4@ ¥ 3 3, d5€ ClET

% 9T WG ATT ITRI TS 2
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Zifw 1ar, a1 w18 vats 78 I3G AT
AT gqT afzan faw 77ar £ @t gawr
Zvdisfafed & 9w A% mear
=157 | Hfgaa g7 F1e F qug
AT HAF FLT T M AT A&
HIE &1 40 | IFA A A3z FFEr 57
41 A1z aga Ak 7=z AdT # 5z
AT ZH AT &7 9T

SHRI H. R. GOKHALE: 1 am not
on the technical ground as such. If
no notice is given, it does wot give
us time to consider the implications
of the amendment. Certainly, other-
wise, we could have considered them.

PROF. MADHU DANDAVATE: I
fully remember the provisious to
which you made a reference. There-
fore, while submitting my amend-
ments to the Joint Select Comittee,
1 said that though two particular
amendments are outside the purview
of the amending Bill, they are very
important regarding the Board of
Directors. Special permission should
be sought to get these amendments
moved. Now, I come to know on the
floor of the House that the Minister
already sought the permission of the
Speaker. Probably, if we were in-
formed about this earlier, then, we
could have also wapproached the
Speaker asking him to give a Special
permission to move that. When we
try to take the advantage of that
provision, unfortunately, the attitude
seems to be.

SHRI MADHU LIMAYE: That
only the Government can move!

MR. DEPUTY-SPEAKER: 1, for
one, will not say that only the Gov-
ernmeit should have that opportuni-
ty. But, as I said, this is a very
important Bill. I find that a very
large number of amendments stand in
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the name of the Minister himself, a
very large number of amendments
of which he has given notice,
which shows, to me, that even after
the Select Committee has gone into
this matter thoroughly, the Gov-
ernment also feel concerned about it.
They must have been doing a lot of
rethinking and that is why a large
tiumber of amendment are given
notice by the Government,
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SHRI MADHU LIMAYE: Started
thinking yesterday.

MR. DEPUTY-SPEAKER: No,
they have given notice of amend-

ments.

Now, what I am
Please do mot make it a prestige
issue.. If even at this stage the
Minister in charge of the Bill feels
that some amendments are stjll
necessary, I personally see no objec-
tion to those amendments being
brought before the House, on my
accepting them, and giving the House
an opportunity to discuss them, and
to reject or to accept them.

PROF. MADHU DANDAVATE: Are
you referring to the amendments?

MR. DEPUTY-SPEAKER: I am re-
ferring to what the Minister has said.
He was saying he was rather late, it
is time-barred and so it is not allowed.
I am saying, there is *30 bar. I can
accept it even now, But what I am
saying is about the amendments given
by private members, and as you know,
there is a point of difference there. If
you stand on prestige and say, if those
amendments are accepted, why not
mine,—of course. that is a1 correct
stand —but the fact of the matter is,
the Government has to consider those

saying is this.

amendments. They have got to study
them,

SHRI MADHU LIMAYE: We can
adjoura for a day
o Fanyed: fad sig

MR. DEPUTY-SPEAKER: If you

that, well, I cannot accept
But

insist on
even the Minister's amendment.
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if you feel that since the Bill is im-
portanat, you do not make it a point of
Jdssue, then I will accept his amend-
ments.

SHRI H. R, GOKHALE: I would
not be bringing those amendments.

MR. DEPUTY-SPEAKER: He does
not want to bring the amendments.
(Interruptions) Order please. He is
not bringing them., Therefore the
«question does not arise. I am referring
to them because he mentioned them.

SHRI H. R, GOKHALE:
lbringing them. I did not
notice of those amendments.

I am not
give due

MR. DEPUTY-SPEAKER: When we
«deal with important matters, we should
.be more concerned with the Bill and
.its effect on the country...

PROF: MADHU DANDAVATE:
'Sir, with regard to those two amend-
ments to which I nmrade a reference,
I could not give notice, because at
ithe Select Committee stage we were
‘told that permission will not be
:available. What I say is this, Will
the hon. Minister try (o contact
‘honourable Speaker in this matter
and get his permission so that these
are taken up? These are, as you will
yourself see, simple amendments.
‘One is, for example, for re-struc-
turing the Board....

MR. DEPUTY-SPEAKER: Order
please. If amendments are not before
:me, the question does not arise,

PROF. MADHU DANDAVATE:
What I say is this: They are already
with the Company Law Department.
T say this because they were already
tabled before the Joint Select Com-
mittee. We were told, they are ex-
traneous to the amending Bill. So,
there is no permission to move them
and they cannot be taken up.

MR. DEPUTY-SPEAKER: 1 will
suggest some way out. We must be
more concemed with the effect of the
‘Bill op the country 'when we are
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dealing with such important matters
and the Minister himself: is inclined
to think that some further amend-
ments are necessary, although for
technical reascts, he is not able to
bring them. There are certain mem-
bers of the Opposition who feel that
certain things should be brought
before the House and I do not want
to stand in their way. I do not want
to rush through this Bill. I am just
making a suggestion: if you cousider
it necessary we may take one day
more and discuss the matter; there is
no harm in adjourning the discussion
on this Bill and taking it up to-
morrow; in the meanwhile we may
take up some other busiiess so that
in the meantime you can discuss and
sort things out.

SHRI H. R. GOKHALE: With
reference to the amendments which
are there, it is a very large list of
amendment. The hon. Member
knows about this. There are certain
amendments which are important. I
have told him privately and I will
tell the House later on. I am going
to accept one of them. But about
the other mamendments, I have con-
sidered these very carefully and I am
sorry, it is rather too late, now I do
not think we should think of any
more ametndments. [ have stated so.

SHRI MADHU LIMAYE: If you
adjourn, we can move fresh amend-
ments.

MR. DEPUTY-SPEAKER: I am
suggesting a way out. I would like
the matter to be gone into a little
more carefully.

SHRI H. R. GOKHALE: No post-
ponement; this should be over.

SHRI K. NARAYANA RAO
(Bobilli): I have given an amend-
ment which 1is extraneous to the

amending Bill; I do nnt know
whether it is there or not.
MR. DEPUTY-SPEAKER: If your

amendment is there....
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SHRI K. NARAYANA RAQ: This
is extrapeous to the amending Bill
I do not kpow, whether becausz of
that, it was not printed.

MR. DEPUTY-SPEAKER: I am
told they are all there; we can check
them up. Order please

SHRI H R GOKHALE' 8, I am
gratefyl to you and to the hon Mem-
bers who participated #1 thig discus-
sion In the beginning of the debate,
1 was a little dissppointed because
major parts of the Bill were not
referred to at all

PROF MADHU DANDAVATE
Just a minute Sir, this 13 an 1m-
portant Bill And only very few
Members have spoken from the
ruling party And 1f Opposition
Members want to speak, they may
be given an opportunity

MR DEPUTY-SPEAKER: You
will kindly «it down I think w:
have gone through this and the
Minister, rnght at the bepinnineg,
made a very generous offer that we
might sit for the whole day for the
discussion of thigs Bill, he even
offered to reply tomorrow You must
have seen that | did not ring the bell
and I did not stop anvbody T allow-
ed them to speak for twenty to
twentyfive minutes The point 15 that
Prof Dandavate has spoken just now
from your party Both of vou al-~o
have the names of Madhu So, it 1s
dificult to call one after another I
am not denying you But, I am say-
ing that there are few speak<rs on
this Bill T can very well wunder-
stand that 1t is a difficult Bill—unless
somebody has gome through this Bill
and read it it is difficult tn <peak
on it 1 was trying this morning to
go through the reports of the Select
Committee and the notes of dissent
apd other things There are a num-
ber of things which I understood and
there sre a number of other things
‘which 1 do not understand. 8o, unless
and untl) the Members are serious
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and study ‘this'Bill, they will'nat
able to speak, d

1 shell give Bhri Limaye a chance
in the third reading Let us not do
something which will do some harme
or violence to the procedure

SHR; MADHU LIMAYE: It fs »
ritual

/ AT wigar a1, woey s fret
ft | Fra? oraad aw og @F € feare
wTT |

PROF MADHU DANDAVATE:'
Ev.n the hon Min: ‘'r promised to
yield

MR DEPUTY-SPEAKER Well,
I can only aopeal to the Minicter I
have called him If he cap yield in
order to enuble Shri Limaye to gpeak,
it 15 all right (Interruptions)

SHRI H R GOKHALE This
compliment from Shn Limayu 1, wel-
come parficulaily

1 think discussion has already taken
place Moreover the point of wview
which Mr Limaye 13 gomng to put
forward has niready been put by his
colleague, Prof Dandavate In fact
1 was going 1o say that, with your
permission, [ am grateful to Prof
Dandavate for his sgpeech and for
carrying a large part of the burden
which I wrs carrying in respect of
explaining to the House as to what
are the major portions of the amend-
merts that are biought before the
House and I thought that it won't be
necessary for me to reiterate all those
things in great details I must say
that ‘Prof Dandavate had made his
points so ably explaining the provl.
sions that have beep includeq in this
Bill Tt is true that in respect of
some of these matters that are
brought out in the amended Biff,
there still remain some lacumme, T
agres with them and when time
comes, I shall come to  the .
with the necessary amendment: )



., PROF. MADHU DANDAVATE: It
Uy dbtnoe’ M 1 ¥ant to make dne
ﬂm . X -thought' that he
" ‘wid really "clirifying the ‘point that

4. have made. - You alep said that if
the hon. m.nhtm-yields,yuumpre-

pared o ‘allow - mly to-
FROTFOW. . - e

~-MR; . D ~SP .. But,
thare are no lpeakmm

P.'RD!‘ MADBU DANDAVATE
“Theré are speakers from the opposi-
tion side who have given their pames.
There ‘are certain points which Shri
-Medhu -Limaye wants to make '‘®0
:that they may help him to reply.

MR, DEPUTY SPEAKER _!t 13
‘between you and the Minister.

PROF. MADHU DAN'DAVATE: ‘He
has already said that he is willing
to allow the speakers to speak. From
the rulling - party if there are ™o
speakers who waut to speak,.I think
you will allow the Opposition spea-
kers to speak.

MR. DEPUTY-SPEAKER: Any-
way, the Minister is responsive to
Shri ‘Madhu Limaye.

' 'SHRI H. R. GOKHALE:
wish to stifle this debate.
not become a precedent.

I do not
It should

MR. DEPUTY-SPEAKER: It will
not be a precedeat. Please don't be
‘too long. Mr. Limaye.
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THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHEI H. R. GOKHALE): Sir, I am
glad everybody has had 1 chance.
As 1 said, a great portion of the
burdep I was carrying i the matter
of explaining the important provi-
sions of the Bill has been reduced
pecause of the masterly review of
the existing provisions of the Bill as
reported by the Joint Committee
made by Prof. Dandavate. I think
some of the points mentioned by him
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do bear repetition because they really
highlight to what extent major
changes in the provisions of the Act
are now being made by this Bill as
reported by the Joint Comm_i.ttee.
Unfortunately, sufficient stress' was
not laid on these provisions. There-
fore, I would take your permission
to refer to some of them to indicate
that really some very important
changes are made by this Bill in the
existing company law.

——

16.35 hrs.

[SHRr Diness CHanNpra GOsSwaMI in
the Chair]

While 1 agree with Professor
Dandavate that company law is a
subject where you are dealing with
the corporate sector and regulation
is necessary for the efficient function-
ing of the corporate scctor. no last
word cap be said at any one time and
a review has to take place constantly,
and amendment of the law from
time to time, as may be necessitated
by the exigencies of the situation.
That is why, as rightly pointed out,
the Act itself has been am2nded more
than once and we hive now a suffi-
ciently comprehensive amending Bill
for the consideration of the House.

Reference was made {o some of
the basic features. One of them was
the concept of “group”. This was

very exhaustively discussed in the
Joint Commitiee gnd there was a 1ot
of difference of opinion on the difini-
tion of ‘group’ as given in clause 2
of the amending Bill. Various poiats
were made and it was said that the
difinition is so vague that it will make
two alien persons as partners in the

same groun. although they are not
partners in the same grouon. That 1s
not neally true. The dsfinition of

“group” is so clear that o1 an objec-
tive assessment, on a considemtion
of facts and circumstances as they
have come to light, the Company
Law Board could be in a position to
determine now whether a person or
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persons or 'bodies of persons and
their <constituents belomg to & group
or net. This definition of ‘group’ has
remmined particularly relevant only
in respect of companies which are
governed by Chapter IIi of the Mono-

polies and .Restrietive Trade Prac-
tices Act. It is true that this
amendment was made ip the Joint

Commitiee when it wag pointed out
that if the concept of

ment”, which is now defined in clause
43 of the Bil] before the House were
made applicable to all the companies,
then small #:d medium sector com-
panies can be adversely affected,
their growth will be impeded and,
therefore, 1t would be proper tha! the
‘same manugement’ concept should be
made applicable to the larger houses
which, as the House knows. are
governed by Chapter III of the MRTP
Act. Therefore, the whole definition
of “same management” was trans-
ferred, as it were, from the Com-
panses Act to the MRTP Act, go that
when you are administering that Act,
the nature of inter-connection or the
extent of Pater-connection could be
determined on the basis of this wide
definition of *“same management”
which is given in clause 43 of the
Bill which ig before the House.

SHRI DINEN BHATTACHARYYA:
Will it be applicable with retros-
pective effect?

SHRI H. R, GOKHALE: You can-
1ot make it applicable with retros-
pective effect. But you will be happy
to kpow that there are a
pumber of pending cases under the
MRTP Act and as sopp as this Act
is passed, it, will be gpplicable to all
the cases which are under examina-
tion before the MRTP Commission
and they will have to determine
inter-conection on the basis of the
amended provisipns of what is meant
by ‘same managemant’ in clause 43.

PROF, MADHU DANDAVATE:
Delay by the MRTP Commission has
become a virtue.
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SHR] H. R. GQKHALE: Jt.ls not
true. The MRTP Commission ig now
deciding cases very expeditiously.
While on the one nand it s
said that they are going into all the
matters sud making a proper report
to the Government so that Govern-
ment can teke a proper decision, on
the other hand we camnot complain
that they arg giving enough time,
enough opportunities to all the par-
ties to come before the Monopolies
Commission so that all facts and
materials are collected and taking
into  consideration all the relevant
information the Monopalies Commis-
sion gives the report. Under the
Act the report is expected to be given
in 90 days' time. But there is a pro-
vision that they can ask for more time
if they think that their enquiry is not
complete and they have to collect
further information. But in most of
the cases, I am glad to say, the
MRTP Commission has acted with
expedition and the complaint of delay
is no longer true.

1Compapigy (Awmdt.)
Bl

Reference was made to section
408 of the Companies Act with regard
to the apporatment of Government
Directors. Now, at the moment,
under the present law, only two dir-
ectors can be appointed. The ap-
potntment of two directors certminly
has certain consequences For ex-
ample when these directors are
appointed, new directors casnot be
appointed and so on and so ferth,
But the two directors cannot them-
selves effectively exercise comirol
over the management of the company
where such control 15 found necessary,
Therefore, in the amendment which 13
now proposed, the power 18 taken ‘o
appoint as many direclors as he
necessary in the public interest for
controlling the management or mis-
mamanagement of the company whers
the appointment of the directors is
considered to be necessary.

Another very imporiapt point to
whicth a reference was made by Prof.
Madu , Dandavate is with regard . jo
the failure of {lsting pn, all, the Block
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Exthanges which sve mentioned in the
prospectus by which applications for
shares are invited. This has become
necessary 'because of the judgment of
the Bupreme Court whers the wview
which the Goverament was taking
before was not accepted. The view
whith the Government was taking
earlier .was :that when Companies tell
the people, the prospective subscribers,
that -their shares are going to be
enlisted, say, on Bombay, Calcutta or
Delhi or Madras or such other Steck
Exchanges—some of them are recog-
nised as big Stock Exchanges—and,
then when the allotment of shares 15
maede, the poor share-holder who has
subscribed comes to know that the
enlistiment has not taken place on any
of these major Stock Exchanges, that
15, the liquidity of his share does not
exist so far as Bombay or Calcutta
or Madras or Delhi Stock Exchange is
cvoncerned and that i1t is listed only
on a small insignificant stock ex-
change. it was not proper compliance
nf the law.

This is a mechanism which is use¢
t'y people who invite applications for
thares to attract applications for
allotment of shares whereas their
actual intention is never tp have enliat-
ment done on all of the stock ex-
changes that are mentioned n the pro-
spectus inviting  applications for
shares, Unfortunately, under the exyst-
ing law as it is, the rourts took the
view that there is no obligation to
nave enlistment on all the stock ex-
changes which are mentioned in the
prosspectus and thst the Government
cannot compel such enlistment.

In order to remove this lacuna, the
provision is now made that if they
mention four Stock Exchanges in the
prospectus, they must enlist the shares
on those four Siock Exchanges. 1f
they canmot mention four, let them
mention ome. But they cannot per-
suade.ihe’ psople to beheve that their
shares are worth so much that they
womld be recognised by Bombay,
Calcuite. Medras, Delhi stock ex-
changes and 80 on and so forth; invite
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applications for shares and then the
poor share-holders come to know that
the hquidity of the sghaies Is prachi-
cally nil and that they have to go to
a very small insignificant stock ex-
¢hange for transactions relating to
shares.

Another important aspect which haa
been mussed by us at the time of the
Joint Committee’'s conslderation of tre
Bill 15 this. I have moved an amend-
ment on this. Even then, I had
missed one point which has been men-
tloned by Prof. Madhu Dandavate,
Therefore, as I said earlier, I am
going to accept an amendment when
the time comes for accepting it. The
provision was hke this that when they
1ssue capital, say, of Rs. 1 crore, 1t
1s over-subscribed. In fact, what they
receive by way of subscription is Rs. 2
crores or even Rs 3 crores. Now, the
real sjtuation should be that when you
are not able to allot shares to all those
who have applied for allotment of
shares the excess over the capital
whirh you have issued ought to be re-
funded back to the person who has
applied for allotment of share and whko
nas not been given allotment of
shares.

Here, one of the mal-practices pre-
valent is that the companies retain
the money with themselves. There
was some provision with regard to
the payment of interest in the exist-
ing Act also if the payment was not
made within 8 days or whatever it
is. But that interest of 5 per cent at
that time has mow become obsolete
Tn the present circumstances, the
obligation to pay 12 per cent interest
has been proposed which, I believe,
1% a very salutary change.

It has also been made obligatory to
make thegse amounts transferred to a
special secount to which the amounts
may be credited and they will pot be
used or rather misused by the com-
panies for their other nefarious acti-
vities. They should be available
for payment back %o the chare-
holders as soon as the demand is
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mde by these to
.~could .not be allotted.

whmm-hlres

Simuarijr_, there is an obligation
caused on the refund to be made
within a specified time.

. These are very salutary amend-
‘ments which are made on the basis
.- of experiences gained so far.

Then, a reference was made to the
bemami transactions. We lmow that
‘they play havoc in the transfer of
shares. There.ore, ther: is now un
. obligation caused on the transferer ns
well as the 1{ransferce to make a
declaration in the prescribed form, in
the . regulated manner, to declure the
name of the real beneficiury and, if
-the name of the real heneficiary is not
declared!, then they are liable to the
penalty and algo invalidation of the
locument of title ete. The liability of
the company to pay the dividend to
the person in whose name the share
stands will be discharged when the
.pavment is made to him, as at present.

Regarding the
dividends, in the

reserve funds for
original BIl! there
was a provision that the reserves
accumulates will not be uscd for
declaring dividends. So far as this
Bill is concorned, I came at a late
stage. But I read the evidence given
by the Chamber of Commerce ard
others who were criticising this pro-
vision. and their main ground of
attack was that, if they were not allow-
" ed to use the reserveg for declaration
-of dividends, then if would act as a
disincentive for building up reserves
wherens hasically reserves are a good
thing because they are necessary far
the stability of the company, for fur-
ther ewnansian  of plough-back and
not
shares and -so on amd so forth, They
~asked as to whv should anyhedy hava

the reserves tf the reserves are not -

* to be utilised for declaration of divi-
‘fends. My answer to them was that 1
* -wnuld mbake it ébligatory ‘on them to

-cATry a certain percentare of profi's °

only for distribution as bonus °

JAUQUST 85, 30% .

be
. .te

.. reserves,

14 cm;-.m.) ~aBo
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dn a position- to. do anything which

& disincentive for the building up of
This provision is'made and

- even there, there is a limit olacea. it

© it

- the companies.

© dends: they do not

is not insisted that the entire profits

~..should be transferred to the reserves—

it is never done—but on a reasonable
basis, on the basis of the limit pres-
cribed, a certain. amount of profis
should be transferred to the reserves
so that the reserves are built up, the
buflding up of reserves is guaranteed
and at the same time the argument of
disincenutive disappears, When il ‘was
mentioned. 1t was, of course, an em-
barrassment tu 1them bHecause
was they who gave the idea
of introducing this in the Juint
Committee which 1 thought was a
very necessary change and which is
a part of the Bill.

References have been made to the
use of funds which are in the form
of unpaid dividends. I am not very
exact, but roughly I can mention that
an amount to the tune of nearly Rs.
10 crores lies as unpaid dividend with
1 fully agree, as Prof.
Madhu Dandavate said, that vsually it
is the small shareholders who are
affected because the big investor is so
conscious of his right that, within the
stipulated peried, he claims his divi-
dend and gets it. But the small iso-
lated shareholders may be. a widow
or a minor or some other ordinary
man but not an investor in the strict
sense of the term-—do not claim divi-
know how to
claim, for that reason or some other
difficulty they do not claim the divi-
dends and the dividends remain un-
paid. The unpaid dividend at the
present moment i3 used entirely by
the company for itself. Really it
ought to be held in trust for the per-
sons to whom the dividend is pay-
able. Actually when a dividend ' i=
declared it becomes a debt which s
recoverable, But jn the absenee of a
provision in law, where for three

‘wears the dividend is not claimed-I

am mnﬂngmmuuhr com-
pany ‘has Bone H-<you ecan™ m_
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plead the bar of limitation and say
that the dividend is not payable be-
cause it has not been claimed in three
years. Therefore, in the first place,
the provision which was made and
which is proposed is that the dividend
which remains unpaid or in rela-
tion to which no dividend
warrant has been posted within the
statutory period of posting, shall be
transferred to a special account to be
opened for this purpose for a period
of three years. The company has still
the opportunity of paying off these
dividends during the period of threce
years in which they remain in this
account. It is only after the period of
three years is over and if the dividend
stiil remains unpaid, then the provis-
ion is that it will be transferred to
the Government. Now there is the
fear that the Government may re-
quire security, and it is not justified
Even companies, when a claim for
dividend is made, insist on a probate
if the original shareholder is dead or
for a succession certificate or for
some other method of sccurity to
satisfy themselves that the claimant
is a genuine claimant. Now, certainly,
the Government, when it holds this
money in trust, cannot pay off this
dividend without assuring itself that
the paymen: is made to the rightful
claimant. So far as I know from
experience, so far as the liquidation
accounts, for, example, are concerned,
which are transferred to the Govern-
ment and which is not part of the
present proposal in the Bill. when
the amounts are small, upto Rs. 500
for example, only on a proof of iden-
tity that he is the real claimant, the
amount is paid. That risk is taken
there because 99 per cent of the claim-
ants are genuine. Tt is not as if that
in every case the Government is going
to say, ‘You go to the court and
obtain a  succession certificate or
probate or give other proof to the
fact that vou are the Mr, ‘X’ who is
claiming this.’ Therefore, the fears
are more imaginary than real. The
real question is that this money
ousht to be with the Government.
That is why a provision has been
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made in the Bill for transfer and that.
too after a period of three years.

Then, a reference was made to the
former Managing Agents. Now, 1
fuily agree; again, these are the points
unfortunately referred to exhaustively
only by Prof. Madhu Dandavate. He
referred to the former Managing
Agents. The Managing Agency sys-
tem is abolished. Even then, under
one garb or the other, under one pre-
text or the other, you call it either
selling agent or whatever name you
want, the same persons continue to
retain the control of the affairs of the
company. Now, salutary provisions
are made that those who had been

Managing Agents at the time when
the Managing Agency system  was
abolished will be prevented from

actling in the company in one form or
the other without the approval of the
Government. Unless the Government
is statisfied that the transaction js &
genuine {ransaction, such a permission
will not be granted to the Managing
Agents to come back again in a diffe-
rent garb.

Again certain lacunae were pointed
out with regard to the restructuring
of the Board of Directors. The exist-
ing provision and even in the propos-
ed Bill, is that when you nominate
the Directors, whether it is 2 or more.
that nomination is to be done in the
publie interest. That is the cxpres
provision. Now, puhlic interest is in
fact wider than merely saying that
it will be done only tg profery the
interests of the share-holders or the
employees or the consumers. There-
fore, public interest will include the
necessary consideration of the inter-
ests of the consumers, of the em-
ployees, of the share-holders and
something more also will be covered
by the wide provision of public in-
terests which is contained in the Bill

Now, financial institutions. Finan-
cial institutions have been defined in-
Clause 3 of the Bill. These are the
recoznised institutions which invest
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in various companies. LIC for exam-
_ple. The nationalisgeg banks are in a
.senge. public financial institutions. But,
they are not in the ordinary course
investing institutions in the semse
that they do not invest in the shares
.0of companies. They grant loans.
It iy only as a matter of Security by
way of pledge that when & loan is
_granted, the shares of a particular
share-holder are pledged with the
‘bank as security for the loan which
is offered. But, even after the pledge
ig made, since it is not a transfer of
-sharés—but is only a security, actual
proxies for voting which are exer-
.ciced are by the original share-hold-
ers themselves because the Bank iz
not the Tea] share-holder, Therefore,
they are not investing institutions as
-such and while it may be that a time
will come when we have to review
-the situation, today it is thought that
we may confine ourselves at the
moment to th~se recognised institu-
tions which are investing institutions
and which invest, Unit Trust of India
for example. LIC, so on and so forth
which invest substantially in the
various companies. Thig was inciden-
‘tally done in consuiltation with the
Finence Ministry who also thought
-that at the present moment this would
bé an adequate provision.

Then reference was made to the
Auditors. Now, I know that when the
Bill was originally introduced, what
wan proposed was a principle of rota-
-tion.

PROF. MADHU DANDAVATE: In
financial activity, these institutions
which give loans, in certain aspects
they do come into the picture. From
‘that context T have said the General
Insurance Corporation and national-
ised banks,

-BRRI H, R. GOKHALE: At the
moment this definition has particules
reference, as my hon, friend, knows,
4o provisions of 108A and 108M. In

retpect m Ihstitytions;

auditors were very much concerned.
Particularly all the large auditing
firms' employees came and saw me
and made representstions to me and
I think they gave evidence
before the Joint Committee,
and they pointed out, if the
rotation principle is applied there
wil] be largescale unemployment. The
whole object of the Bill is to see that
the independence which is expected
of the auditor is not jeopardised. And
for this purpose a via media war
found and this was proposed as
amendment by the Government in the
Joint Committee and it was accepted.
the whole oYject of the
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Thefs aré sbme of the points out- and the right of Cost Accountants
side the scope of the Bill not in the whey a‘sort of dependence on whethe.
in w the technical objection

sensé
was ralsed by Prof. Dandavate but
in a different sense and for example,

the very first speaker today said that
there is necessity to amend Section
203 fact it was suggested that

A In
it should be done away with. I
personally had something to do with

years bacx. What was insisted upon
was this, that companies should not
pay any contributions to political par-
ties. On the law as it stood at that
time the Bombay High Court said we
cannot do anything because the law
does not prevent any contribution It
was suggested to Parliament that
something should be done and some
provision must’ be made; I believe that
Section 203A was brought in res-
ponse to the observations of the
Bombay High Court in that case.
Now, in view of the prevailing situa-
tion whether 293A should be deleted
or not is a different matter and I
will not be able to make any find-
ings at this stage except to say this.
that we will give full thought to this

SHRI D. N. TIWARY (Gopalgan)):
Experience shows that it has not only
not served its purpose but 1t has
deteriorated the situation [urther.

SHRI H, R. GOKHALE: Al I can
say is that we will give thought to it.
There are certain other points made
by othier hon. Members also I do not
want to repeat the arguments because
I have already dealt with them

7wy
With regard to Cost Accountants,

hon. Members are to be happy that
" this Bl we recognise that the
ActiounBints

Cosat are  the peo-
Ple  who are entitied to do
the  cost . Originally, the
Position was thet tse Charter-
ed Accountants were free to do it

they afe appoimed or not—it is a
brigadier approach. Now, the sub-
stémtial provisiom of the Bill is that
the Cost Accountants will be entitled
to do cost accounting. But, we have
recelved infdrmation and we have
some gata that, for some time to come,
it may be that an adequate number
of qualified cost accountants may not
be available. TFherefore, until such
time as Government feels that they
aré avallable in adequate mumber, the
Chartered Accountants with prescrib-
ed qualifications can be oermitted by
noufication ip the Gazette to do that
We recognise the basic right of the
Cost Accoubntants, And in fact, it is
there in the Bill which is before the
Houge,

With regard to the taking away of
the powers of the court, some Mem-
bers referred to it. Some of them
may know that this was recommendeg
by the Admumstrative Reforms Com-
mission. And quite recenfly, a com-
mittee, headed by the former Chief
Justice of India, Mr. J. C. Shah, who
was the Chairman of the Arrears
Commitlee made a recommendation
that the nature of these functions are
such that they need not be left at all
with the courts but they should be
given to the Company Law Board.
On the basiz of this recommendation
of this high powered body, particular-
ly, the latter one, it was felt that this
function need not be left to the
court at all. We gave thought to
this matter and we thought that the
nature of the duties which are cast
on the court is such that they can be
pérformed by the Company Law
Boarg itself. But, at the same time,
a legitimate criticism was also made
in the Joint Committee that that
would lead to delays. For example,
there are writs against the Companv
Law Board pending in varipus high
courts in the country with the result
that the case will not come to be d~
cided in good time. You shouid
accept thiz position. An amendment
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was moved tht the present strength
of the Company Law Board which
was at tne maximum of five should
be raised to nine, 1 have mentioned
in the Joint Committee and it is
proposed in this Bill that there may
be different benches of the Company
f.aw Board which will =it if
necessary, at different places to
dispose of those matters that come be-
fore the Company Law Board. The
Company Law Board, as is known,
has to function as a quasi-judicial
body. That has been held to be so
by the Supreme Court. Many matters
are taken to the Court under Art. 136
of the Constitution. But, I am happy
to say before the House that so far
as I know in most of these matters
which have gonec to the Supreme
Court against the Company Law
Board's decision, their decision has
been upheld by the Supreme Court
under article 136 of the Constitution.
1t is not the intention of Government
to retain contrp] over the Company
Law Board in thrse matters. There is
rnothe~ yalid eriticism that was made.
That was that under the existing law,
the Compary Law Board has only de-
legated powers of the Government.
Therefore, as a body, the powers
must be vested in the Company Law
Board and that amendment was made,

The Government has nothing
to do with the delegation
of these powers to the Com-
vany Law Board. The Company

Law Board is conferred with the
power by virtue of the provisions of
the Statute. A reference was made to
it. T am not able to reply to it. Any-
way ] can a<sure the hon. Member
th=t 1 shall look into iY and do
whatever is necessary.

Shri Agearwala unfortunately spoke
about the present economic situation
rather than on any of the provisions
in this Bill. T do not think that it is
appropriate for me to deal with that
nrw . He used the phrase ‘nationalis-
‘ation. He did not explain what he
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meant by that. Probably he was refer-
rmg to' the power of ‘the Government

to appoint some directors on the Com-
pany Boards. - He did say that this
was an indirect nationalisation. I do
not understand how? I thought that
he was referring to the provisions
that more than two directors can be
appointed. That was probably what
he meant or what he had in mind but
he did not elaborate that.

Lastly, with regard to the points
made by the last speaker in to-day's
discussion, he referreq to clause 38
regarding the remuneration. He did
not object to it. If I have under-
stood him correctly, he did not object
to the principles underlying this
section. For the first time, under
clause 38, certain guidelines are given
which should determine the basis of
the decision of the Government in
fixing the remuneration. Even now
such powers as are with the Gov-
ernnient are exercvised by taking into
consideration the various factors
which arc expressedly  enumerated
in clause 38 which the authorities
concerned are bound to take into con-
sideration before fixing remuneration.
But we will certainly bear in mind
the valuable suggestions made by the
hon. Member and will see to it that
these provisions are implemented
in its real spirit and letter.

Sir, reference was also made to two
clauses which deal with foreign com-
panies. I believe it is a good change,
because upto now companies Which
are incorporated outside India are
not subjected to disciplines of Indian
Coampanv law. Cocmpanies which are
foreign in strict sense. namely, which
are incorported outside India but are
not in substance foreign companies
because of the share-holding in them
held in India have mlsq beeu subjected
to certain discinlines which are ap-
plicable to the Indian comvanies. For
the first time. by these two clauses
they are brought within the ambit. of
the provisions which are npptluhh ﬁo
Indian. cm'npmm
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The hon. Member did not agree to
the provision for full time Secretary.
I, no doubt, existg in UK. but that
is not the reason for doing it here.
There hag been a general feeling that
the management of the company at
jprofessional level should be in com-
petent hands. In the present situation
‘the companfes have to deal with
varjous enactments and to appoint a
son, son-in-law or nephew as Secre-
tary without having the necessary
background or the necessary equip-
ment to deal with the adminstration
of the companies would not be proper
thing to do Fortunately, we have
now an institute of company Secre-
taries which conducts examinations
and grant certificates Although we
have not now extended this provision
to all Secretaries the ultimate idea is
when the adequate number of pro
fessional Secretaries 1z available they
ghould he full time in all cases The
present experience ;s a person works
an Secretary not in one company but
in three to four companies It is to
erh this evil that these provisions
are made

As regards sole selling agency
business the hon. Member said he i
interested 1in doing away with  the
same except in exceptional cascs. This
itselfl caused u considerable debate in
the Joint Commitice. There were
conflicing opmnions  As a matter of
vig media and as a solution we took
power i1n the Government to examine
specific areas. I do not want 1o
identify any particular industry We
know them »uo well where, for exam-
ple, you do not have to build up the
demand for a particular commodity.
The demand is 80 much that the sup-
ply 15 not a position to mret the de
mand. Therefore, the original 1dea
of having sole selling agencies to pro-
mote sales does no longer hald vald
In respect of many commoditier where
there are shortages. The other evil is
that first of all the shortage and the
other ingpite of greater price sizeable
bortlon of amount is taken by sole
selling agency as commission. [ agree
M1 1818
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to accept what the Joint Committec
has done and with reference to a
wide-spread feeling 1n various sec-
tions of Joint Committee, I agree that
it 14 & proper provision for the time
being

Then, with 1egard to take-over
bids, I am sure he was referring to
sections 108A and 108H. He was
complaining that Government had not
been able t¢ ontrol these take-over
bids The' « partly true, and that is
why poweirs are being tuken under
sections 108A and 108H. It is by
the use of these powers that we are
seeking to prevent the cormering of
the shares in cumpunies where un-
desirable elements by  transferring
their shares

off oy fomd . o T R
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Then the take-over bids would not
have materiahised.

SHRI H. R, GOKHALE: He did
nut expross oppositivn to It,

@y fowd ;@ fre =
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SHElI H R GOKHALE 1 did not
say that he opposed 1it, What he
said was that 1n the existing situation
these things should be controlled. 1
think he has agreed to these provi-
~sinns and saud that thesg are very
laudable provisions

The last thing to which 1 would
refer and to which the last speaker
of today had refetred was about
deposity 1 am sure my hon. friend
Shr1 Madhu Limaye has studied
everything well and has done his
homework, and I am sure he would
have seen the original provision in the
Bill and what an amount of contro-
versy was there over it. For example,
the provision was that every deposit
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should or ought to be refunded—I am
speaking subject to correction because
1 am relying on my momery—within
thirty days. Acceptance of deposits
by itself is not bad, because in most
cases & gubstantial part of the work-
ing capital of the company comes
from deposits. What ig bad ~ not
telling the depositor what the possion
of the company is in the financial
sphere. The unweary depositor merely
being attracted by the high rate of
interest which is offered goes on
depositing and ultimately comes to
grief. Therefore, what is now being
saig is that those deposits which are
in accordance with the Reserve Bank
-egulations and conform to those
regulations will continue to remain
. with the companies till the period of
the deposit is over. But, after the
period it cannot be renewed unless
they again conform to the new re-
gulations which will be framed under
the provisiong of this Act. It may be
that a deposit may be payable on
demand; then it will be payable on
demand and it will have to be repaid
back.
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Therefore, in the kind of circum-
stances in which we functioned in the
Joint Committee where various points
of view werc expressed and the man-
ner in which the original Bill had
been brought forward, while I re-
spect the view of the hon. Member.
I still insist on submitting that the
provision which has been mude s a
very salutary provision and is ade-
quate in the presenl circumstances

oy ferd =TT A ¥TTTEY
i WY At wfew % fam gedizgay
* wfsfafadi ¥ =9 ¥ ygrer wA
& waw fau v mee AT A K
& wriad W& fadg wifz 97 S
W A T g I9E AT H wae
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SHRI H. R. GOKHALE: - - 4
L L TuT - wfgg ¢

This is'a suggestion which we

bear in mind. It has nothing to dé
with any clause in the Bill. That was
why I did not refer to it., It iz &
suggestion which he has made and
we shall bear it in mind.

SHRI MADHU LIMAYE: It is a

question of implementing tbe thing. '

SHRI H. R. GOKHALE: As [ have
said already, I shall consider it. ¥t
18 o guod suggestion. :

MR. CHAIRMAN: The guestion imé

“That the Bill further to amend
the Companies Act, 1956,
Securities Contracts (Regulation)
Act, 1856, and the Monopolies and
Restrictive Trade Practices Act,
1969 as  reported by the Joint
Committee, be tuken into considesa-
tion.™

The motion was adopted,

MR. CHAIRMAN:
up clauses.

Now w¢ lake

Clause 2— (Amendment of section 2)
Amendment made:

Page 2. line 16, for "1973' substitute
1974 ()

(Shri H. R, Gokhale)

SHRI R. V. BADE tl{hnrgom)i:

I beg to move.

Page 1, lines 12 and 13 omit ‘or has
the object of exercising'. (103)

Page 1, after line 13, insert—

“Explanation I-—An individual, fires,
body corporate, or group shall be
deemed to exercise control over @
body corporate when. . npt lgpe
than one-third of the chares
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are held by the individual,

firm, body corporate or group”. (104)

‘Explanation’
(105)

‘Page 1, line 14, for
«substitute “Explanation II

By my first amendment 1 want
‘the omission of the words “or has the
.object of exercising”, because I do
not understand the meaning of “or
‘hag the object of exercising”. This is
something only in the mind of the
minister. How can he infer the
objective?

By nmiy next amendment, I want the
following explanation to be inserted:

“An individual, firm, body cor-
porate or group shull be deemed
1o exercise contrdl over a body cor-
porate when not less than one-third
of the shares of the said body cor-
porate are held by the individual
Mirm. body corporate or group.”
accept

1 request the minister to

' these amendments.

SHRI H. R. GOKHALE: These
amendments were given in the Joint
Committee also and I have already
explained why 1 cannot accept them.

MR. CHAIRMAN:
put amendments 103,
the Housce.

1 shall now
104 and 105 to

Amendments Nos. 103 to
pit and negatived.

MR. CHAIRMAN: The question is:

105 were

“That clause 2. as amended, stand
part of the Bill.”
The motion was adopted

Clause 2, as amended, was added to

the Bill.
- Clause 3-—(Insertion of new section
4A)
PROF. MADHU DANDAVATE
~Rajapur): 1T beg to move:

Page 3, after line 12, insert—

Nationalised Banks,
under the Banking

“(vi) the
«wstablished
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Companies (Acquisition and Trans-
fer of Undertakings) Act, 1970”.
(51)

MR. CHAIRMAN: I will put this
amendment No. 51 to the House.

No. 51
negatived

Amendment was put and

MR. CHAIRMAN: The Iquestion_is:

“That clausel 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bill,
Clause 4 was added to the Bill.

Clause 5—(Amendment of Sections
17, 18 and 19).

Amendment made:.

Page 4, line 15, for “1973" substi-
tute “1974". (4).

(Shri H. R. Gokhale).

MR. CHAIRMAN: Is Mr. Nar-
yana Rao moving his amendment?

SHRI K. NARAYANA RAOQO (Bobil-
l): 1 will explain it. I want to
substitute the expression *“Company
Law Board” by “Company Law Tri-
bunal”. In view of the fact that the
powers conferred on the courts have
now been conferred on this body and
all those functions of the courts will
be performed by this body, I think
the respectable expression “Tribunal”
should be used not “Board”, ‘which
smacks of a feeling that it is the exe-
cutive, If Government is acceoting
the amendment. T am moving it.

MR. CHAIRMAN: He is not
cepting it

ac-

SHRI K. NARAYANA RAO: Then
I am not moving it
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MR. CHAIRMAN: The guestion is.

“That clause 5 as amended, stand
part of the Bill”

The motion was adopted.

Clause 5 ar amended was added to
the Bill,

Clause 6—(Amendment of Section
434)

Amendments made:
Page 4. lines 24 and 41. for “1873"
substitute “1974" (5).

Page 5, lines 1 and 32, for “1973"
substitute “1874" (6).

Page 5, lines 39 and 40,

‘or “goods produced, supphled,
distribut i or controlled or serwvices
rendered”

substitute “rualisation made from
the saleg supply or distribution of
goods or on account of services 1un-
dered, or both,” (7)

(Shr1 H. R Gokhale)

SHRI R V BADE I Bez to mine

Page 4. line 25, —
after “crore” insert—

“and where the paid-up equity

Capital is not less than rupees
twenty five lakhs" (106)

Pagel 4. line 268 —

omit “irrespective of its pmd-up

share capital™ (107)

Page 4. hine 37—
after “a public company” insert—

“shares of which are quoted or
recognised on any of the recognised
stock exchanges in India” (108)

SHRI H, R. GOKHALE: Since 1
did not mention thiz in my speech,
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only in two sentences I want to clarify
this. This was exhaustively discussed
in the Joint Committee. The paid up:
capital 1s not necessarily the sole
criterion for deciding where public
interest lies. There are private com-
panies with a small paid-up capital
but with a huge turnover, where the
profits are tremendous. These private
companies are not subject to any
regulation because their paid-up
capital is less. Therefore, while the
pawd-up capital in some other part of
the same clause 15 a different criterion,
where the turnover is more than Rs 1
crores. they have been orought in for
the purpose of deeming private com-
panies as public companies.
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MR. CHAIRMAN' I will now put
amendment Nos 106, 107 and 108 of
Shri Bade to the vote of the House,

Amiendments No
put and negatived

108 to 108 were

MR CHAIRMAN The question 15

“That clause 6, as amended, stand

part af the Ball”

The motion was adopted

Clause 6, as amended, was added tn
the Bill

Clause 7 — (Insertion of new sections
58A and 58B).

Amendments made.
Page 8, Iines 12, 28 and 37,—
for "1978" substitute “1974" (8)

Page 6, line 26,— *

for “in the manner specified i
clause (d),” '
substitute—

“m full on or hefore the lst day
of April, 1978" (9).

Page 6—
omit, lines 30 to 35 (10).
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Page 7, lines 9 and 10,—
for “in contravention of the provi-

sions of sub-seiction (1) or sub-
section (2),”

SRAVANA 14

substitute—

“4n excess of the limits prescribed
under sub-section (1) or in contra-
ventfon of the manner or conditivn

. prescribed under that sub-section or
in contravention of the provisions
wof sub-gection (2)," (1l).

(Shri H. R. Gokhale).
SHRIR. V. BADE: 1 beg to move:

Page 6, line 6,—

after “caused to be invited” insert—

*, except from its directors and
sharehplders” (109).

SHRI H, R. GOKHALE: No, I am
not accepting it,

MR, CHAIRMAN: I will now put
amendment No, 109 of Sbri Bade to
the vote of the House.

Amendment No, 109 was put and
negatived.

MR. CHAIRMAN: The question 1s

“That clause 7, as amended, stand
part of the Bil"

The motion was adopted,

Clause 7, as amendecy was added to the
BilL

Clause 8—(Amendment of section 73)
Amendments made:

Page 8, line 1, omit “with™, (5T

Puge 8 line 13, for “with" substitute
‘.’ﬂ”. ‘u)‘

?m al‘—'

(A) in line 17 after “sub-section
(). “, insert "(2)";

1896 (SAKA) Compnnies
(Amdt.) Bill
(B) after line 19, ingert—

‘(b)for the words “five per cent.”

thel words “twelve per cent” shall
be substituted:
(iia) in subssection (3), for the

words, brackets and figure “so long as
the company may become liable to
repay it under sub-section (2)”, the
mordsg brackets and figure “until the
permission has been granted, or where
an appeal has been praferred against
the refusal to grant such permission,
until the disposal of the appeal, and
the money standing in such separate
account shall. where the permission
has not been applied for ag aforesaid
ar has not been granted, be repaid
within the time and in the manner
specified in sub-section (2)" shall be
substituted;

(l19) after sub-section (3). the
following sub-section shall be inserted,
namely: —

“(3A) Moneys standing to the
credit of the sevarate bank account
referred to in sub-section (3) shall
not be utilised for any purpose other
than the following purposes, name-
ly: —

(a) adjustment against allotment
of shares, where the shares
have been permitted to be
dealt in on the stock exchange
or each stock exchange speci-
fled in the prospects; or

(b) repayment of moneys received
from applicants in pursuance
of the prospectus, where shareg
have not been permitted to be
dealt in on the stock exchange
ar each stock exchange speci-
f@ied in the prospectus, as the
case may be or where the
company is for any other
reason unable to make the
allotment of ghare”. (30),

TShi B R Gnkhale),
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PROF MADHU DANDAVATE
Rajapur) I beg to move

Page B, after line 19, insert—

‘(iia) after sub-section (2), the
following sub-sectiqps shall be insert-
od, namely —

“(2A) Where permussion has been
granted by the recognispd stock
exchange or stock exchanges for
dealing m any shares or debentures
in such stock exchange or each stock
exchange and the moneys received
from applicants for shares or deben-
tures are m excess of the aggregate
of the spplication moneys relating
to the shares or debentures in res-
pect of which allotments have been
made, the company shall repay the
moneys to the extent of such excess
forthwith without interest. and
such money 1s not repaid within
eight days, from the dav the com-
pany becomes lhable to pay it the
directors of the cumpany shall be
jointlv and severally liable to repa:
the money with interest at the rate
of twelve pcr cent pe: annum from
the expiry of the said eight aav

Provided that a director sha«ll not
be Lable if he wvroves that the
default in the repayment of the

money was not due to anv miscon-
duct or neghgence on his part

(2B) If default 1s made in comply -
ing wath the provisions of sub-sce-
tion (2A). the cumpanv and every
officer of the company who 118 1n
default shall be punishable with fine
which may extend to five thousand
rupews, and where repayment is not
made within s1x months from the
expiry of the eighth day, also with
imprisonment for a term which may
extend {o one year "’ (73)

SHRI H R GOKHALE I am ac-
cepting amendment No 73 moved by
Professor Madhu Dendavate
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MR CHAIRMAN: The question is*

‘Page § after hine 19, nsert—-

‘(iia) after sub-section (2), the
following sub-sections shall be insert-

ed, namely —

“{2A) Where permussion has been
granted by the recognised stock ox-
change or stock exchanges for deal-
ing in any shares or debentures in
such stock exchange or each such
stock exchange and the meneys
received from applicants for shares
or debentures are in excess of
the aggregate of the applcation
moneys relating to “fiie shares
or debentures in regpect of which
allotments have been made, the
company shall repay the moneys to
the extent of such excess forthwith
without interest, and if such money
15 not repard  within  eight days.
from the day the company becomes
liable to pav it the directors of the
company shall be jointly and seve-
rally lhiable to repay the money
with interest at the rate of twelve
per cent per annum from the expiry
of the said eighth dav

Provided that a dircctor <hall not
be lhable if he proves that the default
in the repayment of the money was
not due to anv musconduct or neglfe
gence on his part

(2B) If default 1» madg In com-
plving with the provisions of sub
section (2A), the company and
every officer of the company who
1z in default shall be punishable
with fine which may extend o five
thousand rupees, and where repay-
ment is not made within six months
from the expiry of the eighth dav
also with imprisonment for a term
which mav extend ¢, o©ne year"'
€73)



“w

301

DINEN BHATTACHARYYA
(Serampore): I beg to move:

Page 3, lines 8 and 9,—

for “the stock exchange or each
such stock exchange, as the case may
be,”

substitute “any stock exchange” (115).

This is a very simple
It is a formal one.

amendmemnt.

SHRI H. R. GOKHALE: It is not
at all formal. I cannot accept it.

MR. CHAIRMAN: I will now put
amendment No, 115 of Shri Dinen
Bhattacharvya to the vote of the
House,

Amendment No. 115 was put and
negatived.

MR. CHAIRMAN: The question is:

“That clause & as amended,
part of the Bill.”

stand

The motion was adopted.

Clause 8. us amended, was added to

the Bill.

Clause 9— (Amendment of section 79)
Amendments made:

Page 8, line 43.—

for “1973" substitute *1974” (12).
(Shri H. R. Gokhale).

SHRI DINEN BHATTACHARYYA:
A very important Bill is being discus-
sed. There is no quorum in the
House,

MR. CHAIRMAN: Let the Quorum
Bell be rung....Now there is quorum,

Theire is amendment No. 86 to clause
9 in the name} of Shri K. Narayana
Rao: He is not here. Sn, that is not
moved.

The question is:

“That Clause 9. as amended, stand
part of the Bill.”

The motion was adopted.
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Clause 9. as amended. was added to
the Bill

Clause 10— (Substitution of
90).

sectiom

SHRI H. R. GOKHALE:
move:

I heg to

Page 9, line 7,—
for “1973” substitute *“1974” (13).

W W fwd@ (Fr)

T FTAR 7T &@WT T8 | AfEA
TR AFAE 2 qA7T Ag TN fwar gar
AT FR A FHOF FIIQROF IF AT
TN F oHiT W a4% 4 fag @
TR Ag fFar 2 #ma
qg AVRA  TAT  FIAIUE FgfEar

F AT AAT AT

ZEARTH

T & FAT
HA KA T 77 FHIAT it H17 gfscd s
F1 Tg7 T AFHE FYT FT ITFT
fage 2 AT E Ad mwItr &
ff FARE  FeadT
FAT F qZA IT AT A Afgwe &
AT ITCOAT ¥ AgE FAT 39 AT ZEARIT
7 Frfem T3 M fwfas frgoa
¥ FIC WT UTMTATF HIT FHEAT
FHE T TR fFar d owv 37 F
fau nF T F7 zEAEe faar & Sy
I A zawgl R gar @ few &
FTT FrE ZFH A& famm %, & A&Y
wqiRm # IqcdiEem TJigar g 3d
FAS FT, & IT H A7 FFAT TORA

AT AGAT 3

z fmsv o7 F=faai F¥ 87 (2)
¥ oaed faafs & 97 ‘1956 7 wEw
Fer ST FEfAar§ T T fegfy
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A WT TE TR ¥T WY TR F7

qevd wor ?

SHRI H R GOKHALE: 1 had ex-
plained that. fn fact. the suggestion
had come from Mr Madhu Limaye 1
examuned it. Fortunately, it came at
the time the Joint Committea was
sithng 1 myself moved an amend-
ment that there was no reason for
discrimination between pre—1058 pre-
ference shareholders and post18568 pre-
ference shareslders Therefore, they
are now at par The amendment is
as desired by him

@t Wy fwma D Al

frger w49
SHRI H R GOKHALE On what?

ot w9 faqd ¥ g G
fofas faves g0 & a7 =

SHRI H R GOKHALE That does
not arise here

MR CHAIRMAN. The question 15
“Page 9, linu T.—

for *1973" substitute "1974"
‘The motwon was adopted
MR, CHAIRMAN The question 1-.

“That Clause 10, a5 amended, stand
part of the Bill™

The motion was adopted

Clause 10, as amended was added w0
the Bill ,

Clause 13
2044)

(Insertion of mew section

Amendments Made.
Page 9, line 20,~
Jor “has converted” substifute—
“proposes to convert” (14),
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Page 9,—

for lines 40 and 41, substitute= .
“and also to the company and on
receipt of such order. the company
shall file in the prescribed form,
within thirty days from the date of
such receipty a return to the Regis-
trar with regard to the increase of
share| capital and the Registrar shall,
on receipt of such order and return,
carry out the necessary alterations
in the memorandum of the com-

pany.” (15).
(Shri H. R Gokhale).

MR, CHAIRMAN* The question is

“That Clause 11, as amended, gtand
part of the Bull”

The motion was adopted.

Clause 11, as amended, was added so
the Ball

Clause 12— (Insertion of netw sections
108A to 108H)

Amendments Made
Page 10, line 37,—
for “the company” substitute—

“the body corporate or bodies cor-
porate” (16)

P 11, lin and 40 —
o E AL ey G peet”
omit lines 47 and 48 (18)
Page 12,—
omit lines 1 to 3 (19)

(Shri H R Gokhale)

PROF MADHU DANDAVATE. 1
besg to move:

Page 12, line 44y -
after “exercises” inrest—
“knowingly or wilfully” (52),

This is an amendment for section
108F. According to the Clause as it
stands, if there is & violation of the
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provisions of sections 108A Or, 108B
or 108C, them the punishment is im-
prisonment for a term which may
extend to five years and the person
shall also be liable to fine. I am
fully in agreement with the deterrent
punishment as is sought to be given.
But since the punishment is of such a
deterrent nature, 1 feel that after the
word ‘exercises’, the following words,
namely, “knowingly or wilfully”
should be added. It is a verbal amend-
ment..

SHRI H. R, GOKHALE:
implied.

PROF, MADHU DANDAVATE: It

1t 13 made explicit, that would be
better,

That is

SHRI H. R. GOKHALE: That s
unnecessary. When you arg talking of
a penal provision for a criminal offence

the normal rule is mens rea is regquir-
ed.

b

PROF, MADHU DANDAVATE-
Dous the Minuster feel that it 15 al-
ready implied.

SHRI H. R. GOKHALE: Of course

PROF. MADHU DANDAVATE.
Then 1 would withdraw my amend-
ment

Amendment No, 52 was by leave,
withdrawn.
MR, CHAIRMAN: The question is:

“That clause 12, as amended, stand
part of the Bill”

The motion was adopted

Clause 12, as amended, was added to
the Bill.

Clause 13—(Amendment of section
14).

Amendments Made:

Page 13y line 27—
for “1973" substisute “1974" (20).
(Shei H. B, Gokhrale)

Compnnies
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MR. CHAIRMAN: The question i:
“That Clause 13,
Part of the Byl”
The motion was adopted,

Clause 13, as amendeq
the Bill,

&8 amended, stand

» was gdded to

Clause 14. was added to the By

Clause 15— (Insertion
187C and 187D). of new sections

Amendments Made:

Page 13, line 35,—

for “1973” substitute “1974", 2.

Page 14, line 4,—

for 1973 substitute “1974”, (22).
(Shri H. R, Gokhale).

MR. CHAIRMAN: The question is:

“That Clause 15, az amend tand
part of the BijlL" .

The motion war adopted,

Clause 15, as amended, was added te
the Bili.

Clause 16 was added to the Bill

Clause 17, (Insertion of new sectiom
244).

Amendment Made:
Page 15, lines 16 and 26,—-
for “1973" substitute “1974" (23),

(Shri H. R. Gokhale).

SHR1 R V. BADE:

I beg to
move:

Page 15, lines 15 and 16,—

for “commencement jof this Com-~
panies (Amendment) Act, 1973",

substitute “3rd April, 1970% (110),

I wanted tha words "3rd April,
1970° to be substitute for ‘commence-
ment of the Companies (Amendment)
Act, 1973,
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SHRI H, R. GOKHALE: The §ues-
tion is one of the relevant date

! MR, CHAIRMAN- Now 1 will put
amendmer - No 110 of Shm R V.
Bade to the vote of the) House

Amendment No 110 was put and
negatived

MR CHAIRMAN The question 1%

“That clause 17, as amended,
stand part of the Bill”

The motion was adopted

Clause 17y as amended, was added to
the Bill

Clause 14 - (Amendment of section
%5)

Amendment mades

Page 16, lme 24—
for “1973" substitute ‘1974 (24)

(Shri H R Gokhale)

MR CHAIRMAN  The question 1~

“That clause 18 az amended,
stand part of the Bill"

The motion was adopted.

Clguse 18 av amended, was added to
the Buil,

Claus¢ 19— (In cction of new Sectums
205 A and 205 B)

Amendments made
Page 16, line 37—
for “1973" substitute “1974" (25)

Page 17, line lg—
for “1973" substitute “1974” (26)
{Shri H, R. Gokhale)

SHRI DINEN HBHATTACHARYYA:
1 beg to move; '

Pages 17 and 18,—

for lines 22 to 48 and 1 to § res-
pectively substitute—

*(5) Any rooney transferred to
the Dividend Account of a Com-
pany in pursuance of this section
which remains unpaid or unclaimed
for a period of three years from
the date of such transfer, may b
retransferred to the General Ac-
count of the Company and the
company shall be entitled to make

quisite or advantage enjoyed by
son Or peryonsy as may be entitled
to and as may apply to the come
pany even after the expiry of the
said period vf threu years

Provided that where the Central
Government 1z satisfied that an
person or persons could not
receive dividend for any suffi-

cient cause it may by order
direct the company on an
application made to the Central
Government by such person or per-
«song and upon giving opportunity to
the company to deal with such ap-
phcation, to puy the amount of
dividend lo «uch person or persons
and such oidir may be enforced bv
such person or persnns< as 1if it were
a decree made by a court” (118)

MR CHAIRMAN Now [ put

amendment No 116 of Shri Dinen
Bhattacharyya to vote

Amendment No 116 was put and
negatiwed.

MR CHAIRMAN Now, the question
18:

“That clause 18, a» amendcry gland

part of the Bill"

The motion was adopted.

Clause 19, as amended, was added
to the BiR
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Clause’ 20, wuas wided to the Bill,

Clause 21—(Insertion of new sec-
Bon 2004).

PROF. MADHU DANDAVATE: |1
move:

Page 18,—
after line 21, insert—

“(1A) A company with a capital
in excess of rupees twenty-five
lakhs shall havg a joint audit sys-
tem consisting of a senior and a
junior auditor, whose names shall
be selected from the panels of the
penior and junior auditors prepared
by the Institute of Chartered Ac-
countants:

Provided that when a minority of
not less than 20 per cent of share-
holders demand appointment of an
auditor of their choice on the same
fterms as the auditor appointed by

ne majority, such an auditor shall
be appointed.” (53)

This amendment seeks to introduce
double audit system. I have already
spoken on it. I commend its accep-
tance to the House,

SHRI H R. GOKHALE:
also spoken on it

1 have

MR, CHAIRMAN: | will now put
amendment No. 53 of Prof, Madhu
Dandavate to the vote of the House.

Amendment No. 53 was put and
negatived.

MR. CHAIRMAN.

tion is:

Now, the ques-
“That Clause 21 stand part of the
Bil:"
The motion was adopted
Clauge 21 was added to the Bill
Clause 22 wos added to the Bilt.

(Amdt.) bBwu

Clause 23—(Amendment of
224),

Amendments made:

section

Page 20, lines 8 and 10,—
for “in sutesection (1B) and (1C)".

substitute “in sub-sectoin (1B) ”
2N.

Pagqg 20, line 11,—

for “sub-gection (1A) substitute—-
“sub-gections (1) and (1A)" :28).

Page 20y hines 16 and 32,—
for “1973" substitute “1974" (29)

Page 20, line 17,—

after “company” insert—

“or 1= Board of directors” (30).
Page 20, line 19,—
for “as auditor w©»f more than

substitute—

“as auditor of the specified num-
ber of companies or more than™
(31)

Page 20.—

after line 28, ingert—

“Provided also that whwe any
partner of a firm of auditors is also
holding office. in his individual
capacity, as the auditor of one or
more companies, the number of
companies which may be taken into-
account in his case shall not exceed
the specified number, in the aggre-
gate" (32),

(Shri H. R. Gokhale)

MR, CHAIRMAN: Thet quesﬁun is

“That clause 23, ag amended stand’
part of the Bill”

The motion wts adopted.
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Clause 23, as amendedy was added to
the Bsll

Clause 34 was added to the Bill

of section

33)

SHRI DINEN BHATTACHARYYA
move:

Pages 21 and 22—

for Lines 41 to 45 and lines 1 to 7
respectively substitute—

“Provided that except Ror reasons
to be recorded fn wnting the Cen-
tral Government shall direct with
such audit ;n case vof companes
having paid up capital of Rupees
Twenty Five lakhs or more

Provided hurther that after the
expiry of three years from the date
of the commencement of the Com-
panies (Amendment) Act, 1974 no
Chartered Accountant within the
meaning of the Chartered Accoun-
tants Act 1949 (38 of 1949) shall
conduct the audit of cost accounts
of any company” (117F

MR CHAIRMAN [ will now put

the amendment No 117 to the vote of
the House

Amendment No 117 was put and
negatived

MR CHAIRMAN T will now put

the clause to tha vote The gquestion
is:

“That clause 25 stand part of the

B

The motion was adopted.

Clause 25 was added to the Bill,
Clause 26 wras added to the Bill
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Clauseg 27-—(Inge m of new seoc-
tion 294AA)

Amendment mades

Page 24, hine 26,—
for "1078" substitute “1874" (33).

(Shri H. R, Gokhale).
MR CHAIRMAN: The question is:

“That clause 37, s amended, stand
part of the Biall"

The motion was adopted,

Clause 27, as amended, was added
to the Bill

Clause 28 was added to the Bill

Clause 29— (Amendment of sechion
314)

Amendment made-
Page 2b, line 8—
for “1973" substitute “1974” (34)
(Shn H. R Gokhale)
Amendment mades

Page 26, for lines 19 to 29, substw-
tute—

*(2B) If, after the commence-
ment of the Companies (Amend-
ment) Act, 1974, any office or
place of profit 1s held, without the
prior consent of the company by a
special  resolution and the ap
proval of the Central Government
the partner relatjve, firm or
private company appolnted to
such office or place of
profit shall be lable to re
fund to the company any
remuneration received or the
monetary equivalent of any per-
qusite or advantage enjoyed by
him on and from the date on
which the office was so held by
him

(2C) 1t any office or place of
profit is held in contravention of
the provisions of the proviso to
sub-section (1B), ths director,
parther, relative, firm, privete
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company or Manager concerned
shall

be deemed to have
vacted his or its office as
such on and from the ex-

piry of six months from the com-
mencement of the Companies
(Amendment) Act, 1974, or the
date next following the date of the
general meeting of the company
referred to in the said proviso,
whichever is earlier, andq shall be
liable to refund to the company
any remuneration received or the
monetary equivalent of any per-
quisite or advantagy enjoyed by
him ar it for the period imme-
diately preceding the date afore-
said In respect of such office or
place of profit.

(2D) The company shall not
waive the recovery of any sum re-
fundable to it under sub-section
(2B} or (2C), as the case may be.
unless permitted to do so by the
Central Government." (35)

tShri H. R Gokhale)

MR CHAIRMAN: The question is:

“That Clause 29, 1
stand part of the Bill".

amended,

The motion was adopted.

Clanuse 28, as amended, was added
ta the Bill.

Clause 30— (Insertion of new section
3834)
Amendment made;
Page 27, line 2.—
for “1978" substitute “1874" (36)
(Shri H. R Gokhale)
MR CHAIRMAN: The question 1s-

“That Clause 30, s amended.
stang part of the Bill.”

The moton was adopted.

Claure 30, as emended, was added
to the Bill

SRAVANA 14. 18968 (SAKA)

Companies 314
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Clauge 31— (Amendment of section
408)

PROF. MADHU DANDAVATE: I
beg to move:
Page 27, lines 18 and 19,—

for “ihe interests of the cum~
pany, or its shareholderg or tihe
public interest” substitute.

“and represent the finterests of
the shareholders, employees gana
consumers"” (54).

Page 27, lines 23 and 24—

for “the company, or its share-

holders or the public jnterest”
substitute,

“shareholders, employees and
consumers™ (55),

1 want these amendments to the
principal Act where there js refer-
ence to the constitution of the Board
of Directors and the Board of
Management Already it has been
pointed out by the hon. Minister that
hon. Speaker's permission would not
be available. At least the spirit o
that particular amendment is sought
to be antroduced here  On page 27,
Iines 18 and 19 it 1s said:

“In sub-section (1) for the
words ‘not more than two persons”
the words ‘such number of persons
45 the Central Government may,
by order in writing. specify as be-
ing njecessary to effecpively safe-
guard the interests of the com-
pany or its shareholders or the
publiv interest’ shall he substitn-
ted ™

would like the words ‘public In-
terest’ 10 be retained. But in addi-
tion to that I would like to add,
shareholders, employees and consu-
mers, s¢ that the idea of functioning
will be indicated in a representative
capacity. I hope this amendment
will he accepled Since the spirit is
olreadv accepted, I hope he will ae-
cept the amendment. Even if he is
not accepting it, we would like to.
pres: for these amendments.

—
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- SHRI H. R. GOKHALE: I have Division No. 5 ; 117.52 hrs.
spoken on this.

PROF. MADHU DANDAVATE:
Both sides of the House are wanting
this amendment. Mr. Salve from Bgade, Shri R. V.
the ruling party has expressed his Bbagirath Bhanwar Shri
support. There are others who are oo M
.on this side who have given support Bhattacharyya, Shri Dinen
to this. So. we would like to press Bhattacharyya, Shri S. P.
for this.

AYES

Chandrappan, Shri C. K.

SHRI H. R. GOKHALE: 1 have Dandavate. Prof. Madhu
said that the expf‘ession public  in- Halder, Shri Krishna Chanera
terest is much wider than merely
protection of the interest of share- Joarder. Shri Dinesh

holders. Employees and consumers Joshi. Shri Jagannathrao
would be included in the term pub-
lic interest. T said that. Limave Shri Madhn

Mohammad Ismail, Shn

SHRI DINEN  BHATTACHA- : e
RYYA: The Minist>r did not speci- —pakya. Shri Maha Deepak Singh

fically speak on the interest of the Shastri. Shri Ramavatar
employees, He should not mislead .

the House. Regarding participation NOES

of workers in the management he ... ... Shri Nathu Ram

has not said anything. :
y Ambesh, Sh-

arui, Sh selabrats
Mit CHATRMANG 1 Will now pit T W ShT) Bedabrata

amendments No. 54 and 55 to the Barupal, Shri Panna Lal
vote of the House. Chhotey Lal. Sari iy
Daga Shri M. C.
PROF. MADHU DANDAVATE: Darbara Singh, Shn
‘We want division; Das, Shri Dharnidhar : .
Dasappa. Shri Tulsiaas

MR, CHAIRMAN: You can have Dixit. Shri Jagdish Chandra
ivision on one of the amendments. Dumada. Shri L. K.

The question is: Dwivedi, Shri Nageshwa-
Fngti. Shri Birer
“Page 227. lines '8 and 19, - Ganrga Devi Shrimaii
x . Gavit, Shri T H
for “the interests of the com- . :
pany, or its shareholders or the Cokhale. Shri H. R.
public interest” substitute— Hart Kishore Singh. Shr

“ang represent the -interest of Hari Singh. Shri
the shareholders, employees and [ghaque, Shri A. K. M.
~consumers” (54) .o
Jitendra Prasad, Shri |

The Lok Sahha divided: Joshi, Shrimati Subhadra
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Kade: Shn 8. A. MR. CHAIRMAN: 1 shall now put .

Kotrashett:, Shri A, K.
Mallikarjun, Shr

Mancl.l, Shri Jagdish Narain
Man .. Shri Yumung Prasad

Mish'a, Shri Jagannalh
Neg. Shri Pratap Singh
Nimbalkar, Shri o

Oraon Shn Karlik
Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, 8hri Paripoornanand
Pundey, Shri Damodar
Pandey, Shri Tarkeshwar
Paokai Haokip. Shr

Patel, Shr Natwarlal

Patil Shn T. A.

Rughu Rumalah, Shr K
Ram Dhan, Shri

Ram Singh Bhai, Shn
Rao. Shri Jagannath
Reddy, Sh-i M. Ram unpal
Reddy, Shr Sidram

Richhanya, Dr. Govind Das
Roy Shri Bishwanath
Sarkar, Shri Sakt. Kurmar
Snubknawar Khan Shn
Shambhu Nath, Shri
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Shivanath Singh, Shri

Tayyab Hussain, Shri
Verma, Shri Sukhdeo Prasad
Vikal Shri Ram Chandra

MR. CHAIRMAN:
the division ls:

Ayes: 13; Noes. 35
The motion was negatived

The result of

amendment Number 53 to Clause 31
to the vote of the House.

Amendment No, 33 wax put and
negatived

MR. CHAIRMAN: The ocuestion is:

“That clause 31 stand part of the
Bill

The motwn was udopted
Clanuse 31 way added to the Bill
MR. CHAIRMAN: We take wup

clause 32, There are no amendments,
The question is:

“That cvlause 32 stand part of the
Bin"

The wmotion wa+ ndopted

* (lause 32 was added ty the Bill

Clauge 3% —tAmendmen{ of section
600)
MR. CHAIRMAN Now we take up

Clause 33 There are tw, Govern~,
ment amendments,

Amendments ade
Puge 18 line 12—

for 19737 substiiute “IMT4T (3T)
Page U8 line 18.-

for ‘“section 209A"  substitute—
“sections 208, 208A, 233A and
234B." a8y

(Shri H R Gokhale)

MR. CHALRMAN: The question is:

“That Clause 33. as amended,’
stand part of the Bill."

The wmotion was adapted.

Clause 33, os amended, was added to
the Bill,

*The following Membery

also re- cordeq their votes for NOES: Sarva-

Wanibman Paladkesr ¥ Chikkalin aainh snd Bir Walloe
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Clauses 34 to 37 were added to the
Bill.

Clause 38—(Insertion of new Section
637TAA)

FROF. MADHU DANDAVATE: 1
beg to move:

Page 29, after line 38, insert—

“(2) All approvals by the Central
Government shall be published in
the Official Gazette and Company
Law Bulletin.” (56) ‘

It would be a healthy and demo-
cratic practice if all the approvals
are published this way. They will
act as a great restraining influence on
all the authorities and officials, and
from that point of view, it will be a
good precedent and a healthv one too.
From the democratic spirit point of
view, I hope the hon. Minister will
accept the amendment.

SHRI H, R. GOKHALE: They are
already being published in the Come
pany News and Notes. and, therefore,
it is not necessarv to publish it in the
Garzette now.

MR. CHAIRMAN: I shall now put
amendment No, 56 to the vote of the
House.

Amendment No. 56 was put and
negatived.

MR, CHAIRMAN: The guestion is:

“That clause 38 stund part of the
Bill".

The motion was adopted.
Clause 38 was added to the Bill.

Clauses 39 to 42 were added to the
Bill.

Clause 43— (Amendment oj Act 54 of
1969)
SHR] K, V. BADE: I beg to move:

Page 3!, line 14, for ‘any' substitute
‘majority’ (113)

AUGUST 5, 1974
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Page 33. for lines 19 to 22, sybsti-
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tute—

“Explanation IV—-Twa bodies
corporate shall not pe deemed fo be
under thé same management merely
because one or more public financial
institutions (including State Finance
Corporations or other States Insti-
tutions and the Nationalised Banks)
or one or more of tnem tugether
with other bodies corporate hold
not less than one-third of the equity
shares in each of the two bodies
corporate or exercise control over
not less than one-third of the total
voting a power with respect to any
matter relating to each of the two
bodies corporate.”, (114)

aqmfs  ®EEw, faggw ® O

nggTAE fear v 7 @7 weat  fAa

FCEIE ZMT L N AR & fE s

*; sz Az 77 7 wer

“Two bodies corporate shall not
be deemed to be under the same
management merely because one or
more public financial institutions
tincluding State Finanee Corpora-
tions or other States Institution ard
the Nationalised Banks) or one or
more of them together with other
bodies corporate hold not less than
one-third of the equity shares in
each of the two bodies corporate or
exercise control over not less than
one-third of the total voting power
with respect to any matter relating
to each of the tw, hodies enrpo-
rate”.

mFAavs (4) 7 wEe §  faw
2fe:

“In determining whether or not
two or more bodies corporate are
under the same management, the
shares held by public financial insti-
tutions in such bodies corporate
shall not be taken inio accaunt.”,
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0 JerNAwa (4) ® 9 DfcPraer Clsuse 1—(Short title and commence-
ment
faw ¥ feor T @ I A w7 Owqr )
W e IR oy g ey ATonament made:
& WD Page 1, line 3,—for ‘1873' substitute

SHRI H. R. GOKHALE:
accepting these amendments.

I am not

MR. CHAIRMAN: I shall now put
amendment Nos. 113 and 114 to the
vote of the House.

Amendments Nos, 113 and 114 were
put and negatived.

SHRI DINEN BHATTACHARYYA:
I beg to move:

Page 33, after line 23, ingert—

“Erplanation V—For the purposes
of this clause, “group” means a
group of two or more individuals,
associations, Arms or bodies corpo-
rate, or any combination thereof,
which exercises or is in a position
to exercise, or has the obiject of
exerciging, control over any body
corporate, firm or trust.

If any question arises as to whe-
ther two or more individuals, asso-
ciations. irms or bodies corporate,
or any combination thereof, consti-
tute or full within a “group”, the
Commission shall, after giving such
individuals, associatlons, firms or
bodies corporate, or any combina-
tion thereof, a reasonable oppor-
tunity of being heard, decide the
same.”. (118)

MR, CHAIRMAN: I shall now put
this admendment tp voie

Amendment No. 118 was put and
negatived

MR. CHAIRMAN: The guestion ls:
*That clause 43 stand part of the Bill".

The motion was edopted.

Clause 43 was gdded 1o the Bl
n L8—14.

'1974°, (2)
(Shri H. R, Gokhale)

MR. CHAIRMAN: The cuestion is:

“That clause 1, as amended.
stand part of the Bill”

The motion was adopted

Clause 1, a3 amended, wus added to
the Bil,

Enacting Formula
Amendment made:

Page 1, line 1.—for ‘Twenty-fourth’
substitute ‘Twenty-fifth’. (1)

{Shri H. R. Gokhale)

MR. CHATRMAN: The question is:

“That the Enacting Formula, es
amended. stand part of the Bill”

The motion was adopted.

The Enacting Formula, as amended.
was added to the Bill.

The Title waoa added to the Bill

SHRI B. R GOKHALE: I beg to
move:

“That the Bill, as amended, be
passed”.

MR, CHAIRMAN: Motlon moved:

“That the Bill, aa amended, be
passed.”

ot cerene welt (( @ow ) ¢
T w & wartardt o e ¥ dhrfee
B o el st ot AR

worfirdt ¥ faw W gt qew R o
t o @ arARIwAN gz
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R FTEW FT WY1 wemd
weTe Wt whpr oAy agter wt
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AT W AGT MW wT YW
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R AT ¥ QT H AT AN
g X wwe 937 Nt WA gw
FTH FYA®T WITH AEH qI B —-
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W W g A 1 g ad
PN AT T gAML v
WY AT § TTE ®WT I

g AAA AwE ) wrr g A
T TR FTr AR # A K wrar
wsgarg f& = ?

tww A werfrar W oage
= g f wawA "oEre
¥ ¢ o W7 AWT 9% ag gt
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A e Wy wgh & fr
AT FAT T F T AT AT wmforat
¢ o W e @R Te
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IR wEegea ¥ e g
W A v §0 W oA
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™ wWre W §XE W s e
wifgd witfer 07 og ¥ & Wme
Jewr gErw wedt § o e
TR T TF wemg agW
M ux waw qer v fF 1974 ¥
fewdt weafrat fre fer gt & ot
w3 fear smgdTfed od | wwsTNY
xmy faor ey var wwer § fo
Tl agas X T avwer
ot o faar & ww oY fisar o
fee® gu wwdt £ sreda ¥ ¥ ek
fer € weft sic o ot w@ gy o
E s & QT saT TR e fear @
™ e} g} foaw @ o7 wom agm |
fo ot wrg S fadt gt wifgd
fc am ol § 1 oo A TR
fret gm K xgr fawa wl o
IE  GIOET eI Av ¥,
o1 Tam ™ wmfoa aar  fawfra
§ a¥ oit @ Bt am ofox s@
¥ mux faer &% | (A% 2w W wifee
oY ghm wir A 8.9 gy fawmw
9% 2w w1 @ 7EM?

W owet ¥ gw ¥ wm g e
8 f7 wdl f aTE W7 oy
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o aeaf ot wr wre oefiuwen we
gat Al weafra) #) wmida 7 faw,
R WY STl Wi N e de
wX § vk fawrs asy o v § W,
I v Ew M e W
fawre g 3w w1 @) w7 ww W P,
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T2 8%, 771 AW 94 I qF, TF AE
ATIHT g1 ST |
PO
qQT  JAAT AR
g e @ oagy & W @
T | §Et wgEg A S SEa aee
foar 5o % sEfA FATS 30 F AR H
7z 721 O 3z w= 1 & ft smw
st g fgear 8 sasr w=er Amdar
g #ifs qaAfsT  wodr @w gW
AR qGT F AAfAT WS ¥ WA A
5% ez w¢ foar, S a7 (o
[T g7l G F I SHT F T
frem afem  soxT ot ggar fem=r €
Ja¥ H ugAqT TENE. | 59 ¥ udiEw
9% T AT AT AU T +fT qreAsy arer
¥ oigy A AT T | HFEL
FATT 7% WY qI"g graT g1 Afes
ag ArRAT ol g i & 97 fiedy oAy
FZATE | ST A9 uASA ¥ «T
O FI SAH AT AT AT FT oA
TN T | T TRl
“This is a provision which does
not make any sense. Ycu are only
adding to the inflationary pressures.
You are increasing tne cost of pro-

ducts, manufactured in the coun-
try....

Again, it is not the function of
the law to increase., as I soid, the
cost of production in this country...
If a Company can do with an
Accountant, if you ask them {g have
both a Secretary and an Accountant,
you are creating unproductive jobs
in the country and wvou are not in-
creasing the wealth of the country.”

TgT & €ET a1 TRIA TE | |@E
I %1 fa=re w7 few 25 wE

st ®Y
A 30
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T 3 FHLET 9% WY T q9T A
Tw @ E 1 W dwd A g b
Ty AT W 3w A ufeEda e T
T GE | AT TTS ALY AT TA AGH
qrer Foaras SO ST WTGRT SHET
FAT G |

1956 § 7§ FIqA4 T | 18
q17 ¥ TOF o8 aA & U %g-
Ferdy FET H oY 4T AW A §, SAR
AF T 7 fAT auT THT T T § FWET
ot fu qu &\ Hfeq 93 aar @ R
Frid;, qF2T 97 IEHT FrE AIT
qeT qEf 92T & | IATT T O A
2By s Ay S Afa W am T
o7 3T 2 v ¥ of@fy A& war §
fiv wa aF sa¥ qfed (7 T g
q7 7% ¥ Afsenfed o9f F ¥ FEEAT
FwT goom oE A Al |
Wt watew ¥ ot fam wmww foai
g7 o o # S Tz At vad qF@
#1$ tzma @ g fo T am
a1 g F qadd 7 #14 7w vy afadw
oI 2 1 wa T saar A faer
Tz T TET ¥ A O qdi w®
@ fir TeTd GF2T FT 3F FTAT & WA
gur & fau ga @/ #9718 AT
{E AT U A1 TwA & faw =
gatE ¢ e o) foma arg F s
Fga & o&d. fefiE 1 # = Far
¢ f& zer wiw 98 3@ WY SATEr
e 3 1l #1 feoar & fag sk e §
't @i T & s g afEqT 719
qifs ST TTAT E T 4WA W UF
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SHRI H, R, GOKHALE: 1 do not
think I have to refer to the evidence
of BShn Palkhiwala before the Joint
Committee at thig stage. As I said, it
is necessary that the same persons
should not continue as secretary of
more than one company, Probably
the hon. Member did not motice it
when I mentioned in my speech that
the practice of whole time Secretary Is
not probably m existence in England
Incidentally, that is also true, But
here the responsibilities for the admi-
unlstration of the company are so many
not only under the Combpanies Act
but under several ather Acts alsy and
therefore, it 13 a verv salutary thing
to put the responsbilities sguarely
on one full-time Secretnrv, 1his is
one of the purposes lehind the pro-
vision.

MGIPND~—M—1411l. —
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I do not agree, with great respect lo
afr. Palkhiwala, that this is going to
add to any prices or to any cost of
production.

MR. CHAIRMAN: The question Is.
“That the Bill, as amended, be
passed.”
The motion was adopled.

MR. CHAIRMAN, The House
stands adjourned to meet again to-
morrow at 11 AMm

18.06 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 6,1974/3ravang 15, 1888
(Saka)



